FOOD SAFETY AND STANDARDS (FOOD PRODUCTS STANDARDS AND FOOD
ADDITIVES) REGULATIONS, 2011

CHAPTER 1

GENERAL
1.1: Title and commencement

1.1.1: These regulations may be called the Food Safety and Standards (Food Products
Standards and Food Additives) Regulations, 2011.

1.1.2: These regulatiions shall come into force on or after 5™ August, 2011, “except
regulations, 2.1.6(1)(2)(3), 2.1.7(1)(2)(3)(4), 2.1.12(1) and entries relating in table 14 of appendix
A and table 2 of appendix B, which shall come into force after six months from that date and in
regulation 2.1.8(1)(3) and 2.1.11(1)(2) only relating entries in table which shall come into force
after six months from that date.

Provided that wherever the standards given in these regulatiofruit juivns are at variance with
any of the provisions of the licenses already granted, Food Business Operator shall comply with the
provisions of these regulations towards the standards relating to caramel and glazing agents within
Forty two months i.e. w.e.f. 5" February, 2015 from the date of commencement of these
regulations.

1.2: Definitions

In these regulations unless the context otherwise requires:
38Jomitted].

2. “De-oiled meal” means the residual material left over when oil is extracted by a solvent
from any oil-bearing material;

3. 38[omitted].

4. “Hydrogenation” means the process of addition of hydrogen to an edible vegetable oil

using a catalyst to produce a fat with semi-solid consistency;

38Jomitted].

B[omitted].

7. ‘Irradiation’ means any physical procedure, involving the intentional exposure of food to
ionizing radiations.

=

o o

8. ‘Irradiation facility’ means any facility which is capable of being utilized for treatment of
food by irradiation.

9. ‘Irradiated food’ means articles of food subjected to radiation by :—
M Gamma Rays;
(if) X-rays generated from machine sources operated at or below an energy level of 5
million electron volts; and

(ili)Sub-atomic particles, namely, electrons generated from machine sources
operated at or below an energy level of 10 million electron volts, to dose levels as
specified in Schedule | of the Atomic Energy (Control of Irradiation of Food) Rules
1991.

10. 8[omitted].
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11.
12.

13.
14.

15.

16.
17.

18.

19.
20.
21.
22.

23.

24.
25.

26.

3®[omitted].
3®[omitted].
“Margarine” means an emulsion of edible oils and fats with water;

‘Operator of irradiation facility’ means any person appointed as such by licensee who
satisfies the qualifications and requirements as for training specified in Schedule Il of the
Atomic Energy (Control of Irradiation of Food) Rules, 1991

38Jomitted].

38Jomitted]

2[“Refined vegetable oil” means any vegetable oil which is obtained by expression or
solvent extraction of vegetable oil bearing materials, deacidified with alkali and/or by
physical refining and/or by miscella refining using permitted food grade solvents and/or
degumming using phosphoric/citric acid and/or any suitable food grade enzyme followed by
bleaching with adsorbent earth and/or activated carbon and deodorized with steam without

using any other chemical agents.

“Refining” means a process by which an expressed vegetable oil or a solvent-extracted oil
is deacidified—

(i) With alkali, or

(i) by physical refining, or both, or

(iii) By miscella refining using permitted food grade solvent, followed by
bleaching with absorbent earth and/or activated carbon or both of them and deodorized
with steam without using any other chemical agent;

(iv)  refining if required may include the process of degumming using
phosphoric/citric acid ?®[and any suitable food grade enzyme].

38Jomitted].
38Jomitted]
B[omitted]
“Solvent-extracted oil” means any vegetable oil obtained from oil-bearing material by the
process of extraction by a solvent;
“Solvent-extracted edible flour” means the ground material obtained from specially
prepared deoiled meal, that is, the residual material left over when oil is extracted by a
solvent from oil cake immediately following the single-pressing of good quality edible
oilseeds;
B[omitted]
“Vegetable oils” means oils produced from oilcakes or oilseeds or oil-bearing materials of
plant origin and containing glycerides;
“Vegetable oil product” means any product obtained for edible purposes by subjecting one
or more edible oils to any or a combination of any of the processes or operations, namely,
refining, blending, hydrogenation or interesterification and winterization (process by which
edible fats and oils are fractioned through cooling), and includes any other process which
may be notified by the Central Government in the official Gazette.
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CHAPTER 2
FOOD PRODUCT STANDARDS

%8[2.1 DAIRY PRODUCTS AND ANALOGUES

2.1.1 General Standards for Milk and Milk Products

The general standard provides over-arching definitions for milk and milk products and guidance on
the use of dairy terms in relation to foods to be offered to the consumer or for further processing.

1.

(a)

(b)

(©)

(d)

(€)

()

Definitions. -

“Boiling, boiled and similar terms” when used in association with milk, shall be taken to
refer to the process of heating milk continuously to bring it to boil at atmospheric pressure;

“Composite milk product” means a product of which the milk, milk products or milk
constituents shall be an essential part in terms of quantity in the final product, as consumed:

Provided that the constituents not derived from milk shall not take the place in part
or in whole of any milk constituent. Examples of composite milk products are:

(i) Shrikhand with fruits etc.;

(ii) ice cream containing fruits etc.;

(iii) flavoured fermented milks;

(iv) Drinks based on fermented milks

“Dairy terms” means names, designations, symbols, pictorial or other devices which refer to
or are suggestive, directly or indirectly, of milk or milk products;

“Heat treatment” means pasteurization, ultra-pasteurization, sterilisation, ultra-high
temperature treatment or boiling;

“Milk” means the normal mammary secretion derived from complete milking of healthy
milch animal, without either addition thereto or extraction therefrom, unless otherwise
provided in these regulations and it shall be free from colostrum;

“Milk Product” means a product obtained by processing of milk, which may contain food
additives and other ingredients functionally necessary for the milk product as permitted in
these regulations and shall include the following, namely:-

M cheese;

(i) chhana, skimmed-milk chhana, paneer;

(i) condensed milk-sweetened and unsweetened;

(iv)  condensed skimmed milk-sweetened and unsweetened,;
(V) cream;

(vi) curd, skimmed milk curd, dahi;

(vii)  ghee, butter oil;
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(9)

(h)

(i)

(viii) ice-cream;

(ix) infant milk food;
(x) khoa,;
(xi) malai;

(xii)  milk derivatives such as whey proteins, casein, lactose etc.;

(xiii)  milk ices, milk lollies, kulfi;

(xiv)  milk powder, skimmed milk powder, partly skimmed milk powder;
(xv)  processed cheese;

(xvi) table butter and white butter;

(xvii) yoghurt;

(xviii) any other product as may be specified in these regulations:

Provided that milk products shall not contain any substance not found in milk unless
specified in these regulations;

“Pasteurization, Pasteurized and similar terms” means a microbicidal heat treatment aimed
at reducing the number of any pathogenic micro-organisms in milk and liquid milk
products, if present, to a level at which they do not constitute a significant health hazard.
Pasteurization conditions shall be designed to effectively destroy the organisms
Mycobacterium tuberculosis and Coxiella burnettii.

Pasteurization, when used in association with milk, shall be taken to
refer to the typical process of heating every particle of milk to at least 63°C and holding at
such temperature continuously for at least thirty minutes or heating it to at least 72°C and
holding at such temperature continuously for at least fifteen seconds, or any other
temperature-time combination, sufficient to give a microbicidal effect equivalent to the
above defined temperature-time combination and serve to give a negative Phosphatase Test
that is applicable to milk immediately after pasteurization only, and cooling it immediately
to a temperature of 4°C, or less;

“Recombined milk or milk product” means a product resulting from the combination of
milk fat and milk-solids-non-fat in their preserved forms with or without the addition of
potable water to achieve similar end product characteristics and appropriate milk product
composition as per the Standard for that product and in the case of recombined milk, the
source of milk-solids-non-fat shall be dried or concentrated milks only;

“Reconstituted milk or milk product” means a product resulting from the addition of potable
water to the dried or concentrated form of milk or milk products in the amount necessary to
re-establish the appropriate water-to-solids ratio to achieve similar end product
characteristics and appropriate milk product composition as per the standards for that
product;
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() “Sterilisation, sterilised and similar terms” means application of heat at high temperatures
for a time sufficient to render milk or milk products commercially sterile, thus resulting in
products that are safe and microbiologically stable at room temperatures.

Q) “Sterilisation” when used in association with milk or milk products, shall be taken to
refer to the typical process of heating milk or milk product in sealed containers
continuously to at least 115°C for fifteen minutes to ensure preservation at room
temperature for a period not less than thirty days from the date of manufacture;

(i)  “Ultra High Temperature (UHT) sterilisation/treatment” when used in association with
milk or milk products, shall be taken to refer to the typical process of heating milk or
milk product to at least 135°C for one second or more in a continuous flow and then
packing under aseptic condition in hermetically sealed containers to ensure preservation
at room temperature for a period of not less than fifteen days from the date of
manufacture.

2. General Principles.- Foods shall be described or presented in such a manner as to ensure the
correct use of dairy terms intended for milk and milk products, to protect consumers from
being confused or misled and to ensure fair practices in the food trade.

3. Application of Dairy Terms.-
@) General requirements.-

The name of the food shall be declared in accordance with these regulations.
(b) Use of the term “milk”.-

(1) Only a food complying with the requirement as specified in sub-item (e) of item 1 of
this sub-regulation may be named “milk”;

(i)  Milk which is adjusted for milk fat or milk solid-not-fat content or both, may also be
named “milk” provided that the minimum and maximum limits of milk fat and milk
solid-not-fat content (as the case may be) of the adjusted milk as specified in sub-
regulation 2.1.2 (Standard for Milk).

(©) Use of the names of milk products in food standards. -

(1) a product complying with the standards of a milk product as specified in these
regulations may be named accordingly;

(i) notwithstanding the provisions of entry (i) above, the relevant milk product when
manufactured from milk, the fat or protein content, or both, of which have been
adjusted, provided that the compositional criteria in the relevant standard are met, may
be named as specified in these regulations;
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(i)  products that are modified through addition or withdrawal of milk constituents may be
named with the name of the relevant milk product in association with a clear
description of the modification to which the milk product has been subjected:

Provided that the essential product characteristics are maintained and that the
limits of such compositional modifications have been provided for in the standards
concerned as appropriate (for example ‘lactose reduced’” milk or milk products,
‘cholesterol free’ ghee, etc.).

(d) Use of terms for reconstituted and recombined milk and milk products. -Milk and milk
products may be named as specified in these regulations for the relevant milk products
when made from recombined or reconstituted milk or from recombination or reconstitution
of milk products.

(e) Use of dairy terms for composite milk products. -A product complying with the description
given in sub-item(b) of item 1 of sub-regulation 2.1.1 may be named with the term “milk”
or the name specified for a milk product as appropriate, provided that a clear description of
the other characterising ingredient(s) (such as flavouring foods, spices, herbs and flavours)
is given in close proximity to the name.

()] Use of dairy terms for other foods.-

(1) the names referred to in sub-items (b), (c), (d) and (e) of item 3 of sub-regulation 2.1.1
may be used as names or in the labelling of milk, milk products or composite milk
products;

(i) inrespect of a product which is not milk, a milk product or a composite milk product,
no label, commercial document, publicity material or any form of point of sale
presentation shall be used which claims, implies or suggests that the product is milk, a
milk product or a composite milk product, or which refers to one or more of these
products:

Provided that products which contain milk or milk products, or milk
constituents, which are an essential part for characterisation of the product, the term
“milk”, or the name of a milk product may be used in the description of the true nature
of the product.

Provided further that the constituents not derived from milk are not intended
to take the place, in part or in whole, of any milk constituent:

Provided also that if the final product is intended to substitute milk, a milk
product or composite milk product, dairy terms shall not be used:

Provided also that the products which contain milk, or a milk product, or

Version-XVIIl (10.11.2021)



2.1.2

1.

(@)

(b)

(©)

milk constituents, which are not an essential part in terms of characterisation of the
product, dairy terms shall only be used in the list of ingredients. For these products,
dairy terms shall not be used for other purposes.

Addition of Essential Nutrients.- Milk and milk products may be enriched/ fortified with
essential nutrients such as vitamins, minerals, etc., as specified in these regulations
including labelling requirements.

Labelling of pre-packaged foods.- Pre-packaged milk, milk products and composite milk
products shall be labeled in accordance with these regulations, except to the extent otherwise
expressly provided in item 3 of this sub-regulation.

Use of probiotics and prebiotics.- For the use of probiotics and prebiotics in dairy
products, the provisions specified in the Food Safety and Standards (Health Supplements,
Nutraceuticals, Food for Special Dietary Use, Food for Special Medical Purpose, Functional
Food and Novel food) Regulations, 2016 shall apply.

Use of enzymes.- Safe and suitable enzymes may be used as processing aids in milk and
milk products as specified in individual standards for milk and milk products under these
regulations.

Standard for Milk
This Standard applies to milk as defined in item 1 of this sub-regulation.

Description.-

“Species identified milk” means milk as defined under the General Standard for
Milk and Milk Products. The fat and SNF content of species identified milk
specified under this regulation (namely buffalo milk, cow milk, goat milk, sheep
milk and camel milk) shall conform to the respective composition given in sub-item
(b) of item 2 and product may be subjected to pasteurization, boiling, sterilisation or
Ultra High Temperature sterilisation/treatment.

“Mixed Milk” means any combination of species identified milk specified under
these regulations. The fat and SNF content of mixed milk shall conform to the
standards given in the table under sub- item (b) of item 2 below. The product may be
subjected to pasteurization, boiling, sterilisation or Ultra High Temperature
sterilisation/treatment.

“Full Cream Milk, Standardised Milk, Toned Milk, Double Toned Milk, or Skimmed
Milk” means the product prepared from cow milk, buffalo milk or milk of any other
species as defined under this regulation, reconstituted milk, recombined milk, or any
combination of these milks, with or without dried or concentrated milks or milk fat
that has been standardised to the respective fat and solids-not-fat percentage given in
sub-item (b) of item 2. It shall remain homogeneous and no deposition of solids
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*[(d)

2.

(a)

shall take place on standing. The product shall be subjected to pasteurization,
sterilisation, Ultra High Temperature sterilisation/treatment or boiling.

Low Lactose or Lactose free milk.-

Description.- Low Lactose or Lactose free milk means the product prepared from
any type of milk specified in sub-item (a), (b) and (c)above, in which, lactose
content has been reduced significantly through hydrolysis by enzymatic or any
other appropriate process. The fat and SNF content of milk used for preparation
shall conform to the respective composition given in table under sub-item (b) of
item 2. The product may be subjected to pasteurization, boiling, sterilisation or
ultra-high temperature and shall conform to the following requirements:-

(i) “Low lactose milk” shall have less than 1% lactose; and

(ii) “Lactose free milk” shall have less than 0.1% lactose.’]

Essential Composition and Quality Factors.-

Raw Material.-

Raw material used shall be as per the respective definitions in item 1 of this sub-
regulation.

(b) Composition.-

The milk of different classes shall conform to the requirements for milk fat and milk solids-not-fat,
independently, as specified in columns (4) and (5) of the table given below

Table
Sr. Class of Milk. Locality or State or Minimum Minimum Milk
No Area. Milk Fat Solids- not-Fat
(per cent, (SNF)
m/m). (per cent, m/m).
1) ) 3) (4) (®)
1. Buffalo Milk Assam 6.0 9.0
Bihar
Chandigarh
Delhi
Gujarat
Haryana
Jharkhand
Maharashtra
Meghalaya
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Islands

Andhra Pradesh
Arunachal Pradesh
Chhatisgarh

Dadra and Nagar
Haveli

Goa
Daman and Diu
Himachal Pradesh

Jammu and Kashmir
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Manipur
Mizoram
Nagaland
Odisha
Puducherry

Rajasthan

Sr. Class of Milk. Locality or State or Minimum Minimum Milk
No Area. Milk Fat Solids- not-Fat
(per cent, (SNF)
m/m). (per cent, m/m).

Punjab

Sikkim

Uttar Pradesh

Uttarakhand

West Bengal

Andaman and Nicobar 5.0 9.0
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Sr. Class of Milk. Locality or State or Minimum Minimum Milk
No Area. Milk Fat Solids- not-Fat
(per cent, (SNF)
m/m). (per cent, m/m).
Tamil Nadu
Telangana
Tripura

Amendment for substitution of highlighted provision

[1. | Buffalo Milk All India 5.0 9.0]

[Amendment in force from 26™ July 2021; FBOs to comply with the provisions by 1% February

2022]

2. Cow Milk All India 3.2 8.3

3. %2[Goat or Sheep | All India 3.0 8.0]
Milk

4, Camel Milk All India 2.0 6.0

5. Mixed Milk All India 4.5 8.5

6. Standardized All India 4.5 8.5
Milk

7. Toned Milk All India 3.0 8.5

8. Double Toned All India 1.5 9.0
Milk

9. Skimmed Milk | All India Not more than 8.7

0.5
10. | Full Cream Milk | All India 6.0 9.0
Note(s):

(i) When any class of milk is offered for sale in contravention of the requirements specified under
this sub-item, the standards prescribed for mixed milk shall apply.

(i1) These standards would only be applicable at the points of sale.

82[(iii) Total sodium content in the milk shall not be more than 650mg/100gm SNF.]

3. Food Additives. -

Milk shall not contain any food additives:
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Provided that the products specified in sub-item (c) of item 1 of this sub-regulation
may contain carry over food additives specified in the Food Safety and Standards (Food
Products Standards and Food Additives) Regulations, 2011:

Provided further that in sterilised milk, the specific food additives permitted in
Appendix ‘A’ of these regulations may be used and only within the limits specified.

4, Contaminants, Toxins and Residues. -

(@ The products shall comply with the Food Safety and Standards (Contaminants, toxins
and Residues) Regulations, 2011.

(b) The total urea content in milk shall not be more than 700 ppm.
5. Hygiene. -

(@ The products shall be prepared and handled in accordance with the requirements
specified in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and such other guidelines as
specified from time to time under the provisions of the Food Safety and Standard Act,
2006;

(b) The products shall conform to the microbiological requirements given in Appendix ‘B’
of these regulations.

6. Labelling. -

(@ The following details shall be declared on the label of pre-packaged milk or otherwise
if the milk is not pre-packaged and is offered for sale to the consumer, such declaration
shall be given on the container from which milk is offered for sale to the consumer:

(i) the class of milk as per column 2 of table under sub-item (b) of item 2 of sub-regulation
2.1.2;

(i)  the heat treatment, as per the item (1) of sub-regulation 2.1.2, to which product has
been subjected to.

68[(aa) In case of low lactose or lactose free milk, the name of the product may be Low
Lactose or Lactose Free..........ccccceeue. milk, wherein the blank will be filled by the name
of the respective milk from which it is prepared.]

(b) I the milk from any milch animal, mixed milk or skimmed milk is offered for sale to
the consumer without any heat treatment, the name of the milk shall be declared on the
label of pre-packaged milk; or otherwise if the milk is not pre-packaged, the name of
the milk shall be declared and mentioned on the container from which milk shall be
offered for sale to the consumer and shall be preceded with the term ‘Raw’.
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(c) In addition to the labelling requirements mentioned above, the provisions of the Food

Safety and Standards (Packaging and Labelling) Regulations, 2011, shall apply to pre-
packaged milk:

Provided that the list of ingredients may not be declared in descending order of
usage since the proportion of ingredients used may require change on a daily basis:

Provided further that where ‘reconstituted’ or ‘recombined’ milk is declared in the
list of ingredients, their components need not be declared separately.

Method of Sampling and Analysis. -
The methods of sampling and analysis mentioned in the manuals as specified by the Food
Safety and Standards Authority of India from time to time shall be applicable.

2.1.3 Standard for Flavoured Milk

This Standard applies to Flavoured Milk as defined in item 1 of this sub-regulation.*

1.

(@)

(b)

Description. -

“Flavoured Milk” means the product prepared from milk or other products derived from
milk, or both, and edible flavourings with or without addition of sugar, nutritive sweeteners,
other non-dairy ingredients including, stabilisers and food colours. Flavoured milk shall be
subjected to heat treatment as provided in sub-regulation 2.1.1 (General Standards for Milk
and Milk Products).

Where flavoured milk is dried or concentrated, the dried or concentrated product on
addition of prescribed amount of water shall give a product conforming to the requirements
of flavoured milk.

Essential Composition and Quality Factors.-

Raw Material. -
(i) Milk
(i) Concentrated and dried milk
(iii) Milk fat, cream, butter and butter oil
(iv) Potable water for use in reconstitution or recombination

Permitted ingredients. -
(i) Sugar or other nutritive sweeteners or both;

(if) Other non-dairy ingredients like nuts (whole, fragmented or ground), cocoa solids,
chocolate, coffee, fruits and vegetables and products thereof including juices,

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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purees, pulps, preparations and preserves derived therefrom, cereals, and cereal
products and cereal based extracts, honey, spices, condiments, salt, and other
natural flavouring foods and flavours;

(iii) Potable water.

(©) Composition. -
Flavoured Milk shall have the same minimum percentage of milk fat and milk solids-
not-fat as that of the milk, as provided for in the Standard for Milk, from which it is
prepared.-

3. Food Additives. -

For products covered under this standard, specific food additives specified in Appendix
‘A’ of these regulations may be used and only within the limits specified.

4. Contaminants, Toxins and Residues. -

The products shall comply with the Food Safety and Standards (Contaminants, toxins
and Residues) Regulations, 2011.

5. Hygiene. -

@) The products shall be prepared and handled in accordance with the requirements
specified in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and such other guidelines as
specified from time to time under the provisions of the Food Safety and Standard Act,
2006.

(b)  The products shall conform to the microbiological requirements specified in Appendix
‘B’ of these regulations.

6. Labelling. -
@ The name of the product shall be ‘Flavoured Milk’.

(b) The following details shall be always declared on the label of pre-packaged product or
otherwise if the product is not pre-packaged, in respect of the product offered for sale: -

(i) the class of milk as per General Standard for Milk and Milk Products from which
it is prepared;

(if) the heat treatment, as per the General Standard for Milk and Milk Products, to
which product has been subjected to;

(c) In addition to the labelling requirements mentioned above, the provisions of the Food

Safety and Standards (Packaging and Labelling) Regulations, 2011, shall apply to pre-
packaged products.
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7. Method of Sampling and Analysis. -

The methods of sampling and analysis mentioned in the manuals as specified by the Food
Safety and Standards Authority of India from time to time shall be applicable.

2.1.4 Standard for Evaporated or Concentrated Milk
This Standard applies to Evaporated Milk as defined in item 1 of this sub-regulation®.

1. Description.-

Evaporated Milk means the product obtained by partial removal of water from milk by
heat or any other process which leads to a product of the same composition and
characteristics. The fat and protein content of the milk may be adjusted, only to comply
with the compositional requirements in sub-item (c) of item 2 of this Standard, by
addition or withdrawal of milk constituents in such a way as not to alter the whey
protein to casein ratio of the milk being adjusted.

2. Essential Composition and Quality Factors.-
@) Raw materials.-
i) Milk and milk powders, cream and cream powders, milk fat products;

i) The following milk products are allowed for protein adjustment purposes, only in
product covered by item 1 of this sub-regulation.

“Milk retentate” means the product obtained by concentrating milk protein by
ultrafiltration of milk, partly skimmed milk, or skimmed milk;

(b) Permitted ingredients.-

— Potable water; and
— Sodium chloride.

(© Composition.-

The product shall conform to the compositional specifications provided in the table
below:

*This standard should be read along with the sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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Parameter Evaporated | Evaporated | Evaporated | Evaporated
milk partly skimmed | high fat milk
skimmed milk
milk
Milk fat, %, 7.5 More than 1 1.0 15.0
(m/m) (minimum) and (maximum) | (minimum)
Less than
7.5
Milk solids, 25.0 20.0 20.0 26.5
minimum, %,
(m/m)
Milk protein* 34.0 34.0 34.0 34.0
in milk solids-
not fat,
minimum, %,
(m/m)

* Protein content is 6.38 multiplied by the total nitrogen determined
3. Food Additives.-

For products covered under this standard, specific food additives specified in Appendix
‘A’ of these regulations may be used and only within the limits specified.

4. Contaminants, Toxins and Residues.-

The products shall comply with the Food Safety and Standards (Contaminants, toxins
and Residues) Regulations, 2011.

5. Hygiene.-

(@) The products shall be prepared and handled in accordance with the requirements
specified in Schedule 4, as applicable, of the Food Safety and Standards (Licensing
and Registration of Food Businesses) Regulations, 2011 and such other guidelines
as specified from time to time under the provisions of the Food Safety and
Standard Act, 2006.

(b) The products shall conform to the microbiological requirements specified in
Appendix ‘B’ of these regulations.

6. Labelling.-

(@) According to the definitions in item 1 and composition in sub-item (c) of item 2,
the name of the food shall be:

(i) evaporated milk, or
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(ii) evaporated partly skimmed milk, or
(iii) evaporated skimmed milk, or
(iv) evaporated high fat milk, and as appropriate:

Provided that the “evaporated partly skimmed milk” may be designated “evaporated
semi-skimmed milk” when the content of milk fat is between 4.0 - 4.5 % (m/m) and
minimum milk solids is 24% (m/m).

(b) In addition to the labelling requirements mentioned above, the provisions of the
Food Safety and Standards (Packaging and Labelling) Regulations, 2011, shall
apply to pre-packaged products.

7. Method of Sampling and Analysis.-

The methods of sampling and analysis mentioned in the manuals as specified by the Food
Safety and Standards Authority of India from time to time shall be applicable.

2.1.5 Standard for Sweetened Condensed Milk

This Standard applies to sweetened condensed milk as defined in item 1 of this sub-
regulation.”

1. Description.-

Sweetened Condensed Milk is the product obtained by partial removal of water from
milk with the addition of sugar or a combination of sucrose with other sugars, or by any
other process which leads to a product of the same composition and characteristics. The
fat or protein content or both of the milk may be adjusted, only to comply with the
compositional requirements in sub- item (c) of item 2 of this Standard, by addition or
withdrawal of milk constituents in such a way as not to alter the whey protein to casein
ratio of the milk being adjusted.

2. Essential Composition and Quality Factors.-

@ Raw materials.-
i) Milk and milk powders, cream and cream powders, milk fat products;
il) Lactose (for seeding purposes);

iii) The following milk products are allowed for protein adjustment purposes.-

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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—  Milk retentate: Milk retentate is the product obtained by concentrating milk
protein by processes like ultrafiltration of milk, partly skimmed milk, or skimmed
milk.

(b)  Permitted ingredients.-
—  potable water;

— sugar (In this product, sugar is generally considered to be sucrose, but a
combination of sucrose with other sugars, consistent with Good Manufacturing
Practice, may be used); and

—  Sodium chloride.

(© Composition.-

The product shall conform to the compositional specifications provided in the table

below:
Parameter Sweetened Sweetened | Sweetened | Sweetened
condensed condensed | condensed | condensed
milk partly skimmed high fat
skimmed milk milk
milk
Milk fat, %, (m/m) 8.0 More than 1.0 16.0
(minimum) | 1.0 and less | (maximum) | (minimum)
than 8.0
Milk solids, minimum, 28.0 24.0 24.0 --
%, (m/m)
Milk solid not fat, -- 20.0 -- 14.0
minimum, %, (m/m)
Milk protein* in milk 34.0 34.0 34.0 34.0
solids-not-fat,
minimum, %, (m/m)

* Protein content is 6.38 multiplied by the total nitrogen determined

3. Food Additives.-

For products covered under this standard, specific food additives specified in Appendix

‘A’ of these regulations may be used and only within the limits specified.

4, Contaminants, Toxins and Residues.-

The products shall comply with the Food Safety and Standards (Contaminants, toxins

and Residues) Regulations, 2011.

5. Hygiene.-
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(@ The products shall be prepared and handled in accordance with the requirements
specified in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and such other guidelines as
specified from time to time under the provisions of the Food Safety and Standard Act,
2006.

(b) The products shall conform to the microbiological requirements specified in Appendix
‘B’ of these regulations.

6. Labelling.-

(@) According to the definitions in item 1 and composition in sub-item (c) of item 2, the
name of the food shall be:-

(i) Sweetened condensed milk, or

(i) Sweetened condensed partly skimmed milk, or

(iif) Sweetened condensed skimmed milk, or

(iv) Sweetened condensed high fat milk, as appropriate:

Provided that the “Sweetened condensed partly skimmed milk” may be
designated “Sweetened condensed semi-skimmed milk”, if the content of milk fat is
between 4.0 - 4.5 % (m/m) and minimum milk solids is 28 % (m/m);

(b) Sweetened condensed milks which are not suitable for infant feeding shall not contain
any instruction of modifying them for infant feeding;

(c) In addition to the labelling requirements mentioned above, the provisions of the Food
Safety and Standards (Packaging and Labelling), Regulations, 2011, shall apply to pre-
packaged product.

7. Method of Sampling and Analysis.-

The methods of sampling and analysis mentioned in the manuals as specified by the
Food Safety and Standards Authority of India from time to time shall be applicable.

2.1.6 Standard for Khoa

This Standard applies to Khoa as defined in item 1 of this sub-regulation.t

! This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk Products
with reference to the generic provisions pertaining to definitions of milk or milk products and heat treatments,
guidelines for use of dairy terms, addition of micronutrients, etc.
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1. Description. -

Khoa by whatever name it is sold such as Khoa or Mawa or any other region
specific popular name means the product obtained by partial removal of water from any
variant of milk with or without added milk solids by heating under controlled conditions.

2. Essential Composition and Quality Factors. -
@ Raw materials. -

Milk and milk powders, cream and cream powder and milk fat products.
(b) Composition. —

The product shall conform to the compositional specifications provided in the table
below:

Parameter Khoa

Total solids, minimum, %, (m/m) 55.0

Milk fat, minimum, %, (m/m), dry matter 30.0

basis

Total ash, maximum, %, (m/m) 6.0
Titratable acidity (as % lactic acid), 0.9
maximum, %

It shall be free from added starch and added sugar.

The extracted fat from Khoa shall meet the standards for Reichert Meissl value,
Polenske value and Butyro-refractometer reading as prescribed for ghee.

3. Food Additives. -

For products covered under this standard, specific food additives specified in Appendix
‘A’ of these regulations may be used and only within the limits specified.

4, Contaminants, Toxins and Residues. -

The products shall comply with the limits stipulated under the Food Safety and
Standards (Contaminants, toxins and Residues) Regulations, 2011.

5. Hygiene.-
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(@) The products shall be prepared and handled in accordance with the requirements
specified in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and such other guidelines specified
from time to time under the provisions of the Food Safety and Standard Act, 2006.

(b) The products shall conform to the microbiological requirements specified in Appendix
‘B’ of these regulations.

6. Labelling. -

(@) The name of the food shall be ‘Khoa’ or ‘Mawa’ or any other region specific popular
name.

(b) In addition to the labelling requirements mentioned above, the provisions of the Food
Safety and Standards (Packaging and Labelling) Regulations, 2011, shall apply to pre-
packaged product.

7. Method of Sampling and Analysis. —
The methods of sampling and analysis mentioned in the manuals as specified by the

Food Safety and Standards Authority of India from time to time shall be applicable.

2.1.7 Standard for Cream and Malai
This Standard applies to Cream and Malai as defined in item 1 of this sub-regulation?.
1. Description. -

(@  “Cream” means the fluid product comparatively rich in fat, in the form of an emulsion of
fat-in-skimmed milk, obtained by physical separation from cow milk, buffalo milk or
milk of any other species as defined under this regulation or a mixture thereof.

(b)  “Reconstituted cream” means cream obtained by reconstituting milk products with or
without the addition of potable water and with the same end product characteristics as the
product described in sub-item (a) of item 1 of this sub-regulation.

(c) “Recombined cream” means cream obtained by recombining milk products with or
without the addition of potable water and with the same end product characteristics as the
product described in sub-item (a) of item 1 of this sub-regulation.

2 This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk Products
with reference to the generic provisions pertaining to definitions of milk or milk products and heat treatments,
guidelines for use of dairy terms, addition of micronutrients, etc.
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(d) “Prepared creams” means the milk products obtained by subjecting cream, reconstituted
cream or recombined cream or any combination of these, to suitable treatments and
processes to obtain the characteristic properties as specified below:-

(i) “pre-packaged liquid cream” means the fluid milk product obtained by preparing and
packaging cream, reconstituted cream or recombined cream, or any combination of
these for direct consumption or for direct use as such;

(i) “whipping cream” means the fluid cream, reconstituted cream and recombined cream or
any combination of these, that is intended for whipping. When cream is intended for use
by the final consumer the cream should have been prepared in a way that facilitates the
whipping process;

(ili)  “cream packed under pressure” means the fluid cream, reconstituted cream and
recombined cream or any combination of these that is packed with a propellant gas in a
pressure-propulsion container and which becomes Whipped Cream when removed from
that container;

(iv)  “whipped cream” means the fluid cream, reconstituted cream or recombined cream in to
which air or inert gas has been incorporated without reversing the fat-in-skimmed milk
emulsion;

(v) “fermented/cultured/sour cream” means the milk product obtained by fermentation of
cream, reconstituted cream or recombined cream, by the action of suitable micro-
organisms that results in reduction of pH with or without coagulation. Where the content
of (a) specific microorganism(s) is(are) indicated, directly or indirectly, in the labelling
or otherwise indicated by content claims in connection with sale, these shall be present,
viable, active and abundant in the product to the date of minimum durability. If the
product is heat treated after fermentation the requirement for viable micro-organisms
shall not apply;

(vi)  “acidified cream” means the milk product obtained by acidifying cream, reconstituted
cream or recombined cream, or any combination of these, by the action of acids or
acidity regulators, or both to achieve a reduction of pH with or without coagulation.

(e) “Malai” means the product rich in milk fat prepared by boiling and cooling of cow
milk, buffalo milk or milk of any other species as defined under this regulation or a
mixture thereof. It is characterized by presence of insoluble mass, principally fat and
denatured protein, formed on heating and cooling of milk.

2. Essential Composition and Quality Factors.-
(@ Raw Material.-

All creams, prepared creams and malai.-
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- Milk, which may have been subjected to mechanical and physical treatments prior to
cream processing;

- Additionally, for creams made by reconstitution or recombination.-
Butter, milk fat products, milk powders, cream powders, and potable water. The

milk product should conform to the relevant Food Safety Standards or Regulations;

- Additionally, for prepared creams described in entries (ii) to (vi) of sub-item (d) of
item 1;

The product that remains after the removal of milk fat by churning milk and cream to
manufacture butter and milk fat products (often referred to as buttermilk) and that may
have been concentrated or dried.

(b) Permitted ingredients.-

Only those ingredients listed below may be used for the purposes and product categories
specified, and only within the limitations specified. The product shall be free from any
ingredient foreign to milk except otherwise provided in this standard.

For use in products only for which stabilizers or thickeners, or both, are justified (see
item 3):

— Products derived exclusively from milk or whey and containing 35.0% (m/m) or
more of milk protein of any type (including casein and whey protein products and
concentrates and any combinations thereof) and milk powders; these products can be
used in the same function as thickeners and stabilizers, provided they are added only
in amounts functionally necessary not exceeding 20.0 g/kg, taking into account any
use of the stabilizers and thickeners permitted as per the Food Safety and Standards
(Food Products Standards and Food Additives) Regulation, 2011;

Additionally, for use in fermented cream, only.-

— Starter cultures of harmless micro-organisms;

Additionally, for use in fermented cream and acidified cream, only.-

— Non-animal rennet and other safe and suitable coagulating enzymes to improve
texture without achieving enzymatic coagulation;
— Sodium chloride.

(© Composition.-
The product shall contain minimum 10.0 per cent. (m/m) milk fat. Acidity of the

finished products, other than fermented and acidified creams, should not be more than
0.15 % (as lactic acid).
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3. Food Additives.-

For products covered under this standard, specific food additives permitted in Appendix
‘A’ of these regulations may be used and only within the limits specified:

Provided that stabilizers, acidity regulators, thickeners and emulsifiers may be
used when needed to ensure product stability and integrity of the emulsion, taking into
consideration the fat content and durability of the product. With regard to the durability,
special consideration should be given to the level of heat treatment applied since some
minimally pasteurized products do not require the use of certain additives.

4. Contaminants, Toxins and Residues. -

The products shall comply with Food Safety and Standards (Contaminants, toxins and
Residues) Regulations, 2011.

5. Hygiene. -

(@ The products shall be prepared and handled in accordance with the requirements
specified in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and such other guidelines as
specified from time to time under the provisions of the Food Safety and Standard Act,
2006.

(b)  The products shall conform to the microbiological requirements specified in Appendix
‘B’ of these regulations.

6. Labelling. -

@) The name of the food shall be as specified in item 1 of this Standard, as appropriate.

However, “pre-packaged liquid cream” may be designated as “cream” and
“cream packed under pressure” may be designated by another descriptive term that
refers to its nature or intended use or as “Whipped Cream”. The term “prepared cream”
should not apply as a designation. The type of cream and the fat content in cream shall
be always indicated on the label or in case of non-pre-packaged product; such
declaration to be given on the container from which product will be offered for sale to
the consumer. Creams which have been manufactured by the recombination or
reconstitution of dairy ingredients shall be qualified with the term ‘“Recombined” or
“Reconstituted” as appropriate.

If the product conforms to the description in sub-item (e) of item 1, the name of the
product shall be ‘Malai’.
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(b) Cream may be labelled according to milk fat content (m/m) along with product name as
specified in item 1 of this Standard, as follows,-
(1) Low fat cream: Minimum 10 per cent. and less than 40 per cent.;
(i) Medium fat cream: Minimum 40 per cent. and less than 60 per cent.;
(iii)) ~ High fat cream: Minimum 60 per cent.

(©) Labels on packages of fermented creams may include reference to the starter culture
used for fermentation.

(d) The heat treatment, as per the sub-regulation 2.1.1 relating to General Standards for
Milk and Milk Products, to which the product has been subjected to, shall be declared

on the label.

(e) In addition to the above-mentioned labelling requirements, the provisions of the Food
Safety and Standards (Packaging and Labelling) Regulations, 2011, shall apply to pre-
packaged product.

7. Method of Sampling and Analysis.-

The methods of sampling and analysis mentioned in the manuals as specified by the Food
Safety and Standards Authority of India from time to time shall be applicable.

2.1.8 Standard for Milk Fat Products.-

This Standard applies to milk fats including anhydrous milk fat, anhydrous butter oil, butter oil and
ghee as defined in item 1 of this sub-regulation”

1. Description. -

Milk fat, ghee, butter oil, anhydrous milk fat and anhydrous butter oil are fatty products
derived exclusively from milk or products obtained from milk, or both, by means of
processes which result in almost total removal of water and milk solids-not-fat.

Ghee has especially developed flavour and physical structure as a result of its method of
manufacturing.

2. Essential Composition and Quality Factors.-
(@ Raw Material.-

Milk and products obtained from milk. The raw material used shall be free from added
flavour, colour or preservative.

* This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk Products
with reference to the generic provisions pertaining to definitions of milk or milk products and heat treatments,
guidelines for use of dairy terms, addition of micronutrients, etc.
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(b)  Composition.-

The standards of quality of milk fat, butter oil, anhydrous milk fat, anhydrous butter
oil and ghee shall conform to the following requirements: —
Parameter Milk Fat, Anhydrous Ghee
Butter Oil Milk Fat,

Anhydrous

Butter Qil
Moisture, maximum, %, (m/m) 0.4 0.1 0.5
Milk fat, minimum, %, (m/m) 99.6 99.8 99.5
Butyro-refractometer Reading at 40 °C | 40.0 to 44.0 40.0t0 44.0 | As per table
Reichert Meissl Value, minimum 28.0 28.0 for Ghee

below

Polenske Value 1.0-2.0 1.0-2.0 -
FFA as Oleic Acid, maximum, % 0.4 0.3 3.0
Peroxide Value (Milli-equivalent of 0.6 0.3 -
Oxygen/Kg fat), maximum
Baudouin Test Negative Negative Negative

Additionally, the Butyro- refractometer reading and Reichert Meissl value of ghee
produced in a State or Union territory specified in column (1) of the table below shall be
as specified against the said State or Union Territory in the corresponding columns (2)
and (3) of the said table.

Name of State or Butyro- refractometer | Minimum Polenske Value
Union Territory reading at 40 °C Reichert

Meissl

value

(1) 2 3) 4)

Andhra Pradesh/ 40.0t0 43.0 24.0 -
Telangana
Andaman and Nicobar | 41.0 to 44.0 24.0 -
Islands
Arunachal Pradesh 40.0t0 43.0 26.0 -
Assam 40.0t0 43.0 26.0 -
Bihar 40.0t0 43.0 28.0 -
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Name of State or Butyro- refractometer | Minimum Polenske Value
Union Territory reading at 40 °C Reichert
Meissl
value
Chandigarh 40.0t0 43.0 28.0 -
Chhattisgarh 40.0t0 44.0 26.0 -
Dadra and Nagar 40.0t0 43.0 24.0 -
Haveli
Delhi 40.0t0 43.0 28.0 -
Goa 40.0t0 43.0 26.0 -
Daman and Diu 40.0t0 43.5 24.0 -
Gujarat -
40to0 43.5 24.0
(@) Areas other than
cotton tract areas
(b) Cotton tract areas 4151045 21.0
Haryana -
40.0t0 43.0 28.0
(a) Areas other than
cotton tract areas
(b) Cotton tract areas | 40-01043.0 26.0
Himachal Pradesh 40.0t0 43.0 26.0 -
Jammu and Kashmir 40.0t0 43.0 26.0 -
Jharkhand 40.0to0 43.0 28.0 -
Karnataka- -
40.0to0 43.0 24.0
(a) Areas other than
Belgaum district
(b) Belgaum district
40.0to0 44.0 26.0
Kerala 40.0t0 43.0 26.0 -
Lakshadweep 40.0t0 43.0 26.0 -
Madhya Pradesh- -
40.0to0 44.0 26.0

(a) Areas other than
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Name of State or Butyro- refractometer | Minimum Polenske Value
Union Territory reading at 40 °C Reichert
Meissl
value

cotton tract areas

41.51045.0 21.0
(b) Cotton tract areas
Maharashtra- -

40.0t0 43.0 26.0
(a) Areas other than
cotton tract areas
(b) Cotton tract areas | 41510 45.0 21.0
Manipur 40.0t0 43.0 26.0 -
Meghalaya 40.0t0 43.0 26.0 -
Mizoram 40.0t0 43.0 26.0 -
Nagaland 40.0t0 43.0 26.0 -
Odisha 40.0to0 43.0 26.0 -
Pudducherry 40.0t0 44.0 26.0 -
Punjab 40.0t0 43.0 28.0 -
Rajasthan- -

40.0t0 43.0 26.0
a) Areas other than

Jodhpur District 41.5t045.0 21.0

b) Jodhpur District
Tamil Nadu 41.0t044.0 24.0 -
Tripura 40.0t0 43.0 26.0 -
Uttar Pradesh 40.0t0 43.0 26.0 -
Uttarakhand 40.0t0 43.0 26.0 -
West Bengal- -

40.0to0 43.0 28.0
a) Areas other than
Bishnupur

Sub-Division 41.51t045.0 21.0
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Name of State or Butyro- refractometer | Minimum Polenske Value
Union Territory reading at 40 °C Reichert
Meissl
value
b)Bishnupur Sub-
Division
Sikkim 40.0t0 43.0 28.0 -

(@)

(b)

Explanation: By cotton tract is meant the areas in the States where cotton seed is
extensively fed to the cattle and so notified by the State Government concerned.

Food Additives. -

For products covered under this standard, specific food additives permitted in Appendix
‘A’ of these regulations may be used and only within the limits specified.

Contaminants, Toxins and Residues. -

The product shall comply with the limits stipulated under the Food Safety and Standards
(Contaminants, toxins and Residues) Regulations, 2011.

Hygiene. -

The product shall be prepared and handled in accordance with the requirements
specified in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and such other guidelines as

specified from time to time under the provisions of the Food Safety and Standard Act,
2006.

Labelling. -

According to the definitions in item 1 and composition in sub-item (b) of item 2, the
name of the food shall be:

(i) Milk fat or Butter Oil
(i) Anhydrous Milk fat or Anhydrous Butter Qil
(iii)  Ghee

In addition to the above-mentioned labelling requirements, the provisions of the Food

Safety and Standards (Packaging and Labelling) Regulations, 2011, shall apply to pre-
packaged product.

Method of Sampling and Analysis. -
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The methods of sampling and analysis mentioned in the manuals as specified by the
Food Safety and Standards Authority of India from time to time shall be applicable.

2.1.9 Standard for Butter
This Standard applies to butter as defined in item 1 of this sub-regulation®.
1.  Definition. -

“Butter” means the fatty product principally in the form of an emulsion of the type water-
in-oil derived exclusively from milk or milk products, or both,

Butter may be of following types:
(i) Table butter
(if) White butter/ Cooking butter

Table butter shall be made from pasteurised cream.

2. Essential composition and quality factors. -
(a) Raw materials. -
Milk and/or milk fat based products obtained from milk.
(b) Permitted ingredients. -

- Sodium chloride and food grade salt (only in table butter)
— Starter cultures of harmless lactic acid and flavour producing bacteria
- Potable water

(c) Composition. —

The product shall conform to the compositional specifications provided in the table below:

Parameter Table butter White butter/ Cooking
butter
Moisture, maximum, %, 16.0 --
(m/m)
Milk fat, minimum, %, 80.0 76.0
(m/m)
Milk solids-not-fat, 2.0 --

3 This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk Products
with reference to the generic provisions pertaining to definitions of milk or milk products and heat treatments,
guidelines for use of dairy terms, addition of micronutrients, etc.
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maximum, %, (m/m)

Common salt, maximum, 3.0 --
%, (m/m)

Note: Where butter is sold or offered for sale without any indication as to whether it is
table butter or white butter, the Standards of table butter shall apply.

The extracted fat from butter shall meet the standards for Reichert Meissl value and
Butyro-refractometer reading as prescribed for ghee.

3. Food Additives. -

For products covered under this standard, specific food additives specified in Appendix
‘A’ of these regulations may be used and only within the limits specified.

4, Contaminants, Toxins and Residues. -

The products shall comply with the limits for contaminants, toxins and residues stipulated
under the Food Safety and Standards (Contaminants, toxins and Residues) Regulations,
2011.

5. Hygiene. -

(@) The product shall be prepared and handled in accordance with the requirements specified
in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and Registration
of Food Businesses) Regulations, 2011 and such other guidelines as specified from time to
time under the provisions of the Food Safety and Standard Act, 2006.

(b)  The products covered under this standard shall conform to the microbiological
requirements specified in Appendix ‘B’ of these regulations.

6. Labelling. -

(@ The name of the product shall be “Pasteurized Table butter” or “White butter/ Cooking
Butter”, as appropriate, in conformance to the composition specified in sub-item (c) of
item 2. Additionally, in case of white/cooking butter, the name should be preceded by the
term ‘Pasteurised’ if the product has been prepared from pasteurised cream.

(b) In addition to the labelling requirements mentioned above, the provisions of the Food
Safety and Standards (Packaging and Labelling) Regulations, 2011 shall apply to pre-
packaged products.

7. Method of Sampling and Analysis. -

The methods of sampling and analysis mentioned in the manuals as specified by the Food
Safety and Standards Authority of India from time to time shall be applicable.
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2.1.10 Standard for Milk Powders and Cream Powder

This Standard applies to cream powder and milk powders as defined in item 1 of this sub-
regulation. *

1.

(a)

(b)

Description. -

Milk powders and cream powder are milk products which can be obtained by partial
removal of water from milk or cream. The fat or protein content, or both of the milk or
cream may be adjusted, only to comply with the compositional requirements in sub-item
(b) of item 2 of this sub-regulation, by addition or withdrawal of milk constituents in
such a way as not to alter the whey protein to casein ratio of the milk or cream being
adjusted. Product shall be free from added whey and whey preparations.

Essential Composition and Quality Factors. -
Raw materials-
i) Milk and cream
i1) The following milk products are allowed for protein adjustment purposes:

— Milk retentate: Milk retentate is the product obtained by concentrating milk protein
by ultrafiltration of milk, partly skimmed milk, or skimmed milk;

Composition. -

The product shall conform to the compositional specifications provided in the table
below: —

Parameter Whole Milk Partly Skimmed Cream
Powder Skimmed Milk Powder
Milk Powder Powder
Moisture*, maximum, %, 5.0 5.0 5.0 5.0
(m/m)
Milk fat, %, (m/m) Minimum | More than 1.5 1.5 42.0
26.0 and less than | (maximum) | (minimum)
and less than 26.0
42.0
Milk protein®** in milk 34.0 34.0 34.0 34.0

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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Parameter Whole Milk Partly Skimmed Cream
Powder Skimmed Milk Powder
Milk Powder Powder

solids-not-fat, minimum,
%, (m/m)

Titrable acidity, 18.0 18.0 18.0 --
maximum (ml 0.1 NaOH
for 10 g - solids-not-fat)

Insolubility Index, 2.0 2.0 2.0 --
maximum, ml
Total ash, maximum, % 9.3 9.3 9.3 --

(m/m), on moisture and
fat free basis

Scorched particles, Disc B Disc B Disc B Disc B
maximum

* The moisture content does not include water of crystallization of the lactose; the milk
solids-not-fat content includes water of crystallization of the lactose.

**  Protein content is 6.38 multiplied by the total nitrogen determined.

62[Note.- Total sodium content in the milk powder shall not be more than 650 mg/ 100
gm SNF. The maximum level does not apply to sodium that could be present due to
the use of sodium containing additives in milk powders.]

3. Food Additives. -

For products covered under this standard, specific food additives specified in Appendix
‘A’ of these regulations may be used and only within the limits specified.

4. Contaminants, Toxins and Residues. -

The products shall comply with the limits stipulated under the Food Safety and Standards
(Contaminants, toxins and Residues) Regulations, 2011.

5. Hygiene. -

(@ The products shall be prepared and handled in accordance with the requirements
specified in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and such other guidelines provided
from time to time under the provisions of the Food Safety and Standard Act, 2006.

(b) The products shall conform to the microbiological requirements specified in Appendix
‘B’ of these regulations.
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6.

(@)

(b)

(©)

(d)

Labelling. -

According to the composition in sub-item (b) of item 2, the name of the food shall be:
(i) whole milk powder, or
(ii) partly skimmed milk powder, or
(iii) skimmed milk powder, or

(iv) cream powder, as appropriate:

Provided that the “partly skimmed milk powder” may be designated “semi-skimmed
milk powder” if the content of milk fat does not exceed 16% (m/m) and is not less than
14% (m/m).

Wherever the word “milk™ appears on the label of a package of skimmed milk powder as
the description or part of the description of the contents, it shall be immediately preceded
or followed by the word “skimmed or partly skimmed”, as the case may be.

There shall not be placed on any package containing the product covered under this
Standard any comment on, explanation of, or reference to either the statement of
equivalence, contained in the prescribed declaration or on the word “skimmed” [or
“unsuitable for babies”] except instructions as to dilution as follows:

“To make a fluid not below the composition of (here insert type of milk - toned milk or
skimmed milk as the case may be) with the contents of this package, add (here insert the
number of parts) of water by volume to one part by volume of this product”.

In addition to the labelling requirements mentioned above, the provisions of the Food
Safety and Standards (Packaging and Labelling) Regulations, 2011 shall apply to pre-
packaged product.

Method of Sampling and Analysis.-

The methods of sampling and analysis mentioned in the manuals as specified by the
Food Safety and Standards Authority of India from time to time shall be applicable.

2.1.11 Standard for Dairy Whitener

This Standard applies to Dairy Whitener as defined in item 1 of this sub-regulation. *

Description.-

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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Dairy Whitener is a milk product prepared through an appropriate processing of cow milk,
buffalo milk or milk of any other species as defined under this regulation or a mixture
thereof, and contains added carbohydrates such as sucrose, dextrose and maltodextrin,
singly or in combination. The fat or protein content, or both, of the milk may be adjusted by
addition or withdrawal of milk constituents in such a way as not to alter the whey protein to
casein ratio of milk.

Essential Composition and Quality Factors.-

The product shall be white or light cream in colour, uniform in composition and free from
lumps except those that break up readily under slight pressure. The product shall be free
from extraneous matters and added colours.

The flavour of the product before or after reconstitution shall be pleasant and sweet. It shall
be free from off flavours. It is recommended that the flavour and taste may be judged on the
basis of their sensory characteristics.

The product shall conform to the compositional specifications provided in the table

below: —
Sr. No|  Characteristics Requirement
Skimmed Low Fat Medium Fat High Fat
Milk Dairy Dairy Dairy Dairy
Whitener Whitener Whitener Whitener
1. Moisture, maximum, 4.0 4.0 4.0 4.0
%, (m/m)
2. Milk Fat, %, (m/m) 1.5 More than | Minimum10.0 20.0
(maximum) |1.5and less | and lessthan | (minimum)
than 10.0 20.0
3. Milk protein** (in 34.0 34.0 34.0 34.0
solids-not-fat),
minimum, %, (m/m)
4. Insolubility Index, 1.5 1.5 1.5 1.5
ml, maximum
5. Total ash (on 9.3 9.3 9.3 9.3
moisture, added
sugar and fat free
basis), maximum, %,
(m/m)
6. Acid Insoluble ash, 0.1 0.1 0.1 0.1
maximum, %, (m/m)
7. ***Added sugar (as 18.0 18.0 18.0 18.0
sucrose), maximum,
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%, (m/m)

8. Titratable acidity, 1.5 1.5 1.5 1.2
maximum, % (as
lactic acid)

9. Scorched particles, Disc B Disc B Disc B Disc B
maximum

** Protein content is 6.38 multiplied by the total nitrogen determined

*** Added sugar up to a level of 24% shall be permissible up to two years from the date of
final notification.

3. Food Additives.-

For products covered under this standard, specific food additives specified in Appendix ‘A’ of
these regulations may be used and only within the limits specified.

4. Contaminants, Toxins and Residues.-

The products shall comply with the maximum levels for contaminants specified in the Food
Safety and Standards (Contaminants, toxins and Residues) Regulations, 2011.

5. Hygiene.-

(@) The products shall be prepared and handled in accordance with the requirements specified in
Schedule 4, as applicable, of the Food Safety and Standards (Licensing and Registration of
Food Businesses) Regulations, 2011.

(b) The products shall conform to the microbiological requirements specified in Appendix ‘B’ of
these regulations.

6. Labelling.-
@) According to the composition in sub-item (b) of item 2, the name of the food shall be:
(i) Skimmed Milk Dairy Whitener, or
(i) Low Fat Dairy Whitener, or

(iii) Medium Fat Dairy Whitener, or

(iv) High Fat Dairy Whitener, as appropriate:
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(b) In addition to the labelling requirements mentioned above, the provisions of the Food
Safety and Standards (Packaging and Labelling) Regulations, 2011 shall apply to pre-
packaged product.

7. Method of Sampling and Analysis.-

The methods of sampling and analysis mentioned in the manuals as specified by the Food
Safety and Standards Authority of India from time to time shall be applicable.

2.1.12 Standard for Whey Powder
This Standard applies to Whey Powders as defined in item 1 of this sub-regulation.*
1. Description. -
(@) Whey powders are milk products obtained by drying Whey or Acid Whey.

(b) Whey is the fluid milk product obtained during the manufacture of cheese, casein or
similar products by separation from the curd after coagulation of milk or of products
obtained from milk, or both. Coagulation is obtained through the action of, principally,
suitable enzymes of non-animal origin.

(c) Acid whey is the fluid milk product obtained during the manufacture of cheese, casein,

paneer, channa or similar products by separation from the curd after coagulation of milk
and of products obtained from milk. Coagulation is obtained, principally, by acidification
and heating.

2. Essential Composition and Quality Factors. -
(@ Raw materials. -
Whey or Acid whey, as appropriate.
(b) Ingredients. -
Seed lactose in the manufacture of pre-crystallized Whey Powder.
(c) Composition. —

The product shall conform to the compositional specifications provided in the table below:

Parameter Whey Powder Acid Whey

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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Powder
Moisture("), maximum, %, (m/m) 5.0 45
Milk fat, maximum, %, (m/m) 2.0 2.0
Milk proteint), minimum, %, 10.0 7.0
(m/m)
Lactose content('™) as anhydrous 61.0 61.0
lactose, minimum, %, (m/m)
pH (in 10% solution) more than 5.1(") 5.1(V)
-- (maximum)

Total ash, maximum, %, (m/m) (on 9.5 15.0
dry basis)

Note(s):

(i) The water content does not include water of crystallization of the lactose.

(ii) Protein content is 6.38 multiplied by the total nitrogen determined.

(iii) Although the powders may contain both anhydrous lactose and lactose
monohydrates, the lactose content is expressed as anhydrous lactose. 100 parts of
lactose monohydrate contain 95 parts of anhydrous lactose.

(iv) Or titratable acidity (calculated as lactic acid) <0.35%.

(v) Or titratable acidity (calculated as lactic acid) > 0.35%.

In accordance with the provision of entry (iii) of sub-item(c) of item 3 of sub-regulation
2.1.1 (General Standard for Milk and milk products), whey powders may be modified in
composition to meet the desired end-product composition, for instance, neutralization or
demineralization. However, compositional modifications beyond the minimum or
maximum specified above for milk protein and water are not permitted.
3. Food Additives. -
For products covered under this standard, specific food additives specified in Appendix
‘A’ of these regulations may be used and only within the limits specified.
4. Contaminants, Toxins and Residues. -
The products shall comply with the limits stipulated under the Food Safety and Standards
(Contaminants, toxins and Residues) Regulations, 2011.

5. Hygiene. -
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@ The products shall be prepared and handled in accordance with the requirements specified
in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and Registration
of Food Businesses) Regulations, 2011 and such other guidelines as specified from time to
time under the provisions of the Food Safety and Standard Act, 2006.

(b) The products shall conform to the microbiological requirements specified in Appendix ‘B’
of these regulations.

6. Labelling. -
@ According to the composition in sub-item (c) of item 2, the name of the food shall be:

(1) Whey Powder, or
(i) Acid Whey Powder, as appropriate:

(b) In addition to the labelling requirements mentioned above, the provisions of the Food
Safety and Standards (Packaging and Labelling) Regulations, 2011 shall apply to pre-
packaged product.

7. Method of Sampling and Analysis.-

The methods of sampling and analysis mentioned in the manuals as specified by the Food
Safety and Standards Authority of India from time to time shall be applicable.

2.1.13 Standard for Fermented Milk Products

This Standard applies to fermented milks, including, heat-treated fermented milks,
concentrated fermented milks and composite milk products based on these products in
conformity with the definitions given in item 1 of this sub-regulation.*

1. Description.-

(@) Fermented Milk is a milk product obtained by fermentation of milk, which may have been
manufactured using other permitted raw material, by the action of suitable microorganisms
and resulting in lowering of pH with or without coagulation (iso-electric precipitation).
Fermented milk may be heat treated after fermentation. The raw material used shall be
subjected to a heat treatment as defined in the General Standard for Milk and Milk Products.

Certain fermented milks are characterised by specific starter culture(s) used for fermentation

as follows:
Dabhi Lactic acid bacteria
(Curd)
Yoghurt Symbiotic cultures of Streptococcus thermophilus and

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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(b)

(©)

(d)

Lactobacillus delbrueckii sub sp. bulgaricus

Alternate Cultures of Streptococcus thermophilus and Lactobacillus species
Culture
Yoghurt

Acidophilus | Lactobacillus acidophilus.
milk

Other harmless microorganisms than those constituting the specific starter cultures
specified above may also be added.

Flavoured fermented milk are composite milk products, as defined in sub-regulation 2.1.1,
obtained from fermented milks and which contain a maximum of 50% (m/m) of permitted
non-dairy ingredients including flavourings. The non-dairy ingredients can be mixed prior
to or after fermentation:

Provided that flavoured dahi shall only be sold in pre-packaged form.

Drinks based on fermented milk are composite milk products, as defined in sub-regulation
2.1.1, obtained by mixing fermented milks as described in sub-item (a) of item 1 with
potable water with or without the addition of whey, other milk and milk products, other
permitted non-dairy ingredients and flavours. Drinks based on fermented milk contain a
minimum of 40% (m/m) fermented milk. Other microorganisms than those constituting the
specific starter cultures may be added. Drinks based on fermented milk include products
such as lassi, chhaach, buttermilk, etc.

Concentrated Fermented Milk is fermented milk, the protein of which has been increased
prior to or after fermentation.
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(i) Chakka means the fermented and concentrated milk product obtained by (partial) removal
of the whey from plain dahi or plain yoghurt or by any other process which leads to a
product of same composition and characteristics. It shall have white to pale yellow colour
and uniform semi-solid consistency. It shall not be moldy and shall be free from signs of
free fat and water. It shall be smooth and not appear dry. The milk from which dahi or
yoghurt is prepared for manufacturing chakka shall be subjected to a heat treatment as
defined in the sub-regulations 2.1.1 (General Standard for Milk and Milk Products).

(if) Shrikhand means the semi-soft concentrated composite milk product obtained from chakka,
or skimmed milk chakka to which milk fat and sugar is added or by any other process which
leads to a product of same composition and characteristics. It may also contain permitted
non-dairy ingredients.

2. Essential Composition and Quality Factors.-

@) Raw materials.-
(i) milk;
(it)  concentrated milk and dried milk;
(iii) cream, butter, butter oil and anhydrous milk fat;
(iv) potable water for use in reconstitution or recombination or drinks based on
fermented milks.

(b) Permitted ingredients.-
(i) starter cultures of harmless microorganisms, including those specified in sub-item

(@) of item 1;
(i)  other suitable and harmless microorganisms;
(iii)  salt;

(iv) sugar (only in Flavoured Fermented Milks, Drinks based on Fermented Milks,
Yoghurt, Dahi and Shrikhand);

(v) nutritive sweeteners other than sugar (only in Flavoured Fermented Milks, Drinks
based on Fermented Milks, Yoghurt and pre-packaged Dahi);

(vi) non-dairy ingredients such as fruits and vegetables and their products thereof such
as juices, purees, pulps, preparations and preserves derived therefrom, cereals and
cereal products, coconut and coconut products, honey, chocolate, nuts, coffee,
spices, condiments, culinary herbs and other harmless natural flavouring foods (only
in Flavoured Fermented Milks, Drinks based on Fermented Milks and Shrikhand);

(vii) milk and milk products (only in Drinks based on Fermented Milks);

(viii) Prebiotics and Probiotics;
(ix) Starch (only in fermented milks heat treated after fermentation, flavoured fermented

milks and drinks based on fermented milks)

Provided that it is added only in amounts functionally necessary as governed by
Good Manufacturing Practice, taking into account any use of the stabilizers or
thickeners as specified in Appendix ‘A’ of these regulations. Starch may be added either
before or after adding the non-dairy ingredients.
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(© Composition:

(i)

(i)

(iii)

(iv)

*

Protein
content is
6.38
multiplied

The starter microorganisms shall be viable, active and abundant in the product up to the
date of minimum durability. The sum of microorganisms constituting the starter culture
defined in sub-item (a) of item 1 shall not be less than 10’cfu/g. The labelled
microorganisms, when specific microorganisms other than those specified in sub-item
(a) of item lare added and a content claim is made on label, shall not be less than
105cfu/g. If the product is heat treated after fermentation these requirements for viable
microorganisms do not apply;

Fermented milks shall have a minimum milk protein content of 2.9 % (m/m) and
minimum titrable acidity of 0.45% (m/m as lactic acid) unless otherwise specified. In
case of Flavoured Fermented Milks and Drinks based on Fermented Milks, these
specifications apply to the Fermented Milk Part unless otherwise specified,;

Plain Dahi shall have the same minimum percentage of milk fat and milk solids-not-fat
as that of the milk, as provided for in the Standard for Milk, from which it is prepared.
Where plain Dabhi is sold or offered for sale without any indication of class of milk, the
Standards prescribed for Dahi prepared from mixed milk shall apply;

Yoghurt (including Flavoured Yoghurt) and Flavoured Dahi shall conform to the
following compositional specifications:-

Parameter Yoghurt and Partly skimmed Skimmed
Flavoured Yoghurt And Yoghurt And
Dabhi Flavoured Partly | Flavoured

Skimmed Dabhi Skimmed Dabhi

Milk Fat, % , (m/m) Not less than | More than 0.5 and

3.0 and not

more than Less than 3.0 0.5

15 (maximum)

Milk solids-not-fat, 8.5 8.5 8.5
minimum, % , (m/m)
Milk protein*, minimum, 2.9 2.9 2.9
% , (m/m)
Titratable acidity, 0.6 0.6 0.6
minimum, % (as lactic
acid)

by the total nitrogen determined
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Note:

e When sold without any indication, the product shall conform to the Standards of
“Yoghurt’ or ‘Flavoured Dahi’, as appropriate. The term ‘flavoured’ covers sweetened,
flavoured and fruit variants, labelled in accordance with sub-item (b) of item 6 below.
For the use of probiotics in dairy products; the ‘Indian Council Medical Research

Guidelines for Evaluation of Probiotics in Food shall be followed.

(v) Chakka shall conform to the following compositional specifications: —

Parameter Chakka Skimmed Milk | Full Cream
Chakka Chakka

1 | Total solids, minimum, 30.0 20.0 28.0
%, (m/m)

2 | Milk fat, %, (m/m), on 33.0 5.0 38.0
dry basis (minimum) (maximum) (minimum)

3 | Milk protein*, minimum, 30.0 60.0 30.0
%, (m/m), on dry basis

4 | Titratable acidity, 2.5 2.5 2.5
maximum, % (as lactic
acid)

5 | Total Ash, maximum, %, 35 5.0 35
(m/m), on dry basis

* Protein content is 6.38 multiplied by the total nitrogen determined

Note: When sold without any indication, the product shall conform to the standards of

‘Chakka’.

(vi) Shrikhand shall conform to the following compositional specifications: —

Parameter Shrikhand Full Cream Fruit
Shrikhand Shrikhand

Total solids, minimum, %, 58.0 58.0 58.0

(m/m)

Milk fat, minimum, %, 8.5 10.0 7.0

(m/m), on dry basis

Milk protein*, minimum, %, 9.0 7.0 6.0

m/m, (on dry basis)

Titratable acidity, maximum, 1.4 1.4 1.4

% (as lactic acid)

Sugar (sucrose), maximum, 72.5 72.5 72.5

%, m/m (on dry basis)
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Total Ash, maximum, %, 0.9 0.9 0.9
m/m (on dry basis)

* Protein content is 6.38 multiplied by the total nitrogen determined

(d) Essential manufacturing characteristic: Whey removal after fermentation is not permitted in
the manufacture of fermented milks, except for concentrated fermented milk.

3. Food Additives. -
For products covered under this standard, specific food additives specified in Appendix ‘A’
of these regulations may be used and only within the limits specified.

4. Contaminants, Toxins and Residues.-

The products shall comply with Food Safety and Standards (Contaminants, toxins and
Residues) Regulations, 2011.

5. Hygiene.-

@) The products shall be prepared and handled in accordance with the requirements
specified in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and such guidelines as specified
from time to time under the provisions of the Food Safety and Standard Act, 2006.

(b)  The products shall conform to the microbiological requirements specified in Appendix
‘B’ of these regulations.

6. Labelling.-
@ Name of the food.-

(i) The name of the products covered by sub-item (a) and (b) of item 1 shall be ‘Fermented
Milk’:

Provided that the name ‘Fermented Milk’ may be replaced with designations Dahi,
Curd and Yoghurt if the product complies with the relevant provisions of this Standard.

The designation ‘Yoghurt or Dahi’ may be used in connection with the term “frozen”:
Provided that,-

- the product submitted to freezing complies with the requirements in this Standard,

- the specific starter cultures can be reactivated in the specified numbers by thawing;
and

- the frozen product is named as such and is sold for direct consumption only.
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(b)

(©)

(d)

(i)

(iii

Yoghurt or Dahi containing non-dairy ingredients may be designated as ‘Sweetened or
Flavoured Yoghurt or Dahi’, as appropriate. Yoghurt or Dahi containing fruits may be
designated as ‘Fruit Yoghurt or Dahi’, as appropriate.

The name of the products defined in sub-item (c¢) of item 1 shall be ‘Drinks based on
Fermented Milk’ or may be designated with other recognized specific names like lassi,
chhaas etc. When flavoured, the designation shall include the name of the principal
flavouring substance(s) or flavour(s) added.

) The name of the products covered by item (i) of sub-item (d) of item 1 shall be ‘Chakka’.

(iv) The name of the products covered by item (ii) of sub-item (d) of item 1 shall be

(v)

‘Shrikhand’.

Products obtained from fermented milk(s) heat treated after fermentation shall be named
“Heat Treated ”, the blank being replaced by the term “Fermented Milk” or
another permitted designation or name as appropriate.

(vi) The designation of Flavoured Fermented Milks shall include the name of the principal

(vi

flavouring substance(s) or flavour(s) added.

i) Fermented milks to which only nutritive carbohydrate sweeteners have been added, may
be labelled as “sweetened ”, the blank being replaced by the term “Fermented
Milk” or another permitted designation or name as appropriate.

The type of dahi, yoghurt, chakka or shrikhand shall be always declared on the label or
otherwise if the product is not pre-packaged such declaration to be given on the container
from which product will be offered to the consumer.

When cultures of Bifidobacterium bifidum and Lactobacillus acidophilus and other cultures
of suitable lactic acid producing harmless bacteria are added, a declaration to this effect
shall be made on the label or otherwise if the product is not pre-packaged.

In addition to the labelling requirements mentioned above, the provisions of the Food Safety
and Standards (Packaging and Labelling) Regulations, 2011, shall apply to pre-packaged
product.

Method of Sampling and Analysis.-

The methods of sampling and analysis mentioned in the manuals as specified by the Food
Safety and Standards Authority of India from time to time shall be applicable.

2.1.14 Standard for Ice Cream, Kulfi, Chocolate Ice Cream, Softy Ice-Cream, Milk Ice, Milk

Lolly and Dried Ice Cream Mix
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This Standard applies to Ice Cream and Kulfi and their variants, milk ice and milk lolly, and dried
ice-cream mix in conformity with the definitions given in item 1 of this sub-regulation.”

1.
(@)

(b)

(©)

(a)

(b)

(©)

Description. -

Ice-Cream, Kulfi, Chocolate Ice Cream or Softy Ice-Cream means the frozen milk product
conforming to the composition specified in entry (i) of sub-item (c) of item 2, obtained by
freezing a pasteurized mix prepared from milk or other products derived from milk, or both,
with or without addition of nutritive sweeteners and other permitted non-dairy ingredients.
The said product may contain incorporated air and shall be frozen hard except in case of
softy ice-cream where it can be frozen to a soft consistency.

Milk Ice or Milk Lolly means the product conforming to the composition specified in entry
(ii) of sub-item (c) of item 2, obtained by freezing a pasteurized mix prepared from milk or
other products derived from milk with or without the addition of nutritive sweeteners and
other permitted non-dairy ingredients. The said product shall be frozen hard.

Dried Ice-Cream Mix means the product in a powder form which on addition of prescribed
amount of water and freezing shall result in a product similar in characteristics to the
respective product described in the sub-item (a) of item 1.

Essential Composition and Quality Factors. -

Raw Material. -
Milk and milk products.

Permitted ingredients. -

(i) sugar and other nutritive sweeteners (e.g. jaggery, dextrose, fructose, liquid glucose,
dried liquid glucose, high maltose corn syrup, honey etc.);

(ii) potable water;

(iii) starch, provided it is added only in amounts functionally necessary as governed by
Good Manufacturing Practice, taking into account any use of the stabilizers or
thickeners as specified in Appendix ‘A’ of these regulations.;

(iv) other non-dairy ingredients - fruit and fruit products, eggs and egg products, coffee,
cocoa, chocolate, confectionary, condiments, spices, ginger and nuts; bakery products
such as cake or cookies.

Composition. -
The product shall conform to the compositional specifications provided in the table below:

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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(1) Ice cream, Kulfi, Chocolate Ice cream and Softy Ice Cream

Parameter Ice cream or Kulfi Medium Fat Ice Low Fat Ice
or Cream or Kulfi or Cream or Kulfi
Chocolate ice Chocolate ice or
cream or softy ice cream or softy ice Chocolate ice
cream cream cream or softy
ice cream
Total Solids, 36.0 30.0 26.0
minimum, %,
(m/m)
Weight, minimum, 525.0 475.0 475.0
o/l
Milk Fat, %, (m/m) 10.0 More than 2.5 and 2.5
(minimum) less than 10.0 (maximum)
Milk Protein*, 3.5 3.5 3.0
minimum, %,
(m/m)

* Protein content is 6.38 multiplied by the total nitrogen determined
Note(s):

(i) In case where coating, base or layer of non-dairy ingredients forms a separate part of the
product, only the Ice Cream portion shall conform to the respective composition.

(if) When any type of ice cream, kulfi, chocolate ice cream or softy ice cream is offered for
sale in contravention of the requirements of sub-item (b) of item 6, the standards prescribed
for the type ice cream, kulfi, chocolate ice cream or softy ice cream as per this sub-
regulation shall apply.

(i) Milk Ice or Milk Lolly.-

Parameter Milk ice or Milk lolly
Total Solids, minimum, %, 20.0
(m/m)
Milk Fat, maximum, %, (m/m) 2.0
Milk Protein*, minimum, %, 3.5
(m/m)

* Protein content is 6.38 multiplied by the total nitrogen determined
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Note: In case where base or layer of non-dairy ingredients forms a separate part of the
product, only the milk ice or milk lolly portion shall conform to the above composition.

(iti)  Dried Ice Cream Mix.-

The said product on addition of water shall give a product conforming to the composition,

except the ‘weight’, as specified in the entry (i) of sub-item (c) of item 2 for the respective
product described in sub-item (a) of item 1. The moisture content of the dried product shall
not be more than 4.0 % (m/m).

3. Food Additives. -

(@  For products covered under this standard, specific food additives specified in Appendix ‘A’
of these regulations may be used and only within the limits specified.

(b)  The food additive use level specified in Appendix ‘A’ of these regulations shall apply to the
product after reconstitution in respect of dried Ice Cream Mix.

4. Contaminants, Toxins and Residues. -

The products shall comply with the limits stipulated in the Food Safety and Standards
(Contaminants, toxins and Residues) Regulations, 2011.

5. Hygiene.-

(@  The products shall be prepared and handled in accordance with the requirements specified in
Schedule 4, as applicable, of the Food Safety and Standards (Licensing and Registration of
Food Businesses) Regulations, 2011 and such other guidelines as specified from time to time
under the provisions of the Food Safety and Standard Act, 2006.

(b)  The products shall conform to the microbiological requirements specified in Appendix ‘B’
of these regulations.

6. Labelling.-
(@ Name of the Food.-

(i) The name of the product covered by sub-item (a) of item 1 shall be ‘Ice Cream’, ‘Kulfi’,
‘Chocolate Ice Cream’ or ‘Softy Ice Cream’.

(if) The name of the product covered by sub- item (b) of item 1 shall be ‘Milk Ice’ or ‘Milk
Lolly’.

(iii) The name of the product covered by sub- item (c) of item 1 shall be ‘Dried Ice Cream
Mix’.

(b) The type, as per item (i) of sub- item (c) of item 2, of ice cream, kulfi, chocolate ice cream
or softy ice cream shall always be indicated on the label of the product. For softy ice cream
offered for sale directly from the freezer without prepackaging, the type of product shall be
displayed in a manner and at a place that is clearly visible to the consumer.

Version-XVIII (10.11.2021)



(© Every package of ice cream, kulfi, chocolate ice cream and softy ice cream containing starch
shall have a declaration on its label as specified in sub- regulation 2.7.1 (2) of Food Safety
and Standards (Packaging and Labelling) Regulations, 2011.

(d) In addition to the above mentioned labelling requirements, the provisions of the Food Safety
and Standards (Packaging and Labelling) Regulations, 2011, shall apply to pre-packaged
product.

7. Method of Sampling and Analysis.-

The methods of sampling and analysis mentioned in the manuals as specified by the Food
Safety and Standards Authority of India from time to time shall be applicable.

2.1.15 Standard for Frozen Desserts or Confections with Added Vegetable Oil/ Fat or
Vegetable Protein, or both

This Standard applies to Frozen Desserts or Confections in conformity with the definitions in item
1 of this sub-regulation.*

1.  Definition.-
(a) Frozen Dessert or Frozen Confection means the product obtained by freezing a
pasteurised mix prepared with edible vegetable oils or fats, having a melting point of not
more than 37° C or vegetable protein products, or both. It may also contain milk fat and other
milk solids with the addition of nutritive sweeteners and other permitted non-dairy
ingredients. The said product may contain incorporated air and may be frozen hard or frozen
to a soft consistency.

(b) Dried Frozen Dessert Mix or Dried Frozen Confection Mix means the product in a
powder form which on addition of prescribed amount of water and freezing shall give a
product similar in characteristics to frozen dessert as described in sub-item (a).

2. Essential Composition and Quality Factors.-

(@  Raw Material.-
(i) Milk and/or milk products;

(i) Vegetable oils or fats;

(iii)Vegetable protein products.

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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(b)

(©)

(i)

Permitted ingredients.-
(i) sugar and other nutritive sweeteners (e.g. jaggery, dextrose, fructose, liquid glucose,
dried liquid glucose, high maltose corn syrup, honey etc.);

(ii) potable water;

(iii) starch, provided it is added only in amounts functionally necessary as governed by
Good Manufacturing Practice, taking into account any use of the stabilizers or thickeners as
specified in Appendix ‘A’ of these regulations.;

(iv) other non-dairy ingredients - fruit and fruit products, eggs and egg products, coffee,
cocoa, chocolate, confectionary, condiments, spices, ginger and nuts; bakery products such
as cake or cookies.

Composition.-

The product shall conform to the compositional specifications provided in the table below: —

Frozen Dessert or Frozen Confection

Parameter Frozen Medium fat Low fat Frozen

Dessert or Frozen Dessert or Dessert or
Frozen Frozen Frozen

Confection Confection Confection

Total Solids, minimum, %, 36.0 30.0 26.0

(m/m)

Weight, minimum, (g/l) 525.0 475.0 475.0

Total Fat, %, (m/m) 10 More than 2.5 and 2.5
(minimum) less than 10.0 (maximum)

Protein*, minimum, % (m/m) 35 3.5 3.0

* Protein content is 6.25 multiplied by the total nitrogen determined

Note(s):

(1) In case where coating, base or layer of non-dairy ingredients forms a separate part of the
product, only the Frozen Dessert or Frozen Confection portion shall conform to the
respective composition.

(2) When any type of Frozen Dessert or Frozen Confection is offered for sale in
contravention of the requirements of sub-item (b) of item 6, the Standards prescribed for
these types of Frozen Desserts or Frozen Confections as per this item shall apply.

Version-XVIII (10.11.2021)



(ii)

(@)

(b)

(a)

(b)

6.
(@)

(i)

(i)

(b)

Dried Frozen Dessert Mix or Dried Frozen Confection Mix

The product on addition of water shall give a product conforming to the composition,
except the ‘weight’, as specified in the entry (i) of sub- item (c) of item 2 for the respective
product described in the sub- item (a) of item 1. The moisture content of the dried product
shall not be more than 4.0 % (m/m).

Food Additives. —

For products covered under this standard, specific food additives specified in Appendix ‘A’
of these regulations may be used and only within the limits specified.

The food additive use level specified in Appendix ‘A’ of the Food Safety and Standards
(Food Products Standards and Food Additives) Regulations, 2011 shall apply to the product
after reconstitution in respect of Dried Frozen Dessert Mix or Dried Frozen Confection Mix.

Contaminants, Toxins and Residues. -

The products shall comply with the limits stipulated in the Food Safety and Standards
(Contaminants, toxins and Residues) Regulations, 2011.

Hygiene.-

The products shall be prepared and handled in accordance with the requirements specified
in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and Registration
of Food Businesses) Regulations, 2011 and such guidelines as specified from time to time
under the provisions of the Food Safety and Standard Act, 2006.

The products shall conform to the microbiological requirements specified in Appendix ‘B’
of these regulations.

Labelling .-
Name of the food.-

The name of the product covered by sub-item (a) of item 1 shall be ‘Frozen Dessert or
Frozen Confection’.

The name of the product covered by sub-item (b) of item 1 shall be ‘Dried Frozen Dessert
or Dried Frozen Confection’.

The type, as per entry (i) of sub-item (c) of item 2, of Frozen Dessert or Frozen Confection
shall be indicated on the label of the product. For soft consistency products offered for sale
directly from the freezer without any pre-packaging, the type of product shall be displayed
in a manner and at a place that is clearly visible to the consumer.




(c)  Every package of Frozen Desert or Frozen Confection shall bear the following label,
namely: —

“Contains ................... % Milk Fat* Edible Vegetable Oil* and Vegetable Fat* and
Vegetable Protein Product”

*strike out whatever is not applicable

[Clause 6(c) of 2.1.15 shall came in to force after final decision of fssai on nomenclature of Frozen dessert].

(d) In addition to the above-mentioned labelling requirements, the provisions of the Food
Safety and Standards (Packaging and Labelling) Regulations, 2011, shall apply to pre-
packaged product.

7. Method of Sampling and Analysis.-

The methods of sampling and analysis mentioned in the manuals as specified by the Food
Safety and Standards Authority of India from time to time shall be applicable.

2.1.16 Standard for Chhana and Paneer
This Standard applies to Chhana and Paneer as defined in the item 1 of this sub- regulation. *
1. Definition. -

Chhana or Paneer means the product obtained from any variant of milk™, with or without
added milk solids, by precipitation with permitted acidulants and heating.

2. Essential Composition and Quality Factors.-
(@) Raw materials.-

(i) Milk

(ii) Milk solids
(b) Permitted ingredients.-

(i) Acidulants such as lactic acid, citric acid, malic acid, vinegar, glucono delta lactone, sour
whey;

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.

** As defined in item 1 of the sub-regulation 2.1.2 (Standard for Milk).
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(ii) spices and condiments (for flavoured paneer only);
(iii) salt (for flavoured paneer only).
(c) Composition. —

The product shall conform to the compositional specifications provided in the table below: —

62[Parameter Chhana or Paneer Medium fat Chhana | Low fat Chhana or
or Paneer Paneer

Moisture, 65.0 (for Chhana) 65.0 (for Chhana) 70.0 (for Chhana)
maximum, %, 60.0 (for Panner) 60.0 (for Panner) 70.0 (for Panner)
(m/m)
Milk fat, %, 50.0 More than 20.0 20.0(maximum)]
(m/m), dry (minimum) and less than 50.0
matter basis

3. Food Additives. -

For products covered under this standard, specific food additives specified in Appendix
‘A’ of these regulations may be used and only within the limits specified.

4. Contaminants, Toxins and Residues. -

The products shall comply with the limits stipulated in the Food Safety and Standards
(Contaminants, toxins and Residues) Regulations, 2011.

5. Hygiene. -

@ The products shall be prepared and handled in accordance with the requirements
specified in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and such guidelines as specified
from time to time under the provisions of the Food Safety and Standard Act, 2006.

(b) The products shall conform to the microbiological requirements specified in Appendix
‘B’ of these regulations.

6. Labelling. -

62[(a) The name of the product shall be ‘Chhana’, ‘Paneer’, ‘Low Fat Chhana’ or Low Fat
Paneer’, ‘Medium Fat Chhana’ or ‘Medium Fat Paneer’ depending upon the
composition as per the sub-item (c) of item 2.

(b) ‘Low Fat Chhana’/‘Medium Fat Chhana’ and ‘Low Fat Paneer’/‘Medium Fat Paneer’
shall be sold in sealed package only and shall bear the following label declarations
depending upon the respective product composition:
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“LOW FAT PANEER or LOW FAT CHHANA”
Or

“MEDIUM FAT PANEER or MEDIUM FAT CHHANA”’;

(c) Every package of Medium Fat Channa and Medium Fat Paneer shall bear the following
label, namely: —

“Contains ................... % Milk Fat”]

(d) In addition to the above-mentioned labelling requirements, the provisions of the Food
Safety and Standards (Packaging and Labelling) Regulations, 2011, shall apply to pre-
packaged product.

7. Method of Sampling and Analysis.-

The methods of sampling and analysis mentioned in the manuals as specified by the
Food Safety and Standards Authority of India from time to time shall be applicable.

2.1.17 Standard for Cheese and Cheese Products

This Standard applies to Cheese, Processed Cheese and Processed Cheese Spreads as defined in
the item 1 of this sub-regulation.”

1. Description. -
Cheese is the ripened or unripened soft, semi-hard, hard, or extra-hard product, which
may be coated with food grade waxes or polyfilm, and in which the whey protein/
casein ratio does not exceed that of milk. Cheese is obtained by:

(i) coagulating wholly or partly the protein of milk, skimmed milk, partly skimmed
milk, cream, whey cream or buttermilk, or any combination of these materials, through
the action of suitable enzymes of non-animal origin or other suitable coagulating
agents, with or without use of harmless lactic acid bacteria and flavour producing
bacteria, and by partially draining the whey resulting from the coagulation, while
respecting the principle that cheese-making results in a concentration of milk protein (in
particular, the casein portion), and that consequently the protein content of the cheese
will be distinctly higher than the protein level of the blend of the above milk materials
from which cheese was made;

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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(if) processing techniques involving coagulation of the protein of milk or products
obtained from milk, or both, which give an end-product with similar physical, chemical
and organoleptic characteristics as the product specified in entry (i) above.

All cheese shall be made from milk which is subject to heat treatment at least
equivalent to that of pasteurization.

(A) ‘Ripened Cheese’ means cheese which is not ready for consumption shortly after
manufacture but which must be held for some time at such temperature and under
such other conditions as will result in necessary biochemical and physical
changes characterizing the cheese in question.

(B) ‘Mould Ripened Cheese’ means ripened cheese in which the ripening has been
accomplished primarily by the development of characteristic mould growth
through the interior and/ or on the surface of the cheese.

(C)  ‘Unripened Cheese including fresh cheese’ means cheese which is ready for
consumption shortly after manufacture.

(@) “Individual or Named Variety Cheese” is a cheese, as defined in item 1 of this sub-
regulation, that is designated with its well-established unique name as provided below.

(@aa) ‘Cheddar Cheese’ means ripened hard cheese obtained by coagulating heated or
pasteurised milk with cultures of harmless lactic acid producing bacteria, suitable
enzymes of non-animal origin or other suitable coagulating enzymes. It shall be in
the form of hard pressed block and it may have a coating of food grade waxes or
wrapping of cloth or polyfilm. It shall have firm, smooth and waxy texture with a
pale straw to orange colour without any gas holes.

(ab) ‘Danbo Cheese’ means ripened semi hard cheese obtained by coagulating heated
or pasteurised milk with cultures of harmless lactic acid producing bacteria,
suitable enzymes of non-animal origin or other suitable coagulating enzymes. It
shall be smooth in appearance with firm texture and uniform yellow colour and
may be coated with food grade waxes or wrapping of cloth or polyfilm.

(ac) ‘Edam Cheese’ means the ripened semi hard cheese obtained by coagulating heated
or pasteurised milk with cultures of harmless lactic acid producing bacteria,
suitable enzymes of non-animal origin or other suitable coagulating enzymes. It
shall have a firm texture suitable for cutting with a yellowish colour and may have
a hard rind which may be coated with food grade waxes, wrapping of cloth,
polyfilm or vegetable oil.

(ad) ‘Gouda Cheese’ means ripened semi hard cheese obtained by coagulating milk with
cultures of harmless lactic acid producing bacteria, suitable enzymes of non-
animal origin or other suitable coagulating enzymes. It shall have firm texture
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suitable for cutting, straw to yellowish colour which may have a hard rind coated
with food grade waxes, wrapping of cloth, or vegetable oil.

(ae) ‘Havarti Cheese’ means ripened semi hard cheese obtained by coagulating milk
with cultures of harmless lactic acid producing bacteria, suitable enzymes of non-
animal origin or other suitable coagulating enzymes. It shall have firm texture
suitable for cutting, a light yellow colour and may have a semi soft slightly greasy
rind.

(af) “‘Tilsiter means’ ripened semi hard cheese obtained by coagulating milk with
cultures of harmless lactic acid producing bacteria and cultures of Bacterium
linens, suitable enzymes of non-animal origin or other suitable coagulating
enzymes. It shall have firm texture suitable for cutting, with an ivory to yellow
colour with a firm rind which may show red and yellow smear producing bacteria
or coated with food grade waxes or wrapping of cloth or polyfilm after removal of
the smear.

(ag) ‘Cottage Cheese’ and Creamed Cottage Cheese means soft unripened cheese
obtained by coagulation of pasteurised skimmed milk with cultures of harmless
lactic acid bacteria with or without the addition of suitable enzymes of non-animal
origin or other suitable coagulating enzymes. Creamed Cottage Cheese is cottage
cheese to which a pasteurised creaming mixture of cream, skimmed milk,
condensed milk, non-fat dry milk, dry milk protein, Sodium or Potassium or
Calcium or Ammonium caseinate is added. It shall have a soft texture with a
natural white colour. It may contain spices, condiments, seasonings and fruits

pulp.

(ah) ‘Cream Cheese’ (Rahmfrischkase) means soft, unripened cheese obtained by
coagulation of pasteurised milk and pasteurised cream with cultures of harmless
lactic acid producing bacteria with or without the addition of suitable enzymes of
non-animal origin or other suitable coagulating enzymes. It shall have a soft
smooth texture with a white to light cream colour. It may contain spices,
condiments, seasonings and fruit pulp.

(ai) ‘Coulommiers Cheese’ means soft unripened cheese obtained by coagulation of
milk with cultures of harmless lactic acid producing bacteria and suitable enzymes
of non-animal origin or other suitable coagulating enzymes and moulds
characteristic of the variety. It shall have soft texture and white to cream yellow
colour and may show presence of white mould including orange or red spots on
the surface.

(aj) ‘Camembert Cheese’ means ripened soft cheese obtained by coagulating milk of
with cultures of harmless lactic acid producing bacteria and cultures of Penicillium
caseicolum and Bacterium linens, suitable enzymes of non-animal origin or other
suitable coagulating enzymes. It may be in the form of flat cylindrical shaped
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cheese covered with white mould (Penicillum caseicolum) with occasional orange
coloured spots (Bacterium linens).

(ak) ‘Brie Cheese’ means soft ripened cheese obtained by coagulating milk with
cultures of harmless lactic acid producing bacteria and cultures of Penicillium
caseicolum and Bacterium linens, suitable enzymes of non-animal origin and other
suitable coagulating enzymes. It shall be white to creamy yellow in colour with a
smooth texture showing presence of white mould (Penicillium caseicolum) with
occasional orange coloured spots (Bacterium linens) on the rind.

(al) ‘Saint Paulin’ means ripened semi hard cheese obtained by coagulating milk with
suitable enzymes of non-animal origin, cultures of harmless lactic acid producing
bacteria or other suitable coagulating enzymes. It shall be white to yellow in
colour with a firm and flexible texture and a hard rind which may be coated with
food grade waxes or polyfilm.

(am) ‘Samsoe’ means hard ripened cheese obtained by coagulating milk with suitable
enzymes of non-animal origin and cultures of harmless lactic acid producing
bacteria or suitable coagulating enzymes. It shall be yellow in colour with a firm
texture suitable for cutting and may have a rind with or without food grade waxes
or polyfilm coating.

(an) ‘Emmental’ or ‘Emmentaler’ means hard ripened cheese with round holes obtained
by coagulating milk with suitable enzymes of non-animal origin, cultures of
harmless lactic acid producing bacteria or other suitable coagulating enzymes. It
shall have a light Yellow colour and a firm texture suitable for cutting and may
have a hard rind.

(ao) ‘Provolone’ means pasta filata cheese obtained by coagulating milk with cultures of
harmless lactic acid producing bacteria, suitable enzymes of non-animal origin or
other suitable coagulating enzymes. It may be smoked. It shall be white to yellow
straw in colour with a fibrous or smooth body and rind which may be covered with
vegetable fat or oil, food grade waxes or polyfilm.

(ap) ‘Extra Hard Grating Cheese’ means ripened cheese obtained by coagulating milk
with cultures of harmless lactic acid producing bacteria, non-animal rennet, or
other suitable coagulating enzymes. It may have slightly brittle texture and an
extra hard rind which may be coated with vegetable oil, food grade waxes or

polyfilm.

%8[(aq) ‘Mozzarella cheese’ means unripened cheese obtained by coagulating milk with
cultures of harmless lactic acid producing bacteria, suitable enzymes of non-
animal origin or by direct acidification. It is a smooth elastic cheese with a long
stranded parallel-orientated fibrous protein structure without evidence of curd

granules. The cheese is rindless and may be formed into various shapes.
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(i) Mozzarella with a high moisture content is a soft cheese with overlying layers
that may form pockets containing liquid of milky appearance. The cheese has a
near white colour.

(if) Mozzarella with low moisture content is a firm or semi-hard homogeneous
cheese without holes and is suitable for shredding. Mozzarella is made by ‘pasta
filata’ processing, which consists of heating curd of a suitable pH value kneading
and stretching until the curd is smooth and free from lumps. Still warm, the curd
is cut and moulded, then firmed by cooling.]

(b)  “Cheese Products” are the products prepared from cheese(s) with other milk products
and may contain permitted non-dairy ingredients.

(ba) ‘Processed Cheese’ means the product obtained by grinding, mixing, melting and
emulsifying one or more varieties of cheeses with the aid of heat and emulsifying agents
and may contain cream, butter, butter oil and other milk products. It may also contain
non-dairy ingredients not exceeding one sixth of the weight of the total solids of the
final product on dry matter basis.

(bb) “Processed Cheese’ Spread means the product obtained by grinding, mixing, melting
and emulsifying one or more varieties of cheese with emulsifying agents with the aid of
heat and may contain cream, butter oil and other dairy products. It may also contain
natural carbohydrate sweetening agents and other non-dairy ingredients not exceeding
one sixth of the weight of total solids of the final product on dry weight basis.

%2[(c) Whey Cheeses are solid, semi-solid, or soft products which are principally obtained
through either of the following processes:

(1) the concentration of whey and the moulding of the concentrated product;
(2) the coagulation of whey by heat with or without the addition of acid.

In each case, the whey may be pre-concentrated prior to the further concentration of whey
or coagulation of the whey proteins. The process may also include the addition of milk,
cream, or other raw materials of milk origin before or after concentration or coagulation.
The ratio of whey protein to casein in the product obtained through the coagulation of
whey shall be distinctly higher than that of milk.

The product obtained through the coagulation of whey may either be ripened or
unripened.

(d) “Cheeses in Brine” are semi-hard to soft ripened cheeses. The body has a white to yellowish
colour and a compact texture suitable for slicing, with none to few mechanical openings. The
cheeses have no actual rind and have been ripened and preserved in brine until delivered to,
or prepacked for, the consumer. Certain individual cheeses in brine contain specific herbs
and spices as part of their identity.]
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2. Essential Composition and Quality Factors.-

@ Raw materials. -

Milk and products obtained from milk.

(b)  Permitted ingredients. -

Starter cultures of harmless lactic acid, and flavour producing bacteria and cultures

of other harmless microorganisms;

Safe and suitable enzymes (non-animal origin);

Sodium chloride;
Potable water;

Non-dairy ingredients: Vinegar or acetic acid, spices, condiments and other
vegetable seasoning and foods, other than sugars, properly cooked or prepared for

flavouring and characterization of the product (In Cheese Products only;

Natural carbohydrate sweetening agents: Sucrose, dextrose, corn syrup, corn syrup
solids, honey, maltose, malt syrup and hydrolysed lactose (In Processed Cheese

Spreads only).

(©) Composition. —

The product shall conform to the compositional specifications provided in the table
below: —

Product Moisture, Milk fat, Lactose,
Maximum, % Minimum, % | Maximum,
(m/m) (dry basis) % (m/m)
I. Cheese
a. | Hard- Pressed Cheese 39.0 48.0 --
b.| Semi Hard —Cheese 45.0 40.0 --
C. | Semi-Soft Cheese 52.0 45.0 --
d. | Soft Cheese 80.0 20.0 --
e. | Extra Hard Cheese 36.0 32.0 --
f. | Mozzarella Cheese 60.0 35.0 -
g.| Pizza Cheese 54.0 35.0 --
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Product Moisture, Milk fat, Lactose,
Maximum, % Minimum, % | Maximum,
(m/m) (dry basis) % (m/m)

ii. Extra Hard Grating 36.0 32.0 --
Cheese

iii. Named variety
cheeses
Cheddar 39.0 48.0 --
Danbo 39.0 45.0 --
Edam 46.0 40.0 --
Gouda 43.0 48.0 --
Havarti
- Havarti 48.0 45.0 --
- 30% Havarti 53.0 30.0 --
- 60% Havarti 60.0 60.0 --
Tilsiter
- Tilsiter 47.0 45.0 --
- 30% Tilsiter 53.0 30.0 --
- 60% Tilsiter 39.0 60.0 --
Cottage Cheese and 80.0 * --
Creamed Cottage
Cheese
Cream cheese 55.0 70.0 --
Coulommiers 56.0 46.0
Camembert
- 30% Camembert 62.0 30.0 -
- 40% Camembert 59.0 40.0 -
- 45% Camembert 57.0 45.0 -
- 55% Camembert 52.0 55.0 -
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Product Moisture, Milk fat, Lactose,
Maximum, % Minimum, % | Maximum,
(m/m) (dry basis) % (m/m)
K. | Brie 56.0 40.0 --
I. | Saint Paulin 56.0 40.0 --
m. | Samsoe
- Samsoe 44.0 45.0 --
- 30% Samsoe 50.0 30.0 --
n. | Emmental 40.0 45.0 -
0. | Provolone
- Smoked 45.0 45.0 --
- Unsmoked 47.0 45.0 --
v, Cheese products
a. | Processed Cheese 47.0 40.0 5.0
(50% for
chiplets, packed
sliced processed
cheese), when
sold in a package
other than tin
b. | Processed Cheese 60.0 40.0 5.0
Spread
62[v) | Whey cheeses
a. | Creamed whey - 33 -
cheese
b. | Whey cheese - ok -
c. | Skimmed whey - ok -
cheese
vi) | Cheesesin brine
a. | Soft cheese in brine - 40 -
b. | Semi-hard cheese in - 40 -]
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Product Moisture, Milk fat, Lactose,
Maximum, % Minimum, % | Maximum,
(m/m) (dry basis) % (m/m)

brine

* Milk fat, Minimum 4% (m/m) for creamed cottage cheese.

62[** Milk fat in whey cheese shall be minimum 10% and less than 33% on dry
basis.

% Milk fat in skimmed whey cheese shall be less than 10% on dry basis.]

3. Food Additives and Processing Aids.-

For products covered under this standard, specific food additives specified in Appendix
‘A’ of these regulations may be used and only within the limits specified.

4. Contaminants, Toxins and Residues. -

The products shall comply with the limits stipulated under the Food Safety and
Standards (Contaminants, toxins and Residues) Regulations, 2011.

5. Hygiene.-

@) The products shall be prepared and handled in accordance with the guidelines specified
in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and such guidelines as specified
from time to time under the provisions of the Food Safety and Standard Act, 2006.

(b)  The products shall conform to the microbiological requirements specified in Appendix
‘B’ of these regulations.

6. Labelling.-

62[(a) The name of the food product shall be ‘cheese’, ‘whey cheese’ or ‘cheese in brine’, as
applicable. However, the word ‘cheese’, ‘whey cheese’ or ‘cheese in brine’ may be
omitted in the designation of an individual cheese variety as per sub-item (a) of item 1.]

(b) Every package of Cheese (hard), surface treated with Natamycin, shall bear the
following label, namely,—

SURFACE TREATED WITH NATAMYCIN
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(c) Every package of Cheese(s), if coated or packed in food grade waxes polyfilm or
wrapping of cloth, shall bear the following label, namely,—

REMOVE THE OUTER PACKING BEFORE CONSUMPTION

(d) Inaddition to the above-mentioned labelling requirements, the provisions of the Food
Safety and Standards (Packaging and Labelling) Regulations, 2011, shall apply to pre-
packaged product.

7. Method of Sampling and Analysis.-

The methods of sampling and analysis mentioned in the manuals as specified by the
Food Safety and Standards Authority of India from time to time shall be applicable.

2.1.18 Standard for Edible Casein Products

This Standard applies to Edible Casein products as defined in item 1 of this sub- regulation.
1. Description.-

@) Edible Casein products mean the products obtained by separating, washing and drying the
coagulum of skimmed milk or of other products obtained from milk;

(b) Edible Acid Casein means the product obtained by separating, washing and drying the acid
precipitated coagulum of skimmed milk or of other products obtained from milk;

(©) Edible Rennet Casein means the product obtained after washing and drying the coagulum
remaining after separating the whey from the skimmed milk or of other products obtained
from milk, or both, which has been coagulated by non-animal rennet or by other coagulating
enzymes;

(d) Edible Caseinate means the dry product obtained by reaction of edible casein or casein curd
coagulum with food grade neutralising agents followed by drying.

2. Essential Composition and Quality Factors.-

@) Raw Material.-
Skimmed milk and other suitable products obtained from milk.
(b) Ingredients.-
e edible acids;
e starter cultures of harmless lactic acid producing bacteria;
e non-animal rennet or other safe and suitable coagulating enzymes;

e potable water;
e neutralizing agents.
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(© Composition.-

The product shall conform to the compositional specifications provided in the table below:

Parameter Edible Acid | Edible Rennet Edible
Casein Casein Caseinate
Moisture®, maximum, % 12.0 12.0 8.0
(m/m)
Milk fat, maximum , %, 2.0 2.0 2.0
(m/m)
Milk protein(™, minimum, 90.0 84.0 88.0
%, (m/m), dry matter basis
Casein in protein, minimum, 95.0 95.0 95.0
%, (m/m)
Lactose(™, maximum, %, 1.0 1.0 1.0
(m/m)
Total ash including P2Os, %, 2.5 7.5 --
(m/m) (maximum) .
(minimum)

Free acid, maximum, ml of 0.27 -- --
0.1 N sodium hydroxide per g
pH (in 10% solution), -- -- 8.0
maximum

Note(s):

(i) The water content does not include water of crystallization of the lactose.

(ii) Protein content is 6.38 multiplied by the total nitrogen determined.

(iii) Although the powders may contain both anhydrous lactose and lactose monohydrates,
the lactose content is expressed as anhydrous lactose. 100 parts of lactose monohydrate
contain 95 parts of anhydrous lactose.

3. Food Additives.-

For products covered under this standard, specific food additives specified in Appendix ‘A’
of these regulations may be used and only within the limits specified.

4, Contaminants, Toxins and Residues. -

The products shall comply with the Food Safety and Standards (Contaminants, toxins and
Residues) Regulations, 2011.

5. Hygiene. -
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(a)

(b)

(@)

(b)

The products shall be prepared and handled in accordance with the requirements specified
in Schedule 4, as applicable, of the Food Safety and Standards (Licensing and Registration
of Food Businesses) Regulations, 2011 and such guidelines as specified from time to time
under the provisions of the Food Safety and Standard Act, 2006.

The products shall conform to the microbiological requirements specified in Appendix ‘B’

of these regulations.

Labelling. -

According to the composition in sub-item (c) of item 2, the name of the product shall be
Edible Acid Casein or Edible Rennet Casein or Edible Caseinate. Edible Caseinate shall
also be qualified by the name of the cation in the neutralizing agent used.

In addition to the above-mentioned labelling requirements, the provisions of the Food
Safety and Standards (Packaging and Labelling) Regulations, 2011, shall apply to pre-
packaged product.

Methods of Sampling and Analysis.-

The methods of sampling and analysis mentioned in the manuals as specified by the Food
Safety and Standards Authority of India from time to time shall be applicable.

2.1.19 Foods for infant nutrition

Infant Milk Substitutes

1.

Infant Milk Food means the product prepared by spray drying of the milk of cow or

buffalo or a mixture thereof. The milk may be modified by the partial removal/substitution of
different milk solids; carbohydrates, such as sucrose, dextrose and dextrins/maltodextrin, maltose
and lactose; salts like phosphates and citrates; vitamins A, D, E, B Group, Vitamin C and other
vitamins; and minerals like iron, copper, zinc and iodine. The source of Mineral Salts and Vitamin
Compounds may be used from:-

. Calcium (Ca) - Calcium carbonate, Calcium chloride, Calcium citrate, Calcium

phosphate monobasic, Calcium phosphate dibasic, Calcium phosphate tribasic;

. Phosphorous (P) - Calcium phosphate monobasic, Calcium phosphate dibasic, Calcium

phosphate tribasic, Magnesium phosphate dibasic, Potassium phosphate dibasic;

. Chloride (CI) - Calcium chloride, Choline chloride, Magnesium chloride, Manganese

chloride, Sodium chloride, Sodium chloride iodized;

. Iron (Fe) - Ferrous citrate, Ferrous lactate, Ferrous sulphate, Ferric pyrophosphate;

. Magnesium (Mg) - Magnesium chloride, Magnesium oxide, Magnesium phosphate

dibasic;
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6. Sodium (Na) - Sodium bicarbonate, Sodium chloride, Sodium chloride iodized,
Sodium citrate, Sodium phosphate monobasic;

7. Potassium (K) - Potassium phosphate dibasic;
8. Copper (Cu) - Cupric citrate, Cupric sulphate;
9. lodine (I) - Potassium iodide, Sodium iodide;
10. Zinc (Zn) - Zinc sulphate;
11. Manganese (Mn) - Manganese chloride, Manganese sulphate;
12. Vitamin A - Retinyl acetate, Retinyl palmitate, Retinyl propionate;
13. Provitamin A - Beta-carotene;

14. Vitamin D - Vitamin D, - Ergocalciferol, Vitamin Dz - Cholecalciferol,
Cholecalciferol-cholesterol;

15. Vitamin E - d-alpha-tocopherol, dl-alpha-tocopherol, d-alpha-tocopheryl acetate, dI-
alpha-tocopheryl acetate, d-alpha-tocopheryl succinate, dl-alpha-tocopheryl succinate;

16. Thiamine (Vitamin B1) - Thiamine chloride hydrochloride, Thiamine mononitrate;

17. Riboflavin (Vitamin By) - Riboflavin, Riboflavin 5' -phosphate sodium;

18. Niacin - Nicotinamide, Nicotinic acid;

19. Vitamin B - Pyridoxine hydrochloride;

20. Biotin (Vitamin H) - d-biotin;

21. Folacin - Folic acid;

22. Pantothenic acid - Calcium pantothenate, Panthenol;

23. Vitamin B2 - Cyanocobalamin, Hydroxycobalamin;

24. Vitamin K - Phytylmenaquinone;

25. Vitamin C - Ascorbic acid, Sodium ascorbate, Calcium ascorbate, Ascorbyl-6-
palmitate;

26. Choline - Choline bitartrate, Choline chloride;
27. Inositol;
28. Selenium - Sodium selenite.

The product shall be free of lumps and shall be uniform in appearance. It shall be free from
starch and added antioxidants. It shall also be free from dirt, extraneous matter, preservatives and
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added colour and flavour and from any material which is harmful to human health. It shall not have

rancid taste or musty odour. It shall not contain food additives.

It shall conform to the following requirements, namely: -

1. |[Moisture, per cent. by weight (not more than) 4.5
2. | Total milk protein, per cent. by weight (not less than) 12.0
3. | Milk fat, per cent. by weight (not less than) 18.0
4. |Total ash, per cent. by weight (not more than) 8.5
5. | Ash insoluble in dilute Hydrochloric acid, per cent. by weight (not more than) | 0.1

Solubility:

Solubility Index (ml), maximum 2.0
6. |Solubility, per cent. by weight (not less than) 98.5
7. | Vitamin A (as retinol), pg per 100 g (not less than) 350

Added Vitamin D (expressed as Cholecalciferol or Ergocalciferol) pg, per
8. |100g (not less than) 4.5
9. [Vitamin C, mg per 100 g (not less than) 35
10. | Thiamine, pg per 100 g (not less than) 185
11. | Riboflavin, pg per 100 g (not less than) 275
12. | Niacin, pg per 100 g (not less than) 1160
13. | Pyridoxine, pg per 100 g (not less than) 160
14. | Folic acid, pg per 100 g (not less than) 20
15. | Pantothenic acid, mg per 100 g (not less than) 1.4
16 | Vitamin Bz, ug per 100 g (not less than) 0.7
17 |Choline, mg per 100 g (not less than) 32
18 |Vitamin K, pug per 100 g (not less than) 18
19 |Biotin, pg per 100 g (not less than) 7.0
20 | Sodium, mg per 100 g (not less than) 90
21 |Potassium, mg per 100 g (not less than) 370
22 |Chloride, mg per 100 g (not less than) 250
23 | Calcium, mg per 100 g (not less than) 230
24 | Phosphorous, mg per 100 g (not less than) 115
25 | Magnesium, mg per 100 g (not less than) 22
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26 |Iron, mg per 100 g (not less than) 5.0
27 |lodine, pug per 100 g (not less than) 20
28 | Copper, pg per 100 g (not less than) 280
Zinc, mg per 100 g (not less than) and 2.5
29 |not more than (mg) 5.0
30 | Manganese, g per 100g (not less than) 20
31 | Selenium, pg per 100 g (not less than) 14
32 | Bacterial count, per g. (not more than) 10,000
33 |Coliform count absent in 0.1g
34 | Yeast and mould count absent in 01g
35 |Salmonella and Shigella absent in 259
36 |E. coli absent in 01g
37 | Staphylococcus aureas absent in 01g

It shall be packed in hermetically sealed, clean and sound containers or in flexible pack
made from film or combination or any of the substrate made of Board paper, polyethylene,
polyester metallised film or in such a way to protect from deterioration.

It may be packed in nitrogen or a mixture of nitrogen and carbon dioxide.

2. Infant formula means the product prepared by spray drying of the milk of cow or buffalo
or mixture thereof. The milk may be modified by partial removal/substitution of milk fat with
vegetable oils rich in polyunsaturated fatty acids and/or by different milk solids; carbohydrates
such as sucrose, dextrose and dextrins/ maltodextrin, maltose and lactose; salts such as phosphates
and citrates; vitamins A, D, E, B and C group and other vitamins; minerals such as iron, copper,
zinc and iodine and others. Vegetables oils rich in polyunsaturated fatty acids shall be added to
partially substitute milk fat to an extent that the product shall contain a minimum of 12 per cent. by
weight of milk fat and a minimum of linoleate content of 1.398 g per 100 g. of the product.

It may contain algal and fungal oil as sources of Docosahexaenoic Acid (DHA) and
Arachidonic Acid (ARA) from Crypthecodinium cohnii, Morterella alpine, Schizochytrium sp.,
and Ulkenia sp. At the level of maximum 0.5 per cent. DHA of total fatty acids and ratio of
ARA:DHA as 1:1 minimum:

Provided that DHA content shall not be less than 0.2 per cent. of total fatty acids, if a claim
related to the addition of DHA is made.

The products shall also contain a minimum of 0.70 1.U. of vitamin E per 100 kcal. 1t may
contain in addition to the vitamins and minerals listed, other nutrients may be added when required
in order to provide nutrients ordinarily found in human milk such as, -

1. Carotenes Not less than 0.25 mg/L
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2. Fluorine Not less than 0.107 mg/L
Not less than 9 mg/L (only L forms of amino acids

3. Amino acids should be used)

4. Non-protein nitrogen Not less than 173 mg/L

5. Nucleotides Not less than 11.7 mg/L

6. Carnitine Not less than 11.27 pg/L

7. Lactalbumin Not less than 1.4 g/L

8. Lactoferrin Not less than 0.27 g/L

0. Lysozyme Not less than 0.8 g/L

10. Fucose Not less than 1.3 g/L

11. Glucosamine Not less than 0.7 g/L

12. Inositol Not less than 0.39 g/L

13. Citric acid Not less than 0.35 g/L

14. Cholesterol Not less than 88 mg/L

15. Lipid Phosphorus Not less than 7 mg/L
Not less than PGE 150 mg/L

16. Prostaglandins Not less than PGF 400 mg/L

When any of these nutrients is added, the amount of these added nutrients shall be declared
on the label, which should be not less than mentioned. It may contain medium chain triglycerides,
taurine, molybdenum and chromium.

The source of Mineral Salts and Vitamin Compounds may be used from:-

1. Calcium (Ca) - Calcium carbonate, Calcium chloride, Calcium citrate, Calcium
phosphate monobasic, Calcium phosphate dibasic, Calcium phosphate tribasic;

2. Phosphorous (P) - Calcium phosphate monobasic, Calcium phosphate dibasic, Calcium
phosphate tribasic, Magnesium phosphate dibasic, Potassium phosphate dibasic;

3. Chloride (CI) - Calcium chloride, Choline chloride, Magnesium chloride, Manganese
chloride, Sodium chloride, Sodium chloride iodized,

4. lron (Fe) - Ferrous citrate, Ferrous lactate, Ferrous sulphate, Ferric pyrophosphate;

5. Magnesium (Mg) - Magnesium chloride, Magnesium oxide, Magnesium phosphate
dibasic;
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6. Sodium (Na) - Sodium bicarbonate, Sodium chloride, Sodium chloride iodized, Sodium
citrate, Sodium phosphate monobasic;

7. Potassium (K) - Potassium phosphate dibasic;
8. Copper (Cu) - Cupric citrate, Cupric sulphate;
9. lodine (I) - Potassium iodide, Sodium iodide;
10. Zinc (Zn) - Zinc sulphate;
11. Source of Manganese (Mn) - Manganese chloride, Manganese sulphate.

Vitamins
1. Vitamin A - Retinyl acetate, Retinyl palmitate, Retinyl propionate;
2. Provitamin A - Beta-carotene;

3. Vitamin D - Vitamin D2 - Ergocalciferol, Vitamin Ds - Cholecalciferol,
Cholecalciferol-cholesterol,;

4. Vitamin E - d-alpha-tocopherol, dl-alpha-tocopherol, d-alpha-tocopheryl acetate, dl-
alpha-tocopheryl acetate, d-alpha-tocopheryl succinate, dl-alpha-tocopheryl succinate;

5. Thiamine (Vitamin By) - Thiamine chloride hydrochloride, Thiamin mononitrate;
6. Riboflavin (Vitamin B.) - Riboflavin, Riboflavin 5' -phosphate sodium;

7. Niacin - Nicotinamide, Nicotinic acid;

o

Vitamin Be - Pyridoxine hydrochloride;

9. Biotin (Vitamin H) - d-biotin;
10. Folacin - Folic acid,;

11. Pantothenic acid - Calcium pantothenate, Panthenol,
12. Vitamin B> - Cyanocobalamin, Hydroxycobalamin;
13. Vitamin K - Phytylmenaquinone;

14. Vitamin C - Ascorbic acid, Sodium ascorbate, Calcium ascorbate, Ascorbyl-6-
palmitate;

15. Choline - Choline bitartrate, Choline chloride;
16. Inositol;

17. Selenium - Sodium selenite.

The product shall be free of lumps and shall be uniform in appearance. It shall be free from
added starch, added colour and added flavour. It shall not have rancid taste and musty odour.
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It may contain food additive listed below, -

Food Additives

Maximum level in 100 ml of the ready-to-
drink product

pH — adjusting agents

Sodium hydroxide

Sodium hydrogen carbonate
Sodium carbonate

Potassium hydroxide
Potassium hydrogen carbonate
Potassium carbonate

Calcium hydroxide

Limited by Good Manufacturing Practice
and within the limits for Sodium and
Potassium in all types of infant formulae

Sodium citrate
Potassium citrate

L (+) Lactic acid producing cultures
Citric acid

Limited by Good Manufacturing Practice
in all types of infant formulae

Antioxidants

Mixed tocopherols concentrate and L-
Ascorbyl palmitate

1 mg in all types of infant formulae

Mono and Diglycerides

It shall conform to the following requirements namely:

1. |Moisture, per cent. by weight (not more than) 4.5

2. [Total milk protein, per cent. by weight (not less than) and 10.0
not more than 16.0

3. [Total fat, per cent. by weight (not less than) 18.0
Milk Fat, per cent. by weight (not less than) 12.0
Linoleate, g per 100 g (not less than) 1.398
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4.  [Total ash, per cent. by weight (not more than) 8.5
5 Ash insoluble in dilute Hydrochloric acid, per cent. by weight (not more 0.1

than)

Solubility:
6 2.0

(@) Solubility Index (ml), maximum

(b) Solubility per cent. by weight (not less than) 98.5
7. \Vitamin A (as retinol), pug per 100 g (not less than) 350
8. Added Vitamin D (expressed as Cholecalciferol or Ergocalciferol), ug per s

100g (not less than)
9.  Vitamin C, mg per 100 g (not less than) 35
10. [Thiamine, pg per 100 g (not less than) 185
11.  Riboflavin, pug per 100 g (not less than) 275
12.  Niacin, pg per 100 g (not less than) 1160
13.  Pyridoxine, pg per 100 g (not less than) 160
14.  |Folic acid, pug per 100 g. (not less than) 20
15.  |Pantothenic acid, mg per 100 g (not less than) 1.4
16.  Mitamin B2, pg per 100 g (not less than) 0.7
17.  |Choline, mg per 100 g (not less than) 32
18.  |Vitamin K, ug per 100 g (not less than) 18
19.  Biotin, pg per 100 g (not less than) 7.0
20.  |Vitamin E (as a-tocopherol compounds), U per 100 g (not less than) 3.15
21.  |Sodium, mg per 100 g (not less than) 90
22.  |Potassium, mg per 100 g (not less than) 370
23.  [Chloride, mg per 100 g (not less than) 250
24.  |Calcium, mg per 100 g (not less than) 230
25.  |Phosphorous, mg per 100 g (not less than) 115
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26.  |Magnesium, mg per 100 g (not less than) 22
27.  |lron, mg per 100 g (not less than) 5.0
28.  |lodine, g per 100 g (not less than) 20
29. |Copper, ug per 100 g (not less than) 280
30. |[Zinc, mg per 100 g (not less than) and 2.5
not more than (mg) 5.0
31  |Manganese, ug per 100g (not less than) 20
32.  [Selenium, ug per 100 g (not less than) 14
33.  |Bacterial count, per g (not more than) 10,000
34.  [Coliform count absent in 0.19g
35.  [Yeast and mould count absent in 0.19g
36. [Salmonella and Shigella absent in 259
37. |E. coli absent in 0.19
38. [Staphylococcus aureas absent in 0.1¢9

“[Provided that in ready to drink infant milk substitute, lecithin and ascrobyl palmitate may
be used upto maximum limit of 0.5 gram./100ml., and 1mg./ 100ml. respectively]

Premature/Low birth weight infant milk substitutes-

Provided that the premature/low birth weight infant milk substitutes shall also meet the
following requirement in addition to the requirements mentioned above: -

1. Protein shall be 2.25 - 2.75 g per 100 kcal;

2. Mineral contents shall not be less than 0.5 g per 100 kcal. The Calcium: Phosphorous
ratio shall be 2:1. The Sodium, Potassium and Chloride combined together shall be not
less than 40 milli equivalent per litre;

3. Whey: Casein ratio shall be 60:40. Essential amino acids should include taurine,
cystine, tyrosine and histidine;

Lactose free infant milk substitute

Lactose and sucrose free infant milk substitute Sucrose free infant milk substitute:

Provided that the lactose free or lactose and sucrose free or sucrose free infant milk substitutes
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shall also meet the following requirement in addition to the requirements mentioned in the
standard, provided that in these three products edible vegetable oil may be used in place of milk fat
and lecithin may be used as an emulsifier: -

1. Soy protein-based, lactose-free formula shall have soy-protein and carbohydrate as
glucose, dextrose, dextrin/maltodextrin, maltose and/or sucrose;

2. Lactose-free cow’s/buffalo’s milk-based formulas shall have carbohydrate as glucose,
dextrose, dextrin/maltodextrin, maltose and sucrose:

Provided also that the lactose free or lactose and sucrose free or sucrose free
infant milk substitutes shall conform to the following requirements, except the
requirements of milk protein and milk fat, in the following manner, namely: -

(a) total protein, per cent. By weight shall not be less than 10.0 per cent. and not more
than 16 per cent.;

(b) total fat, per cent by weight shall not be less than 18.0 per cent.; and

(c) the lactose in the product claimed to be lactose free shall not exceed 0.05 per cent.

Hypoallergenic infant milk substitutes

Provided that the Hypoallergenic infant milk substitutes shall also meet the following
requirement in addition to the requirements mentioned in the standard: -

1. Protein shall be hydrolyzed whey or casein or;

2. 100% free amino acids as a protein source;

It shall be packed in hermetically sealed, clean and sound containers or in flexible pack made
from film or combination or any of the substrate made of Board paper, polyethylene, polyester
metallised film or in such a way to protect from deterioration. It shall be packed in nitrogen or a
mixture of nitrogen and carbon dioxide.”

Infant Foods

3. Milk-cereal based complementary food commonly called as weaning food or
supplementary food means foods based on milk, cereal and/or legumes (pulses), soyabean, millets,
nuts and edible oil seeds, processed to low moisture content and so fragmented as to permit dilution
with water, milk or other suitable medium.

Milk-cereal based complementary food is intended to supplement the diet of infants after
the age of six months.

Milk cereal based complementary food are obtained from milk, variety of cereals, pulses,
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soyabean, millets, nuts and edible oil seeds after processing. It may contain edible vegetable oils,
milk solid, various carbohydrates such as sucrose, dextrose, dextrins/ maltodextrin, maltose and
lactose, calcium salts; phosphates and citrates and other nutritionally significant minerals and
vitamins. It shall contain a minimum of 10 per cent milk protein by weight of the product. It shall
also contain minimum 5 per cent milk fat by weight. It shall not contain hydrogenated fats
containing trans-fatty acids. It may contain fungal alfa amylase upto a maximum extent of 0.025
per cent. by weight, fruits and vegetables, egg or egg products. It may also include amino acids
such as lysine, methionine, taurine, carnitine etc.

The source of Vitamin Compounds and Mineral Salts may be used from, -

1. Calcium (Ca) - Calcium carbonate, Calcium phosphate tribasic, Calcium sulphate;
2. Phosphorous (P) - Calcium phosphate tribasic;

3. Chloride (CI) - Sodium chloride;

4. Iron (Fe) - Hydrogen reduced iron, Electrolytic iron;

5. Magnesium (Mg) - Magnesium chloride, Magnesium oxide, Magnesium phosphate
dibasic;

6. Sodium (Na) - Sodium chloride;

7. Zinc (Zn) - Zinc sulphate;

Vitamins

1. Vitamin A - Retinyl acetate, Retinyl palmitate, Retinyl propionate;
2. Provitamin A - Beta-carotene;

3. Vitamin D - Vitamin D2 -Ergocalciferol, Vitamin D3 -Cholecalciferol, Cholecalciferol-
cholesterol;

4. Vitamin E - d-alpha-tocopherol, dl-alpha-tocopherol, d-alpha-tocopheryl acetate, dl-
alpha-tocopheryl acetate, d-alpha-tocopheryl succinate, dl-alpha-tocopheryl succinate;

5. Thiamine (Vitamin B;) - Thiamine chloride hydrochloride, Thiamine mononitrate;
6. Riboflavin (Vitamin B») -Riboflavin, Riboflavin 5' -phosphate sodium;

7. Niacin - Nicotinamide, Nicotinic acid;
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8. Vitamin Bs - Pyridoxine hydrochloride;

9. Biotin (Vitamin H) - d-biotin;

10. Folacin - Folic acid;

11. Pantothenic acid - Calcium pantothenate, Panthenol,

12. Vitamin B1> - Cyanocobalamin, Hydroxycobalamin;

13.  Vitamin K - Phytylmenaquinone;

14. Vitamin C - Ascorbic acid, Sodium ascorbate, Calcium ascorbate, Ascorbyl-6-

palmitate;

15. Choline - Choline bitartrate, Choline chloride;

16. Inositol;

17. Selenium- Sodium selenite.

It shall be in the form of powder, small granules or flakes, free from lumps and shall be

uniform in appearance.

It shall be free from dirt and extraneous matter and free from preservatives and added
colour and flavour. It shall be free from any material, which is harmful to human health.

It may contain the following additives, -

Emulsifiers Maximum level in 100 g of the product on a dry
weight basis

Lecithin 159

Mono and Diglycerides 15¢g

PH — adjusting agents
Sodium hydrogen carbonate
Sodium carbonate

Sodium citrate

Potassium hydrogen carbonate
Potassium carbonate
Potassium citrate

Sodium hydroxide

Calcium hydroxide
Potassium hydroxide

L (+) Lactic acid

Citric acid

Limited by Good Manufacturing Practice within
the limit for sodium
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Antioxidants

Mixed tocopherols concentrate
oo- Tocopherol

300 mg/ kg fat, singly or in combination

L-Ascorbyl Palmitate 200 mg/ kg fat

It shall conform to the following requirements, namely: -

1. Moisture, per cent. by weight (not more than) 5.0
2. Total protein, per cent. by weight (not less than) 15.0
3. Fat, per cent. by weight (not less than) 7.5
4. Total Carbohydrate, per cent. by weight (not less than) 55.0
5. Total ash, per cent. by weight (not more than) 5.0
6. Ash insoluble in dilute Hydrochloric acid, per cent. by weight (not more than) | 0.1
7. Crude fibre (on dry basis) per cent. by weight (not more than) 1.0
8. Vitamin A (as retinol) pg per 100 g (not less than) 350
Added Vitamin D, pug per 100 g (expressed as Cholecalciferol or
0. Ergocalciferol (not less than) 5
10. Vitamin C, mg per 100 g (not less than) 25
11. Thiamine (as hydrochloride), mg per 100 g (not less than) 0.5
12. Riboflavin, mg per 100 g (not less than) 0.3
13. Niacin, mg per 100 g (not less than) 3.0
14. Folic acid, pg per 100 g (not less than) 20
15. Iron, mg per 100 g (not less than) 5.0
16. Zinc, mg per 100 g (not less than) 2.5
and not more than (mg) 5.0
17. Bacterial count, per g (not more than) 10,000
18. Coliform count absent in 0.1g
19. Yeast and mould count absent in 01g
20. Salmonella and Shigella absent in 25¢
21. E. coli absent in 01g
22. Staphylococcus aureas absent in 01g
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It shall be packed in hermetically sealed, clean and sound containers or in flexible pack
made from film or combination or any of the substrate made of Board paper, polyethylene,
polyester metallised film or in such a way to protect from deterioration.

4. Processed cereal based complementary food commonly called as weaning food or
supplementary food means foods based on cereal and/or legumes (pulses), soyabean, millets, nuts
and edible oil seeds, processed to low moisture content and so fragmented as to permit dilution
with water, milk or other suitable medium.

Processed cereal based complementary food are intended to supplement the diet of infants
after the age of six months and up to the age of two years.

Processed cereal based complementary food are obtained from variety of cereals, pulses,
soyabean, millets, nuts and edible oil seeds after processing. It shall contain milled cereal and
legumes combined not less than 75 per cent. Where the product is intended to be mixed with water
before consumption, the minimum content of protein shall not be less than 15 per cent. on a dry
weight basis and the PER shall not be less than 70 per cent. of that of casein. The sodium content of
the products shall not exceed 100 mg/100 g of the ready-to-eat product.

Hydrogenated fats containing trans-fatty acids shall not be added to the products. It may
also contain following ingredients: - protein concentrates, essential amino acids (only natural L
forms of amino acids shall be used), iodized salt; milk and milk products; eggs; edible vegetable
oils and fats; fruits and vegetables; various carbohydrates such as sucrose, dextrose, dextrin,
maltose dextrin, lactose, honey, corn syrup; malt; potatoes.

The source of Vitamin Compounds and Mineral Salts may be used from,-

=

Calcium (Ca) - Calcium carbonate, Calcium phosphate tribasic, Calcium sulphate;
2. Phosphorous (P) - Calcium phosphate tribasic, Phosphoric acid;

3. Chloride (Cl) - Sodium chloride, Hydrochloric acid;
4. Iron (Fe) - Hydrogen reduced iron, Electrolytic iron;
5. Sodium (Na) - Sodium chloride;

6. Zinc (Zn) - Zinc acetate, Zinc chloride, Zinc oxide, Zinc sulphate;

Vitamins
1. Vitamin A - Retinyl acetate, Retinyl palmitate, Retinyl propionate;
2. Provitamin A - Beta-carotene;
3. Vitamin D - Vitamin D2 - Ergocalciferol, Vitamin Dz - Cholecalciferol,

Cholecalciferol-cholesterol;
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4. Vitamin E - d-alpha-tocopherol, dl-alpha-tocopherol, d-alpha-tocopheryl acetate, dl-
alpha-tocopheryl acetate, d-alpha-tocopheryl succinate, dl-alpha-tocopheryl succinate;

5. Thiamine (Vitamin B1) - Thiamine chloride hydrochloride, Thiamine mononitrate;
6. Riboflavin (Vitamin B.) - Riboflavin, Riboflavin 5' -phosphate sodium;
7. Niacin - Nicotinamide, Nicotinic acid;
8. Vitamin Bs - Pyridoxine hydrochloride;
9. Biotin (Vitamin H) - d-biotin;
10. Folacin - Folic acid,;
11. Pantothenic acid - Calcium pantothenate, Panthenol;
12. Vitamin By, - Cyanocobalamin, Hydroxycobalamin;
13. Vitamin K - Phytylmenaquinone;

14. Vitamin C - Ascorbic acid, Sodium ascorbate, Calcium ascorbate, Ascorbyl-6-
palmitate;

15. Choline - Choline bitartrate, Choline chloride;
16. Inositol;
17. Selenium- Sodium selenite.

It shall be in the form of powder, small granules or flakes, free from lumps and shall be
uniform in appearance.

All ingredients, including optional ingredients, shall be clean, safe, suitable and of good
quality. It shall be free from preservatives, added colour and flavour.

It may contain the following food additives: -

Maximum Level in a 100 g of Product on a

Name of the Food Additives dry weight basis
Emulsifiers

Lecithin 15¢g

Mono and Diglycerides 15¢g

pH adjusting agents

_ Limited by Good Manufacturing Practice
Sodium hydrogen carbonate and within the limits for sodium
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Potassium hydrogen carbonate

Calcium carbonate}

Limited by Good Manufacturing Practice

L(+) lactic acid

15

Citric acid

2549

Antioxidants

Mixed tocopherols concentrate

Alpha-tocopherol

300 mg/kg fat, singly or in combination

L-Ascorbyl palmitate

200 mg/kg fat

L-Ascorbic acid and its sodium and
potassium salts

50 mg, expressed as ascorbic acid and within
limits for sodium

Enzymes

Malt carbohydrates

Limited by Good Manufacturing Practice

Leavening Agents

Ammonium carbonate}

Ammonium hydrogen carbonate}

Limited by Good Manufacturing Practice

It shall also conform to the following requirements namely: -

1. Moisture, per cent. by weight (not more than) 4.0
2. Total protein, per cent. by weight (not less than) 15.0
3. Total Carbohydrate, per cent. by weight (not less than) 55.0
4. Total ash, per cent. by weight (not more than) 5.0
5 Ash insoluble in dilute Hydrochloric acid, per cent. by weight (not 01
more than)
6. Crude fibre (on dry basis) per cent. by weight (not more than) 1.0
1. Vitamin A (as retinol), pug per 100 g (not less than) 350
8 Added Vitamin D, ug per 100 g (expressed as Cholecalciferol or 5
Ergocalciferol (not less than)
9. Vitamin C, mg per 100 g (not less than) 25
10. | Thiamine (as hydrochloride), mg per 100 g (not less than) 0.5
11.  |Riboflavin, mg per 100 g (not less than) 0.3
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12. | Niacin, mg per 100 g (not less than) 3.0
13. | Folic acid, pg per 100 g (not less than) 20.0
14.  |lron, mg per 100 g (not less than) 5.0
15.  |Zinc, mg per 100 g (not less than) 2.5
and not more than (mg) 5.0
16. Bacterial count, per g. (not more than) 10,000
17. | Coliform count absent in 0.19g
18. | Yeast and mould count absent in 0.19g
19. | Salmonella and Shigella absent in 259
20. |E. coli absent in 0.1¢g
21. | Staphylococcus aureas absent in 0.1¢g

It shall be packed in hermetically sealed clean and sound containers or in flexible pack
made from film or combination of any or the substrate made of board paper, polyethylene,
polyester, metalised film or aluminium foil in such a way to protect from deterioration:

Provided that the processed cereal based complementary foods for use in specific
conditions, where protein needs to be restricted and where other cereals like wheat, soya, legumes
and milk cannot be used, such processed cereal based complementary foods shall be prepared with
single cereal like rice or ragi, which shall have the minimum protein content of 6-9 per cent., such
products shall be conspicuously labelled, “Processed Mono Cereal Based Complementary Food for
use in specific conditions under medical guidance only”.

5. Follow-Up Formula-Complementary Food means the product prepared by spray drying
of the milk of cow or buffalos or mixture thereof. It may contain vegetable protein. Follow-up
formula based on milk shall be prepared from ingredients mentioned below except that a minimum
of 3 g per 100 available Calories (or 0.7 g per 100 kJ) of protein shall be derived from whole or
skimmed milk as such, or with minor modification that does not substantially impair the vitamin or
mineral content of the milk and which represents a minimum of 90 per cent. of the total protein.

It may contain algal and fungal oil as sources of Docosahexaenoic Acid (DHA) and
Arachidonic Acid (ARA) from Crypthecodinium cohnii, Morterella alpine, Schizochytrium sp.,
and Ulkenia sp. At the level of maxium 0.5 per cent. DHA of total fatty acids and ratio of
ARA:DHA as 1:1 minimum:

Provided that DHA content shall not be less than 0.2 per cent. of total fatty acids, if a claim
related to the addition of DHA is made.

Follow-up formula for use as a liquid part of the complementary diet for infants after the
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age of six months and up to the age of two years when prepared in accordance with the instructions
for use, 100 ml of the ready-for-consumption product shall provide not less than 60 kcal (or 250
kJ) and not more than 85 kcal (or 355 kJ).

Follow-up formula shall contain the following nutrients indicated below,

(1) Protein - Not less than 3.0 g per 100 available calories (or 0.7 g per 100 available kJ).

Not more than 5.5 g per 100 available calories (or 1.3 g per 100 available kJ).

(Protein shall be of nutritional quality equivalent to that of casein or a greater quantity of
other protein in inverse proportion to its nutritional quality. The quality of the protein shall not be
less than 85 per cent. of that of casein).

Essential amino acids may be added to follow-up formula to improve its nutritional value.
Only L forms of amino acids shall be used.

(2) Fat - Not less than 4 g per 100 available calories (0.93 g per 100 available kJ)

Not more than 6 g per 100 available calories (1.4 g per 100 available kJ)

Linoleic acid (in the form of glyceride) - Not less than 310 mg (per 100 Calories or
74.09 mg per 100 available kJ)

The products shall contain nutritionally available carbohydrates suitable for the feeding of
the older infant and young child in such quantities as to adjust the product to the energy density in
accordance with the requirements given above.

It may also contain other nutrients when required to ensure that the product is suitable to
form part of a mixed feeding scheme intended for use after six months of age. When any of these
nutrients is added, the food shall contain not less than Recommended Dietary Allowances (RDA)
amounts of these nutrients.

The source of Mineral Salts and Vitamin Compounds may be used from, -

1. Calcium (Ca)-Calcium carbonate, Calcium chloride, Calcium citrate, Calcium
phosphate monobasic, Calcium phosphate dibasic, Calcium phosphate tribasic;

2. Phosphorous (P)- Calcium phosphate monobasic, Calcium phosphate dibasic, Calcium
phosphate tribasic, Magnesium phosphate dibasic, Potassium phosphate dibasic;

3. Chloride (Cl)-Calcium chloride, Choline chloride, Magnesium chloride, Manganese
chloride, Sodium chloride, Sodium chloride iodized,

4. Iron (Fe)- Ferrous citrate Ferrous lactate, Ferrous sulphate, Ferric pyrophosphate;

5. Magnesium (Mg)- Magnesium chloride, Magnesium oxide, Magnesium phosphate
dibasic;
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10.

11.

Sodium (Na)- Sodium bicarbonate, Sodium chloride, Sodium chloride iodized, Sodium
citrate, Sodium phosphate monobasic;

Potassium (K)- Potassium phosphate dibasic;
Copper (Cu)- Cupric citrate, Cupric sulphate;
lodine (I)-Potassium iodide, Sodium iodide;
Zinc (Zn)- Zinc sulphate;

Source of Manganese (Mn)- Manganese chloride, Manganese sulphate.

Vitamins

1.

2.

10.

11.

12.

13.

14.

15.

16.

Vitamin A - Retinyl acetate, Retinyl palmitate, Retinyl propionate;
Provitamin A - Beta-carotene;

Vitamin D - Vitamin D - Ergocalciferol, Vitamin D3 - Cholecalciferol, Cholecalciferol-
cholesterol;

VitaminE-d-alpha-tocopherol, dl-alpha-tocopherol, d-alpha-tocopheryl acetate, dl-
alpha-tocopheryl acetate, d-alpha-tocopheryl succinate, dl-alpha-tocopheryl succinate;

Thiamine (Vitamin By) - Thiamine chloride hydrochloride, Thiamine mononitrate;
Riboflavin (Vitamin B>) - Riboflavin, Riboflavin 5' -Phosphate sodium;
Niacin-Nicotinamide, Nicotinic acid,

Vitamin Be - Pyridoxine hydrochloride;

Biotin (Vitamin H) - d-biotin;

Folacin - Folic acid;

Pantothenic acid - Calcium pantothenate, Panthenol;

Vitamin B2 - Cyanocobalamin, Hydroxycobalamin;

Vitamin K - Phytylmenaquinone;

Vitamin C - Ascorbic acid, Sodium ascorbate, Calcium ascorbate, Ascorbyl-6-
palmitate;

Choline - Choline bitartrate, Choline chloride;

Inositol;
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17. Selenium - Sodium selenite.

The product shall be free of lumps and shall be uniform in appearance. It shall be free from added
starch and added colour and flavour. It shall not have rancid taste and musty odour.

It may contain the following additives, -

Maximum Level in 100 ml of Product
Ready-for-Consumption

pH-Adjusting Agents

Sodium hydrogen carbonate} Limited by Good Manufacturing Practice

. within the limit for sodium
Sodium carbonate}

Sodium citrate}
Potassium hydrogen
carbonate}

Potassium carbonate}
Potassium citrate}
Sodium hydroxide}
Calcium hydorxide}
Potassium hydroxide}
L(+) Lactic acid}
Citric acid}

Antioxidants

Mixed tocopherols concentrate} 3 mg singly or in combination

o - Tocopherol}

L-Ascorbyl palmitate} 5 mg singly or in combination.

It shall also conform to the following requirements, -
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Characteristics

Requirements

No.
Moisture, per cent. by weight (not more than) 4.5
2. Total milk protein, per cent. by weight (not less than) and 13.5
(not more than) 24.75
3. Total fat, per cent. by weight (not less than) and 18.0
(not more than) 27.0
Linoleate per 100 g (not less than) 1.398
4. Total ash, per cent. by weight (not more than) 8.5
5 @\erl])insoluble in dilute Hydrochloric acid, per cent. by weight (not more 0.1
6. Solubility:
Solubility Index (ml), maximum 2.0
Solubility per cent. by weight (not less than) 98.5
7. Vitamin A (as retinol), pg per 100 g (not less than) 350
8. Added Vitamin D (expressed as Cholecalciferol or Ergocalciferol),
pg per 100 g (not less than) 4.5
Q. Vitamin C, mg per 100 g (not less than) 36
10. | Thiamin, pg per 100 g (not less than) 180
11. Riboflavin, pg per 100 g (not less than) 270
12. | Niacin, pg per 100 g (not less than) 1125
13. | Pyridoxine, pg per 100 g (not less than) 202.50
14. | Folic acid, pg per 100 g (not less than) 20.0
15. | Pantothenic acid, mg per 100 g (not less than) 1.35
16. | Vitamin B12, ug per 100 g (not less than) 0.675
17. | Choline, mg per 100 g (not less than) 32
18. | Vitamin K, pg per 100 g (not less than) 18
19. Biotin, pg per 100 g (not less than) 6.75
20. | Vitamin E (as a- tocopherol compounds), 1.U. per 100g (not less than) 3.15
21. | Sodium, mg per 100 g (not less than) 90
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22. | Potassium, mg per 100 g (not less than) 360

23. | Chloride, mg per 100 g (not less than) 247.50

24. | Calcium, mg per 100 g (not less than) 405

25. | Phosphorous, mg per 100 g (not less than) 270

26. | Magnesium, mg per 100 g (not less than) 27

217. Iron, mg per 100 g (not less than) 3]

28. lodine, ug per 100 g (not less than) 22.50

29. | Copper, pg per 100 g (not less than) 280

30. | Zinc, mg per 100 g (not less than) and 2.5
not more than (mg) 5.0

31. | Manganese, ug per 100 g (not less than) 20

32. | Selenium, pg per 100 g (not less than) 14

33. | Bacterial count, per g (not more than) 10,000

34. | Coliform count absent in 0.1g

35. | Yeast and mould count absent in 0.1g

36. | Salmonella and Shigella absent in 259

37. | E.coliabsentin 0.1g

38. | Staphylococcus aureas absent in 0.1g

It shall be packed in hermetically sealed, clean and sound containers or in flexible pack made
from film or combination or any of the substrate made of Board paper, polyethylene, polyester
metallised film or in such a way to protect from deterioration. It shall be packed in nitrogen or a
mixture of nitrogen and carbon dioxide.

2.1.20 Standards for Edible Lactose
This Standard applies to Edible Lactose as defined in item 1 of this sub-regulation.”

1.  Description.-

Lactose is a white to light yellow crystalline, slightly sweet disaccharide sugar found in
milk.

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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2.
(@)

(b)

(@)

(b)

(@)
(b)

Essential Composition and Quality Factors.-

Raw Materials.-

e Whey

Composition.-
SI. No. | Parameters Limits
1. Total moisture, maximum, %, (m/m) 6.0
2. Lactose, minimum, %, (m/m), on dry basis 99.0
3. Sulphated ash, maximum, %, (m/m) 0.3
4. pH (10% solution) 4.5-7.0
5. Scorched particle, maximum Disc B

Food Additives.-

For products covered under this standard, specific food additives specified in Appendix ‘A’
of these regulations may be used and only within the limits specified.

Contaminants, Toxins and Residues.-
The products shall comply with the limits stipulated under the Food Safety and Standards

(Contaminants, toxins and Residues) Regulations, 2011.

Hygiene.-

The products shall be prepared and handled in accordance with the requirements specified
in the Schedule 4, as acceptable, of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and any such guidelines provided from
time to time under the provisions of the Food Safety and Standard Act, 2006.

The products shall conform to the microbiological requirements specified in Appendix ‘B’ of

these regulations.
Labelling.-
The name of the product shall be edible lactose.

The provisions of the Food Safety and Standards (Packaging and Labelling) Regulations,
2011 shall apply to pre-packaged product.

Methods of Sampling and Analysis.-
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The methods of sampling and analysis mentioned in the manuals as specified by the Food
Safety and Standards Authority of India from time to time shall be applicable.]

%5[2.1.21 Milk Protein Concentrate:

This Standard applies to Milk Protein Concentrate as defined in item 1 of this sub-regulation.*

1. Description: Milk Protein Concentrates are complex milk proteins that contain both casein
and whey protein in their native form in the same and similar ratio as milk depending upon
their milk protein contents, which are generally manufactured by suitable processes that
remove the majority of lactose and soluble minerals while retaining milk protein, followed
by drying.

2. Essential Composition and Quality Factors. -
(a) Raw Materials. -
Milk, skimmed milk, cream and water
(b) Composition. —

The product shall conform to the compositional specifications provided in the table

below:
TABLE
SI. No. Parameters Limits
1) ) 3)
1. Moisture, maximum, %, (m/m) 6.0
2. Milk Protein**, minimum, %, (m/m) 40.0
3. Insolubility index, maximum, (ml) 2.0
4. Total ash, maximum, %, (m/m) (on dry 10.0
basis)
5. Scorched particles, maximum Disc B (15 mg)

** Protein content is 6.38 multiplied by the total nitrogen determined

3. Food Additives: For products covered under this standard, food additives specified for
milk powders in Appendix ‘A’ may be used and only within the limits specified.

4 This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk
and Milk Products with reference to the generic provisions pertaining to definitions of milk or milk
products and heat treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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4. Hygiene: The product shall conform to the microbiological requirements specified for
milk powder in Appendix ‘B’.

5. Labelling.-

(@) The name of the food shall be ‘Milk Protein Concentrate’. The name of the product
may be supplemented by the designation “MPC __ ”, the blank being filled with the
figure, indicating the protein content of the product.

(b) The milk protein content shall be declared on the label as a percentage by mass.

2.1.22 Whey Protein Concentrate: This Standard applies to Whey Protein Concentrate as
defined in item 1 of this sub-regulation. *

1.Description.-

Whey protein concentrate means a product obtained by removing non-protein
constituents from whey by means of physical separation techniques such as precipitation,
filtration, dialysis and other relevant techniques, followed by drying.

2. Essential Composition and Quality Factors.-

(a) Raw Materials.-
Whey, Acid whey

(b) Composition.-
The product shall conform to the compositional specifications provided in the table

below:
TABLE

SI. No. Parameters Limits

1) ) ©)
1. Moisture, maximum, %, (m/m) 6.0
2. Milk Protein**, minimum, %, (m/m) 35.0
3. Milk Fat, maximum, %, (m/m) 10
4. Scorched particles, maximum Disc B (15 mg)

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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** Protein content is 6.38 multiplied by the total nitrogen determined

3. Food Additives: For products covered under this standard, food additives specified for

whey powder in Appendix ‘A’ may be used and only within the limits specified.

4. Hygiene: The product shall conform to the microbiological requirements specified for

whey based powder in Appendix ‘B’.

5. Labelling.-
(a) The name of the food shall be ‘Whey Protein Concentrate’.

(b) The milk protein content shall be declared on the label as a percentage by mass.

2.1.23 Standard for Cow or Buffalo Colostrum and Colostrum products: This Standard
applies to colostrum and colostrum products as defined in item 1 of this sub-regulation. *

1. Description.-

(@) “Colostrum” means the lacteal secretion from the mammary glands of cow or buffalo
or a combination thereof obtained upto three to five days of parturition and
preceding the production of milk, which typically contains fat, proteins,
carbohydrates, vitamins, minerals and bioactive components (such as
immunoglobulins and lactoferrin).

(b) “Colostrum-based products” means processed products resulting from the processing
of colostrum or from further processing of such processed products

(¢c) “Colostrum powder” is a colostrum-based product obtained by the drying of
colostrum by suitable methods while retaining the essential characteristics of
colostrum.

2. Essential composition and quality factors.-
() Colostrum

(@) Composition.-

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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The products shall conform to the compositional specifications provided in the

table below:
SI. No. Parameters Requirements

1) ) @)

1. Appearance Creamy yellow colour
2. Odour Characteristic and pleasant
3. Taste Characteristic and pleasant
4. Moisture, maximum, %, (m/m) 80.0

5. Protein*, minimum, %, (m/m) 7.0

6. Fat, minimum, %, (m/m) 4.0

7. Immunoglobulins,  minimum, %, 1.8

(m/m)
8. Lactoferrin, minimum, %, (m/m) 0.2

* Protein content is 6.38 multiplied by the total nitrogen determined
(1) Colostrum powder.-
() Raw Materials.-
Cow or Buffalo Colostrum

(b) Composition.-

The products shall conform to the compositional specifications provided in the table

below:
SI. No. Parameters Requirements

1) 2) 3)
1. Appearance Creamy yellow colour
2. Odour Characteristic and pleasant
3. Taste Characteristic and pleasant
4. Moisture, maximum, %, (m/m) 4.0
5. Protein*, minimum, %, (m/m) 40.0
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6. Fat, minimum, %, (m/m) 17.5

7. Total ash, maximum, %, (m/m) 9.0
(on dry basis)

8. Immunoglobulins, 12.5
minimum, %, (m/m)

9. Lactoferrin, minimum, %, (m/m) 1.2

10. | Scorched particles, maximum Disc B (15 mg)

* Protein content is 6.38 multiplied by the total nitrogen determined

3. Food Additives. -
(@) Colostrum shall not contain any food additives.

(b) For colostrum powder, stabilizers, emulsifiers and antioxidants as specified for milk
powder in Appendix ‘A’, may be used and only within the limits specified.

4. Hygiene: The product shall conform to the microbiological requirements specified
for milk powder in Appendix ‘B’.

5. Labelling. -

(@) The name of the products covered by sub- item (a) of item 1 shall be “colostrum”.
(b) The name of the products covered by sub- item (b) of item 1 shall be “colostrum

powder”.]

68[2.1.24 Standards for Dairy Permeate Powders

This Standard applies to Dairy permeate powder as defined in item 1 of this sub
regulation.®

1. Description.-

(a) “Dairy permeate powders” are dried milk products characterised by a high content of
lactose

(1) manufactured from permeates which are obtained by removing, through the use of
membrane filtration, and to the extent practical, milk fat and milk protein, but not
lactose, from milk, whey, cream or sweet buttermilk or both, or from similar raw
materials; or

*This standard should be read along with sub-regulation 2.1.1 relating to General Standard for Milk and Milk
Products with reference to the generic provisions pertaining to definitions of milk or milk products and heat
treatments, guidelines for use of dairy terms, addition of micronutrients, etc.
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(i) obtained by other processing techniques involving removal of milk fat and milk
protein, but not lactose, from the same raw materials listed under entry (a) and
resulting in an end-product with the same composition as specified in entry (c) of
item 2.

(b) “whey permeate powder” is the dairy permeate powder manufactured from whey
permeate obtained by removing whey protein, but not lactose, from whey.

(¢) “milk permeate powder” is the dairy permeate powder manufactured from milk
permeate.

2. Essential composition and quality factors.-
(a)Raw materials.-

(i) Dairy permeate powders: milk permeate, whey permeate, cream permeate,
sweet buttermilk permeate and/or similar lactose-containing milk products

(if) whey permeate powder: whey permeate

(iii) milk permeate powder: milk permeate

(b) Permitted ingredients.-Seed lactose in the manufacture of pre-crystallised products.

(c) Composition.-

Parameters Dairy Whey Milk
permeate permeate permeate
powder powder powder

1) ) ©) (4)

Lactose, 76.0% 76.0% 76.0%

anhydrous¥*,

minimum, %,

(m/m)

Maximum 1.1% 1.1% 0.8%

nitrogen, (m/m)

Milk Fat, 1.5% 1.5% 1.5%

maximum, %,

(m/m)

Ash, 14.0% 12.0% 12.0%

Maximum,(m/m)

Moisture**, 5.0% 5.0% 5.0%

maximum, %,

(m/m)

Scorched Disc B Disc B Disc B

particles,
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2.2:

maximum

* Although the products may contain both anhydrous lactose and lactose monohydrate, the

lactose content is expressed as anhydrous lactose. 100 parts of lactose monohydrate
contains 95 parts of anhydrous lactose.

** The moisture content does not include the water of crystallization of the lactose.

3. Food Additives.-

(@) For products covered under this standard, specific food additives permitted in
Appendix ‘A’ of these regulations may be used and only within the limits specified.

(b) Safe and suitable processing aids may be used under condition of good
manufacturing practices. These may also including substances (hydrochloric acid,
calcium hydroxide, potassium hydroxide and sodium hydroxide) changing the pH to
improve process efficiency such as flux rates and preventing fouling in product streams.

Hygiene.-

The products shall conform to the microbiological requirements specified for milk
powders in Appendix ‘B’ of these regulations.

Labelling.-

(a) According to the composition in sub-item (c) of item 2, the name of the food shall be
“lactose-rich deproteinized .................. permeate powder” where the blank may be
filled with the term dairy, milk or whey, as appropriate to the nature of the product.]

FATS, OILS AND FAT EMULSIONS

2.2.1 OILS:

Coconut oil (naryal ka tel) means the oil expressed from copra obtained from the

kernel of Cocos mucifera nuts. It shall be clear and free from rancidity, suspended or other foreign
matter, separated water, added colouring or flavouring substances, or mineral oil. It shall conform
to the following standards: —

Butyro-refractometer reading at 34.0t0 35.5
40°C

OR
Refractive Index at 400C 1.4481-1.4491
Saponification value Not less than 250
lodine value 7.510 10.
Polenske Value Not less than 13
Unsaponifiable matter Not more than 1.0 per cent.
Acid value Not more than 6.0.

Test for argemone oil shall be negative.
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However, it may contain food additives permitted in these regulations and appendices.
26[****]

3[1 (A) Virgin Coconut Oil means the oil expressed from the kernel of Cocos nucifera nuts
by mechanical or natural means with or without the application of heat, which does not lead to
alteration of the oil and virgin coconut oil is suitable for human consumption in its natural state
without refining. It shall be clear and free from rancidity, suspended or other foreign matter,
separated water, added colouring or flavouring substances, or mineral oil and it shall conform to

the following standards, namely: —

S. No. Parameters Limits

1 Refractive index at 40°C 1.4480 - 1.4492

2 Moisture Not more than 0.5 per cent by weight

3 Insoluble impurities Not more than 0.05 per cent by weight

4. Saponification Value Not less than 250

5 lodine value 40-11.0

6 Unsaponifiable matter Not more than 0.5 per cent by weight

7 Acid Value Not more than 4.0

8 Polenske Value Not less than 13

9. Peroxide Value Not more than 15 milliequivalent per kg of oil

Test for argemone oil shall be negative.

(1) Food Additives not permitted.

(i)  Contaminants, Toxins and Residues: The product shall comply with the Food
Safety and Standards (Contaminants, Toxins and Residues) Regulations, 2011.

(iti)  Hygiene: The products shall be prepared and handled in accordance

practices prescribed in Schedule 4 of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and any other such practices
prescribed from time to time under the provisions of the Food Safety and Standard

Act, 2006.

The product shall conform to the microbiological requirement prescribed in

Appendix B.

(iv) Labelling: The provisions of the Food Safety and Standards (Packaging and

Labelling) Regulations, 2011 shall apply.

(V) Methods of Sampling and Analysis: As provided in the relevant Food Safety and

Standards Authority of India Manual of Methods of Analysis of Food.]

2.  Cotton seed oil (binola ka tel) means the oil extracted from clean, sound delinted and
decorticated cotton seeds (genus Gossypium). It shall be refined. It shall be clear, free from

Version-XVIIl (10.11.2021)



rancidity, suspended or other foreign matter, separated water, added colouring or flavouring
substances or mineral oil. It shall conform to the following standards:—

Butyro-refractometer 55.6 10 60.2
reading at 40°C
OR
Refractive Index at 40°C 1.4630-1.4660
Saponification value 190 to 198
“4[1odine value 98 to 123]
Unsaponifiable matter Not more than 1.5 per cent.
Acid value Not more than 0.50

There shall be no turbidity after keeping the filtered sample at 30°C for 24 hours
72[****]
Test for Argemone oil shall be negative
However, it may contain food additives permitted in these regulations and appendices

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain hexane more than 0.5 ppm.

3. Groundnut oil (moongh-phali-ka tel) means the oil expressed from clean and sound
groundnuts (Arachis hypogoes). It shall be clear, free from rancidity, suspended or other foreign
matter, separated water added colouring or flavouring substances or mineral oil. It shall conform
to the following standards:—

Butyro-refractometer 54.0t057.1
reading at 40°C
OR
Refractive Index at 40°C 1.4620-1.4640
Saponification value 188 to 196
lodine value 851099
Unsaponifiable matter Not more than 1.0 per cent.
Acid value Not more than 6.0
T

Test for argemone oil shall be negative.
However, it may contain food additives permitted in these Regulations and Appendices

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain Hexane more than 5.0 ppm.
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Amendment for substitution of highlighted provision

[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation 2.2.1 (16).
The oil so refined shall not contain hexane more than 5.0 ppm. The oil obtained by expelled pressed method
shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

39[4. Flaxseed or Linseed oil (tisi ka tel) means the oil obtained by process of expressing clean
and sound Flaxseed or Linseed (linum usitatissimum). It shall be clear, free from rancidity,
suspended or other foreign matter, separated water, added colouring or flavouring substance, or
mineral oil. It shall conform to the following standards, namely:—

S. No. Parameters Limits

1. Butyro-refractometer 69.5-74.3
reading at 40°C
Or

Refractive Index at 40°C 1.4720-1.4750

2. Saponification value 188 to 195

3. lodine value Not less than 170

4. Unsaponifiable matter Not more than 1.5 per cent
5. Acid value Not more than 4.0

Test for argemone oil shall be negative.
However, it may contain food additives permitted in these Regulations and Appendices.

Further, if the oil is obtained by the method of solvent extraction and the oil imported into India
whether obtained by solvent extraction or otherwise, it shall be supplied for human consumption
only after refining and shall conform to the standards laid down under regulation 2.2.1 (16). The
oil so refined shall not contain hexane more than 5.0 ppm.]

Amendment for substitution of highlighted provision

S[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for
human consumption only after refining and shall conform to the standards laid down under
regulation 2.2.1 (16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil
obtained by expelled pressed method shall be free from hexane residues.]
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[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

5. Mahua oil means the oil expressed from clean and sound seeds or nuts of Madhuca
(Bassi latifolia or B. longifolia or a mixture of both). It shall be clear and shall be free from
rancidity, suspended or other foreign matter, separated water, added colouring or flavouring
substances, or mineral oil. It shall be refined and shall conform to the following standards:—

Butyro-refractometer reading 49.51t0 52.7
at 40°C
Or
Refractive Index at 40°C 1.4590 - 1.4611
Saponification value 187 to 196
lodine value 58to 70
Unsaponifiable matter Not more than 2.0
per cent
Acid value Not more than 0.50

Test for argemone oil shall be negative
However, it may contain food additives permitted in these Regulations and Appendices

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain Hexane more than 5.00 ppm.

%4[6. Rapeseed oil (toria oil) or mustard oil (sarson ka tel) means the oil expressed from
clean and sound mustard seeds belonging to the compestris, juncea or napus varieties of Brassica
which is clear and free from rancidity, suspended or foreign matter, separated water, added
colouring or flavouring substances and mineral oil and conforms to the following parameters and
limits, namely:-

S. No. Parameters Limits
1 Butyro-refractometer reading at 58.0 to 60.5; or
40°C
OR
Refractive index at 40°C 1.4646 to 1.4662
2. | Saponification value 168-177
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3 lodine value 96-112:
Polybromide test shall be Negative
4 Unsaponifiable matter Not more than 1.2 per cent by
weight
5. | Acid value Not more than 6.0
6. 72[****]
v Test for Hydrocyanic Acid Passes the test

Note 1.-Test for Argemone oil shall be negative.
Note 2.-The oil may be labelled as Kachi Ghani or Cold Pressed if the content of natural allyl
isothiocyanate in the oil is not less than 0.20 % by weight.

Note 3.- The oil may contain food additives permitted in these regulations and appendices.

Note 4.- Where the oil is obtained by the method of solvent extraction or in the case of oil
imported into India, whether obtained by solvent extraction or otherwise, it shall be supplied for
human consumption only after refining in accordance with the standards laid down under
regulation 2.2.1 (16) and shall not contain Hexane more than 5.00 ppm]

Amendment for substitution of highlighted provision

S[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil obtained by
expelled pressed method shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

39[7. Rapeseed or mustard oil-low erucic acid means the oil obtained from clean and sound, low
erucic acid oil bearing seeds of rapeseed belonging to compestris, juncea, or napus varieties of
Brassica by the method of expression or solvent extraction and it shall be clear, free from
rancidity, suspended or other foreign matter, separated water, added colouring or flavouring
substances or mineral oil and shall contain not more than 2 % erucic acid (as % of total fatty
acids) and shall conform to the following standards, namely:-

S. Parameters .
Limits
No.
1 Butyro-refractometer reading at | 58.6 to 61.7
| 40°C
OR
Refractive index at 40°C 1.465 to 1.467
2. | lodine value (Wij's method) 105t0 126
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3. | Saponification value 182-193

4. | Unsaponifiable matter Not more than 20g/kg
5. | Acid value Not more than 6.0

6. | T2[r*x

7 Test for Hydrocyanic Acid Passes the test

(Ferric Chloride test)

Test for argemone oil shall be negative.

Further, Rapeseed oil obtained by solvent extraction shall be supplied for human consumption
only if it is refined and it shall conform to the standard laid down under regulation 2.2.1 (16)
except acid value which shall be not more than 0.6. Additionally, it shall have Flash Point
(Pensky Marten Closed Method) not less than 250°C and the oil so refined shall contain Hexane
not more than 5.00 ppm:

Provided further that it may contain food additives permitted under these Regulations and
Appendices.]

3[ 8 (1) Description:

(i) Olive oil is the oil obtained solely from the fruit of the olive tree (Olea europaea L.), to
the exclusion of oils obtained using solvents or re-esterification processes and of any mixture with
oils of other kinds and it shall be free from rancidity, suspended or other foreign matter, separated
water, added colouring or flavouring substances or mineral oil.

(i) Virgin olive oils are the oils obtained from the fruit of the olive tree solely by mechanical
or other physical means under conditions, particularly thermal conditions, that do not lead to
alterations in the oil, and which have not undergone any treatment other than washing, decanting,
centrifuging and filtration and it shall be free from rancidity, suspended or other foreign matter,
separated water, added colouring or flavouring substances or mineral oil.

(iii) Olive-pomace oil is the oil obtained by treating olive pomace with solvents or other
physical treatments, to the exclusion of oils obtained by re-esterification processes and of any
mixture with oils of other kinds and it shall be free from rancidity, suspended or other foreign
matter, separated water, added colouring or flavouring substances or mineral oil.

(2) Essential composition and quality factors:
(A) (i) Refined olive oil: Olive oil obtained from virgin olive oils by refining methods which
do not lead to alterations in the initial glyceridic structure and it has a free acidity(FFA),
expressed as oleic acid, of not more than 0.3 grams per 100 grams.

(i1) Olive oail: Oil consisting of a blend of refined olive oil and virgin olive oils suitable for
human consumption and it has a free acidity(FFA), expressed as oleic acid, of not more than 1
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gram per 100 grams.

(iii) Extra virgin olive oil: Virgin olive oil with a free acidity (FFA), expressed as oleic acid,
of not more than 0.8 grams per 100 grams.

(iv) Virgin olive oil: Virgin olive oil with a free acidity (FFA), expressed as oleic acid, of
not more than 2.0 grams per 100 grams.

(v) Ordinary virgin olive oil: Virgin olive oil with a free acidity (FFA), expressed as oleic
acid, of not more than 3.3 grams per 100 grams.

(vi) Refined olive-pomace oil: Oil obtained from crude olive-pomace oil by refining
methods which do not lead to alterations in the initial glyceridic structure and it has a free acidity
(FFA), expressed as oleic acid, of not more than 0.3 grams per 100 grams.

(vii) Olive-pomace oil: Oil consisting of a blend of refined olive-pomace oil and virgin olive
oils and it has a free acidity (FFA), expressed as oleic acid, of not more than 1 gram per 100
grams.

(B) The aforesaid olive oils shall conform to characteristic given in, sub clause (3)

(3) Quality characteristics:

Parameters Virgin olive | Refined olive | Olive oil Refined olive | Olive
oil, extra oil pomace oil pomace oil
virgin olive
oil and
ordinary
virgin olive
oil

Moistureand | 0.2 % 0.1% 0.1% 0.1% 0.1%

volatile

matter: (Max)

Insoluble 0.1% 0.05 % 0.05 % 0.05 % 0.05 %

impurities

(Max)

Trace 3 mg/kg 3 mg/kg 3 mg/kg 3 mg/kg 3 mg/kg

Metals(Max) | 0.1 mg/kg 0.1 mg/kg 0.1 mg/kg 0.1 mg/kg 0.1 mg/kg

Iron (Fe)

Copper(Cu)

Refractive 1.4677- 1.4677- 1.4677- 1.4680- 1.4680-

Index at 20°C. | 1.4705 1.4705 1.4705 1.4707 1.4707

Saponification | 184-196 184-196 184-196 182-193 182-193

value

(mg KOH/g

oil)

lodine 75-94 75-94 75-94 75-92 75-92
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value(Wijs)

Unsaponifiable | 15g/kg 15g/kg 15g/kg 30g/kg 30g/kg
matter
(Max)

72 [****]

Semi-Siccative | Negative Negative Negative Negative Negative
oil test

Olive pomace | Negative Negative Negative Positive Positive
oil test

Cotton seed oil | Negative Negative Negative Negative Negative
test

Teaseed oil Negative Negative Negative Negative Negative
test

Sesame seed Negative Negative Negative Negative Negative
oil test

Test for Negative Negative Negative Negative Negative
Argemone oil

(4) Food additives:
(1) Virgin olive oils
No additives are permitted in these products.
(ii) Refined olive oil, olive oil, refined olive-pomace oil and olive-pomace oil
The addition of alpha-tocopherols [d-alpha tocopherol (INS 307a)]; mixed
tocopherol concentrate [(INS 307b); dl-alpha-tocopherol (INS 307c)] to the above
products is permitted to restore natural tocopherol lost in the refining process and the
concentration of alpha-tocopherol in the final product shall not exceed 200 mg/kg.
(5) Contaminants:

Heavy metals- The products covered by the provisions of this standard shall comply with
maximum limits as follows:-
Maximum permissible concentration

Lead (Pb) 0.1 mg/kg
Arsenic (As) 0.1 mg/kg
(6) Labelling: The provisions relating to labelling shall be as laid down under the Food Safety and

Standards (Packaging and labelling) Regulation, 2011.]
9. Poppy seed oil means the oil expressed from poppy seeds (papaver somniferum). It shall be
clear, free from rancidity, suspended or other foreign matter separated water, added colouring or

flavouring substances or mineral oil. It shall conform to the following standards:—

Version-XVIII (10.11.2021)



Butyro-refractometer 60.0 to 64.0
reading at 40°C

Or
Refractive Index at 40°C 1.4659 - 1.4685
Saponification value 186 to 194
lodine value 133 to0 143
Unsaponifiable matter Not more than 1.0 per cent
Acid value Not more than 6.0

Test for argemone oil shall be negative.

However, it may contain food additives permitted in these Regulations and Appendices.

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation 2.2.1

(16). The oil so refined shall not contain hexane more than 5.0 ppm.

Amendment for substitution of highlighted provision

S[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation 2.2.1
(16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil obtained by expelled

pressed method shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

10.  Safflower seed oil (barrey ka tel) means the oil expressed from the seeds of Carthamus
tinctorius. It shall be clear, free from rancidity, suspended or other foreign matter, separated water,

added colouring or flavouring substances, or mineral oil. It shall conform to the following

standards:—
Butyro-refractometer 62.4 to 64.7
reading at 40°C
Or
Refractive Index at 40°C 1.4674-1.4689
Saponification value 186-196
lodine value 135-148
Unsaponifiable matter Not more than 1.0 per cent
Acid value Not more than 6.0

72 [****]

Test for argemone oil shall be negative.
However, it may contain food additives permitted in these Regulations and Appendices
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Further, if the oil is obtained by the method of solvent extraction and the oil imported into India
whether obtained by solvent extraction or otherwise, it shall be supplied for human consumption
only after refining and shall conform to the standards laid down under regulation 2.2.1 (16). The olil
so refined shall not contain Hexane more than 5.0 ppm.

Amendment for substitution of highlighted provision

S[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation 2.2.1
(16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil obtained by expelled
pressed method shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

10.1 Imported Safflower seed oil and Safflower seed oil (High Oleic Acid — Imported or
domestic) means the oil expressed from the seeds of Carthamus tinctorious L. It shall be clear, free
from rancidity, suspended or foreign matter, separated water, added colouring or flavouring
substances, or mineral oil. Safflowerseed oil (High Oleic Acid) shall contain not less than 70%
oleic acid as percent of total fatty acidshall conform to the following standards:—

High Oleic Acid
Parameters Safflowerseed Qil Imported Safflower seed QOil
B.R. Reading at 40°C 51.0-57.1 61.7-66.4
Or
Refractive Index at 40°C 1.460-1.464 1.467-1.470
lodine value (wijs method) 80-100 136-148
Saponification value 186-194 186-198
Unsaponifiable matter Not more than 10g/kg Not more than 15g/kg
Not more than 4.0 Not more than 4.0 mg/KOH/g
Acid Value mg/KOH/g oil oil
72[****]
Test for Argemone oil Negative Negative

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain Hexane more than 5.00 ppm.

Amendment for substitution of highlighted provision

S[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for
human consumption only after refining and shall conform to the standards laid down under
regulation 2.2.1 (16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil
obtained by expelled pressed method shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

11. TARAMIRA OIL means the oil expressed from clean and sound seeds of Taramira
(Eruca sativa). It shall be clear, free from rancidity, suspended or other foreign matter, separated
water, added colouring or flavouring substances, or mineral oil. It shall conform to the following
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standards:—

Butyro-refractometer reading at 40 °C 58.0t0 60.0

Or
Refractive Index at 40°C 1.4646-1.4659
Saponification value 174 to 177
lodine value 99 to 105
Unsaponifiable matter Not more than 1.0 per cent
Acid value Not more than 6.0

Test for argemone oil shall be negative.
However, it may contain food additives permitted in these Regulations and Appendices

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain Hexane more than 5.0 ppm.

Amendment for substitution of highlighted provision

S[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for
human consumption only after refining and shall conform to the standards laid down under
regulation 2.2.1 (16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil
obtained by expelled pressed method shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

12.  TIL OIL (Gingelly or sesame oil) means the oil expressed from clean and sounds seeds of
Til (Sesamum indicum), black, brown, white, or mixed. It shall be clear, free from rancidity,
suspended or other foreign matter, separated water, added colouring or flavouring substances, or
mineral oil. It shall conform to the following standards:—

Butyro-refractometer reading at 40 °C 58.0t0 61.0

Or
Refractive Index at 40°C 1.4646-1.4665
Saponification value 188 to 193
lodine value 103 to 120
Unsaponifiable matter Not more than 1.5 per cent
Acid value Not more than 6.0
72[****]

Provided that the oil obtained from white sesame seeds grown in Tripura, Assam and West
Bengal shall conform to the following standards:—

Butyro-refractometer 60.5 t0 65.4
reading at 40 °C

Or
Refractive Index at 40°C 1.4662-1.4694
Saponification value 185 to 190
lodine value 115to0 120

Version-XVIII (10.11.2021)




Acid value Not more than 6.0
Unsaponifiable matter Not more than 2.5 per cent
72[****]

Test for argemone oil shall be negative.
However, it may contain food additives permitted in these regulations and Appendix A

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human

consumption only after refining and shall conform to the standards laid down under regulation 2.2.1
(16). The oil so refined shall not contain Hexane more than 5.0 ppm.

Amendment for substitution of highlighted provision

S[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for
human consumption only after refining and shall conform to the standards laid down under
regulation 2.2.1 (16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil
obtained by expelled pressed method shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

13. NIGER SEED OIL (Sargiya ka tel) means the edible oil obtained by process of
expressing clean and sound seeds of Guizotia abyssinica. It shall be clear and free from rancidity,
suspended or other foreign matter, separated water, added colouring or flavouring substances,
mineral or other oil. It shall conform to the following standards:—

Butyro-refractometer 61.0-65.0
reading at 40 °C

Or
Refractive Index at 40°C 1.4665-1.4691
Saponification value 188-193
lodine value 110to 135
Acid value Not more than 6.0
Unsaponifiable matter Not more than 1.0 per cent

o]
Test for argemone oil shall be negative.
However, it may contain food additives permitted in these Regulations and Appendices.
Further, if the oil is obtained by the method of solvent extraction and the oil imported into India
whether obtained by solvent extraction or otherwise, it shall be supplied for human consumption

only after refining and shall conform to the standards laid down under regulation 2.2.1 (16). The oil
so refined shall not contain hexane more than 5.0 ppm.

Amendment for substitution of highlighted provision

S[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation 2.2.1
(16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil obtained by expelled
pressed method shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]
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14. Soyabean oil means the oil expressed from clean and sound soyabeans (Soja max) from
which the major portion of the gums naturally present have been removed by hydration and
mechanical or physical separation. It shall be clear, free from rancidity, suspended or other foreign
matter, separated water added colouring or flavouring substances or mineral oil. It shall conform to
the following standards:—

Butyro-refractometer reading at 40 °C 58.5 to 68.0

Or
Refractive Index at 40°C 1.4649-1.4710
Saponification value 189 to 195
lodine value 120 to 141
Unsaponifiable matter Not more than 1.5 per cent
Acid value Not more than 2.50
Phosphorus Not more than 0.02

Test for argemone oil shall be negative.

However, it may contain food additives permitted in these Regulations and Appendices.

Further, if the oil is obtained by the method of solvent extraction and the oil imported into India
whether obtained by solvent extraction or otherwise, it shall be supplied for human consumption

only after refining and shall conform to the standards laid down under regulation 2.2.1 (16). The oil
so refined shall not contain hexane more than 5.0 ppm.

Amendment for substitution of highlighted provision

S[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil obtained by
expelled pressed method shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

15. Maize (corn) oil means the oil, extracted from the germ of clean and sound seeds of zea
mays linn. fam. graminiae, refined. it shall be free from rancidity, suspended or other foreign
matter, separated water, added colouring or flavouring substances or Mineral oil. It shall conform
to the following standards:—

Butyro-refractometer reading at 40°C ~ 96.7 10 62.5

Or
Refractive Index at 40°C 1.4637-1.4675
Saponification value 187 to 195
lodine value 103 to0 128
Unsaponifiable matter Not more than 1.5 per cent
Acid value Not more than 0.50

Test for argemone oil shall be negative.
However, it may contain food additives permitted in these Regulations and Appendices
Further, if the oil is obtained by the method of solvent extraction and the oil imported into India
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whether obtained by solvent extraction or otherwise, it shall be supplied for human consumption
only after refining and shall conform to the standards laid down under regulation 2.2.1 (16). The oil
so refined shall not contain hexane more than 5.0 ppm.

Amendment for substitution of highlighted provision

S[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation 2.2.1
(16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil obtained by expelled
pressed method shall be free from hexane residues.]

[Amendment in force from 26™ July 2021; FBOs to comply with the provisions by 1% February 2022]

2[16. Refined vegetable oil.-(1) Refined Vegetable Oil means any vegetable oil which is obtained
by expression or solvent extraction of vegetable oil bearing materials, deacidified with alkali and/or
physical refining and/or by miscella refining using permitted food grade solvents and/or
degumming using phosphoric/citric acid and /or any suitable food grade enzyme, followed by
bleaching with adsorbent earth and/or activated carbon and deodourised with steam. No other
chemical agent shall be used. The name of the vegetable oil from which the refined oil has been
manufactured shall be clearly specified on the label of the container. In addition to the under-
mentioned standards to which refined vegetable oils shall conform to, the standards prescribed in
these regulations for the specified edible oils shall also apply except for acid value which shall be
not more than 0.6. Moisture shall not exceed 0.10 per cent by weight. Trans fatty acids shall not be
more than 5 % by weight. Provided that maximum limit of trans fatty acid shall not be more than
3% by weight, on and from 1% January, 2021 and not more than 2% by weight, on and from 1%
January, 2022. Test for argemone oil shall be negative. The refined vegetable oil shall be obtained
from the vegetable oils standardized in these regulations.

(2) The refined vegetable oil shall comply with the following requirements.-The oils shall
be clear and free from rancidity, adulterants, sediments, suspended and other foreign matter,
separated water, added colouring and flavouring substances and mineral oil.

(3) However, it may contain food additives permitted in these Regulations and Appendices.]

17. Almond oil means the oil expressed from the seeds of prunus amygdalus Batach var, Dulcius
Koehne (sweet almond) or of Prunus amygdalus Batach, var Amara Focke (bitter almond) without
the application of heat. It shall be clear from rancidity, suspended or other foreign matter, separated
water, added colouring or flavouring substances or mineral oil. It shall conform to the following
standards:—

Butyro-refractometer reading at 40 °C |54 to 57
Or
Refractive Index at 40°C 1.4620-1.4639
Saponification value 186 to 195
lodine value 90 to 109
Acid value Not more than 6.0
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72 [****]

Acetic acid method
Test for argemone oil shall be negative.
However, it may contain food additives permitted in these Regulations and Appendices

18. Water-melon seed oil means the oil extracted from the clean, sound seeds of the fruit of
water-melon (citrullus vulgaris schrad, family: Cucurbitaceae). It shall be clear, free from rancidity,
adulterants, sediments, suspended and other foreign matter, separated water, added colouring and
flavouring substances and mineral oil. It shall conform to the following standards:—

Moisture and volatile matter

Not more than 0.25 per cent

Butyro-refractometer reading at 40 °C
or
Refractive Index at 40°C

55.6 - 61.7

1.4630-1.4670

Saponification value 190 - 198
lodine value 115-125
Acid value Not more than 6.0

Unsaponifiable matter

Not more than 1.5 %

Test for argemone oil shall be negative.
However, it may contain food additives permitted in these Regulations and Appendices.

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain Hexane more than 5.00 ppm.

Amendment for substitution of highlighted provision

S[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation 2.2.1
(16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil obtained by expelled
pressed method shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

39[19. Palm oil means the oil obtained from fleshy mesocarp of fruits of the oil palm (Elaeis
Guinensis) tree by the method of expression or solvent extraction. It shall be clear, free from
rancidity, suspended or other foreign matter, separated water, added colouring and flavouring
substances or mineral oil. It shall conform to the following standards, namely:—

S. No. | Parameters Limits
1 Butyro-refractometer reading at 50° C 35.5-44.0
Or

Refractive Index at 50° C
1.4491-1.4552
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Melting point (capillary slip method)

4[Not more than 39°C]

lodine value(Wij's method)

45-56

Saponification value

195-205

Unsaponifiable matter

Not more than 1.2 per cent

Free Fatty Acid (expressed as Palmitic

Not more than 10.0 per cent

Acid)

Indigenously produced raw Palm Oil obtained by method of expression may be supplied for human
consumption as such provided Free Fatty Acid value (%) (expressed as Palmitic Acid) is not more
than 3.0. But palm oil imported into the country or domestically produced having Free Fatty Acid
value more than 3.0 and upto 10.0 or obtained by solvent extraction shall be refined before it is
supplied for human consumption and it shall conform to the standards laid down under regulation
2.2.1 (16). Additionally, it shall have Flash Point (Pensky-Marten closed method) — Not less than
250° C.

Test for argemone oil shall be negative.

However, it may contain food additives permitted in these regulations and appendices.

The oil so refined shall not contain hexane more than 5.00 ppm.]

20. Palmolein means the liquid fraction obtained by fractionation of palm oil obtained from
the fleshy mesocarp of fruits of oil palm (Elaeis Guineensis) tree by the method of expression or
solvent extraction. It shall be clear, free from rancidity, suspended or other foreign matter separated
water, added colouring and flavouring substances or mineral oils. It shall conform to the following
standards, namely:—

Butyro-refractometer reading at 40° C
Or

Refractive Index at 40° C

lodine value(Wij's method)

43.7-52.5

1.4550 - 1.4610
54-62

Saponification value 195-205

Cloud Point

Not more than 18°C

Unsaponifiable matter

Not more than 1.2 per cent

Acid value

Not more than 6.0

Further, if the palmolein is obtained from solvent extracted palm oil, it shall be refined before
it is supplied for human consumption and it shall conform to the standards laid down under
regulation 2.2.1 (16). Additionally, it shall have Flash Point (Pensky Marten closed method) - not
less than 250°C.

Test for argemone oil shall be negative. However, it may contain food additives permitted in these
Regulations and Appendices
The oil so refined shall not contain Hexane more than 5.00 ppm.
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3[21. Palm kernel oil means the oil obtained from sound kernel of the fruits of oil palm (Elaeis
guinensis) tree by the method of expression or solvent extraction. It shall be clear and free from
rancidity suspended, or other foreign matter, separated water, added colouring and flavouring
substances or mineral oil. It shall conform to the following standards, namely:—

S. No. Parameters Limits
1. Butyro-refractometer 35.3-39.5
reading at 40° C
Or
Refractive Index at 40° C 1.4490 - 1.4520
2. lodine value (Wij's method) 10 - 23
3. Saponification value 237-255
4. Unsaponifiable matter Not more than 1.2 per cent
5. Free Fatty Acid (expressed as | Not more than 10.0 per cent
Lauric Acid)

Further, Palm kernel oil imported into the country or domestically produced having Free Fatty
Acid value(%) more than 3.0 and upto 10.0 or obtained by solvent extraction shall be supplied for
human consumption only after refining and shall conform to the standards laid down under
regulation 2.2.1 (16). Additionally, it shall have flash point (Pensky—Martens closed method) — not
less than 250°C.

Test for argemone oil shall be negative.
However, it may contain food additives permitted in these regulations and appendices.
The oil so refined shall not contain hexane more than 5.00 ppm.]

22. Sun flower seed oil means the oil obtained from clean and sound sunflower seeds or cake
from the plants Helianthus annus linn (Family:compositae) by the method of expression or solvent
extraction. It shall be clear, free from rancidity, suspended or other foreign matter, separated water,
added colouring or flavouring substances or mineral oil. It shall conform to the following standards,

namely:—
Butyro-refractometer 57.1-65.0
reading at 40° C
Or
Refractive Index at 40° C 1.4640 - 1.4691

lodine value (Wij's method) 100 - 145

Saponification value 188 - 194
Unsaponifiable matter Not more than 1.5 per cent
2[Acid value Not more than 6.0 and Not more than 4.0 (for

imported sunflower seed oil)]

Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for
human consumption only after refining and shall conform to the standards laid down under
regulation 2.2.1 (16). Additionally, it shall have Flash Point (Pensky Marten closed method) - not
less than 250°C.

Version-XVIIl (10.11.2021)



Test for argemone oil shall be negative.

However, it may contain food additives permitted in these Regulations and Appendices. The oil so
refined shall not contain Hexane more than 5.00 ppm.

22.01 [Sunflower seed Oil-High Oleic acid] means the oil obtained from clean and sound
Sunflowerseed or the High Oleic acid oil bearing Sunflowerseeds of Helianthus annuus L. by the
method of expression or solvent extraction. It shall be clear, free from rancidity, suspended foreign
matter, separated water, added colouring or flavouring substance or mineral oil. It shall contain not
less than 75% oleic acid as percent of total fatty acids. It shall conform to the following
standards:—

2[S.No. Parameters Limits

1. Butyro-refractometer reading at 25°C  or 61.7-68.0
Refractive Index at 25°C 1.467-1.471

2. lodine value (Wij's method) 78-90
3. Saponification value 182-194
4. Unsaponifiable matter Not more than 1.5%
5. Acid value Not more than 4.0
6. Test for Argemone oil Negative]

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain hexane more than 5.00 ppm.

Amendment for substitution of highlighted provision

S[Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation 2.2.1
(16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil obtained by expelled
pressed method shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

23. Rice bran oil means the oil obtained from the layer around the endosperm of rice obtained
from paddy of Oryza Sativa Linn. Fam Gramineae which is removed during the process of rice
milling and is generally known as rice bran.

Refined Rice Bran Oil shall be obtained from solvent extracted oil, neutralised with alkali,
bleached with bleaching earth or activated carbon or both and deodorised with steam. Alternatively
deacidification' bleaching and deodorisation may be done by physical means.

The oil shall be clear and free from rancidity, adulterants, sediments, suspended and other
foreign matters, separated water and added colouring and flavouring substances. The clarity of the
oil shall be judged by the absence of turbidity after keeping the filtered sample at 35°C for 24 hrs.
Rice Bran Oil shall be sold for human consumption only after refining. It shall conform to the
following standards, namely:-
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Moisture and Volatile Matter Not more than 0.1 percent by weight

Refractive Index at 40 °C 1.4600 - 1.4700

Or

Butyro-refractometer reading at 40 °C 51.0-66.4

Saponification value 180 - 195

lodine value (Wij's method 90 - 105

Acid value Not more than 0.5

Unsaponifiable matter, percent by weight

(a) for chemically refined Not more than 3.5 percent

(b) for physically refined Not more than 4.5 percent
- Oryzanol Content Not less than 1.0 percent

Flash Point (Pensky Marten Closed method) Not less than 250 °C

Test for argemone oil shall be negative.
However, it may contain food additives permitted in these Regulations and Appendices

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain hexane more than 5.00 ppm.

2[24. Multi-Sourced Edible Vegetable Oils means an admixture of any two edible vegetable oils
where the proportion by weight of any edible vegetable oil used in the admixture is not less than 20
per cent. The individual oils in the blend shall conform to the respective standards prescribed by
these regulations.

Multi-Sourced Edible Vegetable Oils shall not contain more than 33% of saturated fatty acids.
Multi-Sourced Edible Vegetable Oils may have an ideal ratio of omega 3 and omega 6 to be in the
range of 1:5 to 1:10. Third oil namely Chia oil and/or Flaxseed/Linseed Oil, upto 5 % of the total
oil, may be added if the Multi-Sourced Edible Vegetable Oil is claimed to have an ideal ratio of
omega 3: omega 6.

The blend shall be clear, free from rancidity, suspended or insoluble matter or any other
foreign matter, separated water, added colouring matter, flavouring substances, mineral oil, or any
other animal and non-edible oils, or fats, argemone oils, hydrocyanic acid, castor oil and tricresyl
phosphate. It shall also conform to the following standards].

Substitution of highlighted words with
“Multi Source Edible Oil”
Operationalized w.e.f. 17" November, 2021 vide Direction: F. No.REG/Representation-MSEO/FSSAI-2021
dated 29" June, 2021
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a)

Moisture and volatile matter

Not more than 0.2 per cent by weight;

b)

Acid value:—

Nature of oil

Acid Value

(1) Both raw edible vegetable
oils in the blend

Not more than 6.0

(2) One raw edible vegetable
oil(s) and one refined
vegetable oil(s) in the blend

Not more than 5.0

(3) Both refined edible
vegetable oils in the blend

2[Not more than 0.6]

(4) Unsaponifiable matter,
percent by weight

(i) Blended with chemically
refined rice bran oil

(ii) Blended with other edible
vegetable oil

14[(iii) Blended with physically
refined rice bran oil

Not more than 3.0 percent by weight
Not more than 1.50 percent by weight

Not more than 4.0 percent by weight; provided that
oryzanol content be minimum of 0.20 % (by weight)
with rice bran oil at 20% level and with a increment
of 0.05% with every 5% rise in rice bran oil content
in the blend]

Flash point (Pensky Martin
closed method)

Not less then 250°C

Test for Argemone oil shall be negative
However, it may contain food additives permitted in these Regulations and Appendices

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation 2.2.1

(16).

The oil so refined shall not contain hexane more than 5.00 ppm.

%4[25. Avocado oil means the oil obtained from the avocado fruit (Persea Americana) which is
clear and free from rancidity, suspended or other foreign matter, separated water and added
colouring or flavouring substances and conforms to the following parameters and limits, namely:-

S.No. Parameters Limits
1. Refractive index at 40°C 1.4650 — 1.4740
2. Saponification value 177 - 198
3. lodine value 63 - 95
4. Unsaponifiable matter Not more than 12.0% by weight
5. Acid value Not more than 2

Note 1.-Test for Argemone oil shall be negative.
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Note 2- Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16).The oil so refined shall not contain Hexane more than 5.00 ppm.

Amendment for substitution of highlighted provision

[Note 2- Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for
human consumption only after refining and shall conform to the standards laid down under
regulation 2.2.1 (16). The oil so refined shall not contain hexane more than 5.0 ppm. The oil
obtained by expelled pressed method shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

Note 3-The Oil may contain food additives permitted in these regulations and appendices.

26. Palm Stearin means the high melting fraction obtained by fractionation of palm oil which is
derived from the fleshy mesocarp of fruits of oil palm (Elaeis guinensis) tree by the method of
expression or solvent extraction. It shall be clear, free from rancidity, suspended or other foreign
matter, separated water, added colouring and flavouring substances or mineral oils. It shall conform
to the following standards, namely:

S.No. Parameters Limits

1. Refractive index at 60°C 1.447-1.452

2. Saponification value 193-205

3. lodine value Not more than 48

4. Unsaponifiable matter Not more than 0.9 per cent by weight

Slip point or Slip melting point Not less than 44°C

6. Free Fatty Acid (expressed as

Palmitic Acid) Not more than 5.0 per cent by weight

Note 1.- Test for Argemone oil shall be negative.

Note 2- Further, if the oil is obtained by the method of solvent extraction and the oil imported
into India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16).The oil so refined shall not contain Hexane more than 5.00 ppm. Additionally, it shall
have Flash Point (Pensky Marten closed method) - not less than 250°C.

Note 3-The Oil may contain food additives permitted in these regulations and appendices.

27. Palm Kernel Stearin means the solid fraction obtained by fractionation of palm kernel oil
obtained from sound kernel of the fruits of oil palm (Elaeis guinensis) tree by the method of
expression or solvent extraction. It shall be clear, free from rancidity, suspended or other foreign
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matter, separated water, added colouring and flavouring substances or mineral oil. It shall conform
to the following standards, namely:-

S.No. Parameters Limits

1. Refractive index at 40°C 1.449-1.451

2. Saponification value 244-255

3. lodine value 4-8.5

4. Unsaponifiable matter Not more than 1.5 per cent by weight
> E;iiiza,z?:/igc'd (expressed as Not more than 5.0 per cent by weight
6. Slip point or Slip melting point | 31 34 o¢

Note 1.- Test for Argemone oil shall be negative.

Note 2- Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16).The oil so refined shall not contain Hexane more than 5.00 ppm. Additionally, it shall
have Flash Point (Pensky Marten closed method) - not less than 250°C.

Note 3-The Oil may contain food additives permitted in these regulations and appendices.

28. Palm Kernel Olein means the liquid fraction obtained by fractionation of Palm Kernel oil
obtained from sound Kernel of the fruits of oil Palm (Elaeis guinensis) tree by the method of
expression or solvent extraction. It shall be clear, free from rancidity, suspended or other foreign
matter, separated water, added colouring and flavouring substances or mineral oil. It shall conform
to the following standards, namely:

S.No. Parameters Limits

1. Refractive index at 40°C 1.451-1.453

2. Saponification value 231-244

3. lodine value 20-28

4, Unsaponifiable matter Not more than 1.5 per cent by weight
> E;ieriEaXZidA)Cld (expressed as Not more than 5.0 per cent by weight
6. Slip point or Slip melting point 21 - 26 °C

Note 1.-Test for Argemone oil shall be negative.

Note 2- Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation 2.2.1
(16).The oil so refined shall not contain Hexane more than 5.00 ppm. Additionally, it shall have
Flash Point (Pensky Marten closed method) - not less than 250°C.
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Note 3-The Oil may contain food additives permitted in these regulations and appendices.

29. Palm Superolein means the liquid fraction obtained by fractionation of Palm oil obtained from
the fleshy mesocarp of fruits of oil Palm (Elaeis guinensis) tree by the method of expression or
solvent extraction. It shall be clear, free from rancidity, suspended or other foreign matter,
separated water, added colouring and flavouring substances or mineral oils. It shall conform to the
following standards, namely:-

S.No. Parameters Limits

1. Refractive index at 40°C 1.463-1.465

2. Saponification value 180-205

3. lodine value Not less than 60

4, Unsaponifiable matter Not more than 1.3 per cent by weight
> E;T;i?étxggl)d (expressed as Not more than 3.0 per cent by weight

Note 1.-Test for Argemone oil shall be negative.”

Note 2- Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain Hexane more than 5.00 ppm. Additionally, it shall
have Flash Point (Pensky Marten closed method) - not less than 250°C.

Note 3-The Oil may contain food additives permitted in these regulations and appendices.]

%0[30. Chia oil means the oil expressed from the clean and sound seeds of chia (Salvia hispanica)
without the application of heat which shall be clear from rancidity, suspended or other foreign
matter, separated water, added colouring or flavouring substances and mineral oil and conforms to
the following parameters and limits, namely:-

S.No. Parameters Limits
Refractive index at 40°C 1.470 - 1.480
Saponification value 185-199
lodine value Not less than 180
Acid Value Not more than 2.0mg KOH/g
Oil
Unsaponifiable matter Not more than 1.5%

Note.- Test for Argemone oil shall be negative.]
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Amendment for insertion of new provision

®[31. Grapeseed oil means the oil expressed from the clean and sound Grape seeds (VitisviniferaL.) It shall
be clear from rancidity, suspended or other foreign matter, separated water, added colouring or flavouring
substances and mineral oil. It shall conform to the following specifications, namely:-

S. No. Parameters Limits

1. Refractive index at 40°C 1.467 - 1.477

2. Saponification value 188 - 194

3. lodine value 128 - 150

4, Unsaponifiable matter Not more than 2.0
percent

5. Acid Value Not more than 4.0

Test for Argemone oil shall be negative.”

Further, if the oil is obtained by the method of solvent extraction, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation 2.2.1 (16).
The oil so refined shall not contain hexane more than 5.0 ppm. The oil obtained by expelled pressed method
shall be free from hexane residues.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

2.2.2 Interesterified %[vegetable fat/Oil]: means an edible fatty material that has been so treated
as to bring about a rearrangement of fatty acid positions within the glyceride entities and hence a
change in the physical properties like melting point, viscosity, specific gravity and the like with
very little change in the constitution of the fatty acids themselves by a process of interesterification
of the essentially neutral edible oil or fat, singly or in mixtures generally through 2[enzymatic
process or] the use of alkaline catalysts exemplified by sodium or potassium metals, or their
ethoxides or hydroxides in the form either of anhydrous powders or in anhydrous glycerol medium
followed by such post-process steps as washing, bleaching and deodourisation, the last of which
can be omitted if the interesterified fat is to be incorporated as part of the raw material for further
processing in edible fat products.

The interesterified fat shall be clear, free from soap, flavouring substances, rancidity,
suspended or other foreign matter, separated water and mineral oil. It shall conform to the
following standards, namely:—

(i) It shall not contain any harmful colouring, flavouring or any other matter deleterious to
health;

(i) No colour shall be added to interesterified fat unless so authorised by Government,
but in no event any colour resembling the colour of ghee shall be added;
(iii) If any flavour is used, it shall be distinct from that of ghee in accordance with a list
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of permissible flavours and in such quantities as may be prescribed by Government:
72[****]

(iv) It shall not have moisture exceeding 0.25 per cent;

(v) "[It shall not contain trans fatty acids more than 5 % by weight:
Provided that maximum limit of trans fatty acid shall not be more than 3% by weight,
on and from 1% January, 2021 and not more than 2% by weight, on and from 1%
January, 2022.]

(VI) 26[****]
(vii) It shall not have unsaponifiable matter exceeding 2.0 per cent;

(viii)It shall not have free fatty acids (calculated as Oleic acid) exceeding 0.25 per cent;

(ix) The product on melting shall be clear in appearance and shall be free from staleness or
rancidity, and pleasant to taste and smell;

(x) It shall contain raw or refined sesame (til) oil not less than 5 per cent by weight, but
sufficient so that when it is mixed with refined groundnut oil in the proportion of 20:80,
the colour produced by the Baudouin Test shall not be lighter than 2.0 red units in a 1
cm. cell on a Lovibond scale;

Amendment for substitution of highlighted provision

S[(x) It shall contain raw or refined sesame oil (Til oil) in sufficient quantity so that when it is
mixed with refined groundnut oil in the proportion of 20:80, the colour produced by the Baudouin
Test shall not be lighter than 2.0 red units in a 1 cm. cell on a Lovibond scale.]

[Amendment in force from 26™ July 2021; FBOs to comply with the provisions by 1% February 2022]

(xi) It shall contain not less than 25 I.U. of synthetic Vitamin A per gram at the time of
packing and shall show a positive test for Vitamin A when tested by Antimony
Trichloride (Carr-Price) reagent (As per IS: 5886-1970);

(xii)No anti-oxidant, synergist, emulsifier or any other such substance shall be added to it
except with the prior sanction of the Authority.

Test for argemone oil shall be negative.
However, it may contain food additives permitted in these Regulations and Appendices

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain Hexane more than 5.00 ppm.

2.2.3 PARTIALLY HYDROGENATED SOYABEAN OIL

1. Partially hydrogenated and winterised soyabean oil means deodourised product obtained
by light (mild or "Brush™) hydrogenation of degummed, deacidified, decolourised and winterised
soyabean oil. The oil shall be degummed by water with or without a food grade additive,
deacidified by either neutralisation with alkali or steam distillation (physical refining) or miscella
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refining using permitted food grade solvent, decolourised with bleaching earth and/or carbon,
partially hydrogenerated using nickel catalyst, winterised with or without the use of a food grade
solvent, filtered in a suitable filter press and deodourised with steam.

The product shall be clear, free from rancidity, suspended or other foreign matter, separated
water, added colouring or flavouring substances, castor oil, mineral oil, and other vegetable and
animal fats.

It may contain food additives permitted in these Regulations and Appendices.
It shall conform to the following standards:

Moisture Not more than 0.1 percent by weight
Refractive Index at 40°C 1.4630 - 1.4690
Or
Butyro-refractometer reading at 40°C 55.6 - 64.8
Saponification value 189 - 195
lodine value (Wij's method) 107 - 120
Acid value Not more than 0.50
Unsaponifiable Matter Not more than 1.5 percent by weight
Linolenic Acid (c18: 3) Not more than 3 percent by weight
Cloud Point (°C) Not more than 10°C
Flash Point (Pensky Marten Closed method) Not less than 250 °C

Test for argemone oil shall be negative

Further, if the oil is obtained by the method of solvent extraction and the oil imported into
India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation
2.2.1 (16). The oil so refined shall not contain Hexane more than 5.00 ppm.

2[The oil shall not contain trans fatty acids more than 5 % by weight:

Provided that maximum limit of trans fatty acid shall not be more than 3% by weight, on and
from 1% January, 2021 and not more than 2% by weight, on and from 1% January, 2022.]

2. Partially hydrogenated soyabean oil means deodourised product obtained by light (mild or
"brush™) hydrogenation of degummed, deacidified, decolorised soyabean oil. The oil shall be
degummed by water with or without a food grade additive, deacidified by either neutralisation with
alkali or steam distillation (physical refining) or miscella refining using permitted food grade
solvent, decolourised with bleaching earth and/or carbon and partially hydrogenated using nickel
catalyst. The product shall again be deacidified, bleached and deodourised with steam.

The product shall be clear liquid at 35 degree C. It shall be clear on melting, free from
rancidity, suspended or other foreign matter, separated water, added colouring or flavouring
substances, castor oil, mineral oil or other vegetable and animal QOils & fats.

It may contain food additives permitted in these Regulations and Appendices

It shall conform to the following standards:

Moisture Not more than 0.1 percent by weight
Refractive Index at 40°C 1.4630 - 1.4670

Or
Butyro-refractometer reading at 40°C 55.6 - 61.7
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Saponification value 189 - 195

lodine value (Wij's method) 95-110

Acid value Not more than 0.50

Unsaponifiable Matter Not more than 1.5 percent by weight
Linolenic Acid (c18: 3) Not more than 3 percent by weight
Cloud Point (°C) Not more than 25°C

Flash Point (Pensky Marten Closed method) Not less than 250 °C

Test for argemone oil shall be negative
Note : The edible oils prescribed under regulation 2.2.1 shall be free from Castor oil.

Further, if the oil is obtained by the method of solvent extraction and the oil imported into

India whether obtained by solvent extraction or otherwise, it shall be supplied for human
consumption only after refining and shall conform to the standards laid down under regulation 2.2.1
(16).The oil so refined shall not contain Hexane more than 5.00 ppm.

2[The oil shall not contain trans fatty acids more than 5 % by weight:
Provided that maximum limit of trans fatty acid shall not be more than 3% by weight, on and

from 1% January, 2021 and not more than 2% by weight, on and from 1% January, 2022.]

2.24 EDIBLE FATS:

1.

Beef fat or suet means fat obtained from a beef carcass. It shall have a saponification value
varying from 193 to 200 and an iodine value from 35 to 46.
It may contain food additives permitted in these regulations and appendices

2. Mutton fat means fat obtained from the carcass of sheep. It shall have a saponification value

39[5.

varying from 192 to 195 and an iodine value from 35 to 46.
It may contain food additives permitted in these regulations and appendices

Goat fat means the rendered fat from goat. it shall have a saponification value varying from
193 to 196 and iodine value from 36 to 45.

It may contain food additives permitted in these Regulations and Appendices

Lard means the rendered fat from hogs and shall not contain more than one per cent of
substances other than fatty acids and fat. it shall have a saponification value varying from 192
to 198 and iodine value from 52 to 65.

It may contain food additives permitted in these regulations and appendices

Cocoa butter means the fat produced by extraction or expression from cocoa beans, the
fermented and dried seeds of Theobroma cacao L, or its constituent parts (except the shell), or
its products, cocoa nib, cocoa fines, cocoa mass, cocoa press cake or expeller press cake. It
shall be free from rancidity or other off odours, adulterants or other harmful ingredients. It
shall have the colour, odour and taste characteristic of cocoa butter. If the fat is obtained by the
method of solvent extraction, it shall not contain hexane more than 5ppm. It shall conform to
the following standards, namely:-
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S. No. Parameters Limits

1. Percentage of free fatty acids

i o Not more than 1.7
(calculated as oleic acid) ot more than 1.75

2. lodine value 321042
3. Melting point 29°Cto34°C
4. Butyro-refractometer reading | 40.9 to 48.0
at40° C
Or
Refractive Index at 40° C 1.4530-1.4580

5. | Saponification value 188 to 200

6 Unsaponifiable matter Not more than 0.7 per cent by weight

and

in case of press cocoa butter Not more than 0.35 per cent by
weight.]

6. Refined salseed fat means the fat obtained from seed kernels of sal trees, shorea robusta Gaertn,
F.(N..diperrocaspaceae which has been neutralized with alkali, bleached with bleaching earth or
activated carbon or both, and deodorized with steam, no other chemical agents being used.
Alternatively, deacidification, bleaching and deodorisation may be done by physical means. The
material shall be clear on melting and free from adulterants, sediment, suspended or other foreign
matter, separated water or added colouring substance. However, it may contain food additives
permitted in these Regulations and Appendices. There shall be no turbidity after keeping the
filtered sample at 40°C for 24 hours. It shall conform to the following standards:—

(i) Moisture Not more than 0.1 percent
(i) Butyro refractometer reading at 40°C 36.7-51.0
OR
Refractive Index at 40°C 1.4500 - 1.4600
(iii) lodine Value (Wijs' Method) 31-45
(iv) Saponification value 180 - 195
(v) Unsaponifiable matter Not more than 2.5 percent by weight
(vi) Free fatty acids (expressed as Oleic acid)  Not more than 0.25 percent by
weight
Or
Acid value Not more than 0.5

(vil)  9:10 epoxy and 9:10 Dihydroxy stearic acid Not more than 3.0 percent by weight
(viii)  Flash point (Pensky Marten closed method) Not less than 250°C

Test for argemone oil shall be negative

7. Kokum Fat means the fat obtained from clean and sound kernels of Kokum (Garcinia indica
choisy) "also known as kokum, by process of expression or by a process of solvent extraction from
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cake or kernel. It shall be refined. The fat shall be clear on melting and free from rancidity,
adulterants, sediments, suspended or other foreign matter, separated water, added colouring and
flavouring matters and mineral oil." However, it may contain food additives permitted in these
regulations and Appendix A.
It shall also conform to the following standards, namely:—

(@  Butyro-refractometer reading at 40°C, or 45.9-47.3

Refractive Index at 40°C 1.4565 to 1.4575
(b)  Saponification value 187-191.7
(¢)  Unsaponifiable matters Not more than 1.5 per cent by
weight
(d) lodine value (Wijs) 32-40

Not more than 0.5
Not less than 250°C

() Acidvalue
U] Flash Point
Pensky-Martens (closed) method
Test for argemone oil shall be negative.

8. Mango Kernel Fat means the fat obtained from clean and sound kernels of Mango (Magifera
Indica Linn) by process of expression or by a process of solvent extraction from cake or kernel. It
shall be refined. The fat shall be clear on melting and free from rancidity, adulterants, sediment
suspended or other foreign matter, separated water, added colouring and flavouring matters and
mineral oil. However, it may contain food additives permitted in these Regulations and
Appendices.

It shall also conform to the following standards, namely :—

(8 Butyro-refractometer reading at 40°C, 43.7-51.6
or Refractive Index at 40°C 1.4550 to 1.4604
(b) Saponification value 185-198
(c) Unsaponifiable matters Not more than 1.5 per cent by
weight
(d) lodine value (wijs) 32-57

(e) Acidvalue Not more than 0.5
(f)  Flash Point

Pensky-Martens (closed) method Not more than 250°C

Test for argemone oil shall be negative.

9. Dhupa Fat means the fat obtained from clean and sound seed kernels of Dhupa, also known as
Indian Copal (Vateria Indica Linn) tree by process of expression or by a process of solvent
extraction from cake or kernel. It shall be refined. The fat shall be clear on melting and free from
rancidity, adulterants, sediment, suspended or other foreign matter, separated water, added
colouring and flavouring matter and mineral oil. However, it may contain food additives permitted
in these Regulations and Appendices

It shall also conform to the following standards, namely:—

(a) Butyro-refractometer reading at 40°C, 47.5-49.5

or Refractive Index at 40°C
(b) Saponification value
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Not more than 1.5 per cent by

(c) Unsaponifiable matters weight.

(d) lodine value (wijs) 36-43

(e) Acid value Not more than 0.5
(F) Flash Point Not less than 250°C

Penske-Martens (closed) method
Test for argemone oil shall be negative.

10. Phulwara Fat means the fat obtained from clean and sound seed kernels of Phulwara
[variously named Aisandra Butyrace (Roxb) Baehni, Madhuca Butyracea or Bassia Butyracea] by a
process of expression or by a process of solvent extraction from cake or Kernel. It shall be refined.
The fat shall be clear on melting and shall be free from rancidity, adulterants sediments, suspended
on other foreign matters, separated water, added colouring and flavouring substances and mineral
oil. However, it may contain food additives permitted in these Regulations and Appendices.

It shall also conform to the following Standards, namely:—

(@) Butyro-refractometer reading at 40°C, 48.6-51.0
or Refractive Index at 40°C 1.4584 to 1.4600
(b) Saponification value 192.5-199.4
(©) Unsaponifiable matters Not more than 1.5 per cent by
weight.
(d) lodine value (wijs) 43.8-47.4
(e) Acid value Not more than 0.5
) Flash Point
Penske-Martens (closed) method Not less than 250°C

Test for argemone oil shall be negative.

39[11. Peanut Butter means cohesive, comminuted food product prepared from clean, sound, shelled
peanuts or groundnuts (Arachis hypogaea L.) by grinding roasted mature kernels from which the
seed coats have been removed. It may contain sugar, liquid glucose and edible oils and fats
permitted in these regulations.It shall conform to the following standards, namely:-

S. No. Parameters Limits

1. Moisture Not more than 3.0 per cent by weight

2. Fat Not less than 40.0 per cent by weight(on
dry basis)

3. Protein Not less than 25.0 per cent by weight(on
dry basis)

4. Total ash Not more than 5.0 per cent by weight(on
dry basis)

5. Acid value of extracted fat | Not more than 4.0

6. Salt as NaCl Not more than 2 per cent by weight

Test for argemone oil shall be negative.

0] Food Additives: The product may contain food additives permitted in Appendix A.
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(i)  Contaminants, Toxins and Residues: The product shall comply with the Food
Safety and Standards (Contaminants, Toxins and Residues) Regulations, 2011.

(ili)  Hygiene: The products shall be prepared and handled in accordance with the
practices prescribed in the Schedule 4 of the Food Safety and Standards (Licensing and
Registration of Food Businesses) Regulations, 2011 and any other such practices prescribed
from time to time under the provisions of the Food Safety and Standard Act, 2006.

The product shall conform to the microbiological requirement prescribed in Appendix B.

(iv)  Labelling: The provisions of the Food Safety and Standards (Packaging and
Labelling) Regulations, 2011 shall apply.

(v) Methods of Sampling and Analysis: As provided in the relevant Food Safety and
Standards Authority of India Manual of Methods of Analysis of Food.]

4[12. Shea butter.- Shea butter means the product obtained by pressing and extraction from shea
kernels derived from Shea tree (Butyrospermum parkii). It shall be refined to make it fit for human
consumption. The refined shea butter may be used as such or fractionated using dry fractionation or
solvent fractionation technique to obtain stearin/olein fractions to be suitably used for different
food applications.

Shea butter shall be free from admixture with other oils and fats and free from adulterants, any
foreign matter or added colouring substance. It shall be clear on melting.

It shall conform to the following standards:

Serial No.| Parameters Shea butter (Unrefined) Shea butter (Refined)
1. Refractive index at 44°C 1.4620 — 1.4650 1.4620 — 1.4650
2. lodine value 30-75 30-75
3. Saponification value 160 - 200 160 - 200
4 Unsaponifiable matter Not more than 19 per cent. | Not more than 10 per
cent.
5. Free Fatty acids (as oleic | Not more than 8 per cent. | Not more than 0.25 per
acid) cent
6. Moisture - Not more than 0.1 per
cent
7. Flash point (Pensky-Marten | - Not less than 250°C
closed method)

Note: 1. Test for argemone oil shall be negative
2. It may contain food additive as per appendix A of these regulations.

13. Borneo tallow/ Illipe butter.- Borneo tallow/ Illipe butter means the fat obtained by pressing
and extraction from Illipe seeds (Shorea stenoptera). Illipe butter shall be free from admixture with
other oils and fats and free from adulterants, rancidity, suspended or any foreign matter, separated
water, added colouring or flavouring substance, or mineral oil. It shall be clear on melting.

It shall conform to the following standards:
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Serial No. | Parameters Borneo tallow/ Illipe butter
1. Refractive index at 40°C 1.4560 — 1.4570

2. lodine value 25 - 38

3. Saponification value 180 - 200

4. Unsaponifiable matter Not more than 2.5 per cent.
5. Free Fatty acids (as oleic acid) Not more than 3 per cent.

Note: 1. Test for argemone oil shall be negative
2. It may contain food additive as per appendix A of these regulations.]

2.25 MARGARINE AND FAT SPREADS:

1. Table margarine means an emulsion of edible oils and fats with water. It shall be free from
rancidity, mineral oil and animal body fats. It may contain common salt not exceeding 2.5 per cent,
skimmed milk powder not exceeding 2 per cent; it may contain food additives permitted in these
Regulations and Appendices. It shall conform to the following specifications, namely:—

Fat Not less than 80 per cent mass/mass

Moisture Not less than 12 per cent and not more
than 16 per cent mass/ mass.

Vitamin A Not less than 30 I.U. per gram of the
product at the time of sale.

Melting point of extracted fat (Capillary 31°C to 37°C

Slip Method)

Unsaponifiable matter of extracted fat Not more than 1.5 per cent by weight

extracted fat.
Free fatty acids (as oleic acid) of extracted Not more than 0.25 per cent by weight
fat
OR
Acid Value Not more than 0.5

It shall contain not less than 5.0 percent of its weight of Til oil but sufficient to ensure that
when separated fat is mixed with refined groundnut oil in the proportion of 20:80 the red colour
produced by the Baudouin test shall not be lighter than 2.5 red units in 1 cm cell on a lovibond
scale.

Amendment for substitution of highlighted provision

[It shall contain raw or refined sesame oil (Til oil) in sufficient quantity so that when it is mixed
with refined groundnut oil in the proportion of 20:80, the colour produced by the Baudouin Test
shall not be lighter than 2.5 red units ina 1 cm. cell on a Lovibond scale.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

Provided that such coloured and flavoured margarine shall also contain starch not less than
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100 ppm and not more than 150 ppm.
Provided further that such coloured and flavoured margarine shall only be sold in sealed
packages weighing not more than 500gms.

Test for Argemone oil shall be negative.
2[1t shall not contain trans fatty acids more than 5 % by weight:
Provided that maximum limit of trans fatty acid shall not be more than 3% by
weight, on and from 1% January, 2021 and not more than 2% by weight, on and from 1% January,
2022.]

2. Bakery and Industrial Margarine- means an emulsion of vegetable oil product with
water. It shall be free from added colour and flavour, rancidity, mineral oil and animal body fats. It
may contain common salt not exceeding 2.5 percent. However, it may contain food additives
permitted in these Regulations and Appendices. It shall conform to the following standards,
namely:—

Fat Not less than 80 per cent m/m.
Moisture Not less than 12 per cent and Not more than 16 per
cent m/m.

The separated fat of the products shall conform to the following :—

(i) Vitamin A Not less than 30 IU per gram at the time
of packaging and shall show a positive
test for Vitamin 'A' when tested by
Antimony trichloride (carrprice) reagents
(as per IS 5886-1970).

(i) | "[Trans fatty acids Not more than 5 % by weight.

Provided that maximum limit of
trans fatty acid shall not be more
than 3% by weight, on and from
1%t January, 2021 and not more
than 2% by weight, on and from
1% January, 2022.]
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(iii) | Unsaponifiable matter Not exceeding 2.0 per cent but in case of
the products where proportion of Rice
bran oil is more than 30 per cent by wt.
the unsaponifiable matter shall be not
more than 2.5 per cent by wt. provided
quantity of Rice bran oil is declared on
the label of such product as laid down in
Regulation 2.4.5 (34) of Food Safety and
Standards (Food Products Standards and
Food Additive) Regulations, 2011.

(iv) | Free Fatty Acid calculated as Not more than 0.25 per cent.
Oleic acid or
Acid value Not more than 0.5.

It shall contain raw or refined sesame oil (Til oil) in sufficient quantity so that when the product is
mixed with refined groundnut oil in the proportion of 20 : 80, the colour produced by the Boudouin
test shall not be lighter than 2.0 red unit in a 1 cm. cell on a Lovibond scale.

Test for argemone oil shall be negative.
3. Fat spread means a product in the form of water in oil emulsion, of an aquous phase and a fat

phase of edible oils and fats excluding animal body fats. The individual oil and fat used in the
spread shall conform to the respective standards prescribed by these regulations.

Fat spread shall be classified into the following three groups:—

S.No Types Characteristics
@) Milk fat spread Fat content will be exclusively milk fat.
(b) Mixed fat spread Fat content will be a mixture of milk fat with any one or more

of hydrogenated, unhydrogenated refined edible vegetable
Oils or interesterified fat.

(© Vegetable fat spread Fat content will be a mixture of any two or more of
hydrogenated, unhydrogenated refined vegetable oils or
interesterfied fat.

The fat content shall be declared on the label. In mixed fat spread, the milk fat content shall
also be declared on the label alongwith the total fat content.
2[The Vegetable fat spread and Mixed fat spread shall not contain trans fatty acids more than 5 %
by weight.
Provided that maximum limit of trans fatty acid shall not be more than 3% by weight, on
and from 1% January, 2021 and not more than 2% by weight, on and from 1% January, 2022.]
The word "butter' will not be associated while labelling the product.
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It may 'contain’ edible common salt not exceeding 2 per cent by weight in aqueous phase; milk
solid not fat: It may contain food additives permitted in these Regulations and Appendices. It shall
be free from animal body fat, mineral oil and wax. VVegetable fat spread shall contain raw or refined
Sesame oil (Til oil) in sufficient quantity so that when separated fat is mixed with refined
groundnut oil in the proportion of 20:80 the red colour produced by Baudouin test shall not be
lighter than 2.5 red units in 1 cm cell on a Lovibond scale.

It shall also conform to the following standards, namely:—

I Fat Not more than 80 per cent and not less than 40 per cent by weight.
li Moisture Not more than 56 per cent and not less than 16 per cent by weight.
lii Melting point of Not more than 37°C
Extracted fat
(capillary slip
method) in case of
vegetable fat
spread
Iv Unsaponifiable
matter of extracted
fat
(@) In case of milk | Not more than 1 per cent by weight
fat and mixed fat
spread
(b) In case of Not more than 1.5 per cent
vegetable fat
spread
\Y/ Acid value of Not more than 0.5
extracted fat
Vi The vegetable fat Not less than 25 IU synthetic vitamin 'A’ per gram at the time of
spread shall packing and shall show a positive test for vitamin 'A" when tested
contain by Antimony Trichloride (Carr-Price) reagents (as per I.S. 5886 -
1970)".
vii It shall contain Not less than 100 ppm and Not more than 150 ppm
Starch

It shall be compulsorily sold in sealed packages weighing not more than 500g. under Agmark
certificate mark.

226 HYDROGENATED VEGETABLE OILS

1. Vanaspati means any refined edible vegetable oil or oils, subjected to a process of
hydrogenation in any form 2[or chemical or enzymatic interesterification]. It shall be prepared by
hydrogenation from groundnut oil, cottonseed oil and sesame oil or mixtures thereof or any other
harmless vegetable oils allowed by the government for the purpose. Refined sal seed fat, if used,
shall not be more than 10 per cent of the total oil mix.
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4[Vanaspati shall be prepared from any of the edible vegetable oils whose standards have been
prescribed in these regulations or from any other edible vegetable oil with prior approval of the
Food Safety and Standards Authority of India. Provided that Refined Salseed fat, if used, shall not
be more than 10 per cent of the total oil mix.]

It shall conform to the standards specified below:—

(i) It shall not contain any harmful colouring, flavouring or any other matter deleterious to
health;

(ii) No colour shall be added to hydrogenated vegetable oil unless so authorised by Government,
but in no event any colour resembling the colour of ghee shall be added,

(iii) If any flavour is used, it shall be distinct from that of ghee in accordance with a list of

permissible flavours and in such quantities as may be prescribed by Government:
72[****]

(iv) The product on melting shall be clear in appearance and shall be free from staleness or
rancidity, and pleasant to taste and smell;
(v) It shall contain raw or refined sesame (til) oil in sufficient quantity so that when the
vanaspati is mixed with refined groundnut oil in the proportion of 20:80, the colour produced by
the Baudouin test shall not be lighter than 2.0 red units in a 1 cm. cell on a Lovibond scale;
(vi) It may contain Food Additives permitted in these regulations and appendices.
*4lomit]
(vii) The product shall conform to the following requirements:

a) Moisture, percent by mass: Not more than 0.25

b) "?[Trans fatty acids - Not more than 5 % by weight:

Provided that maximum limit of trans fatty acid shall not be more than 3%
by weight, on and from 1% January, 2021 and not more than 2% by weight, on and from
1% January, 2022.]
c¢) itshall not have unsaponifiable matter exceeding 2.0 percent but in case of vanaspati

where proportion of rice bran oil is more than 30 percent by weight, the unsaponifiable
matter shall not be more than 2.5 percent by weight provided quantity of rice bran is
declared on the label of such vanaspati as laid down in regulation 2.4.2(8) of packaging
and labelling regulations.

Amendment for insertion of new provision

S[In case physically refined rice bran oil is used, the unsaponifiable matter shall not be more
than 4.0 percent by weight; provided that oryzanol content be minimum of 0.20 % (by
weight) with rice bran oil at 20% level and with an increment of 0.05% with every 5% rise in
rice bran oil content.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

%[ d) Acid Value: Not more than 0.6]

e) Synthetic Vitamin ‘A’: Not less than 25.0 International units (IU) per gram at the
time of packing and shall test positive when tested with Antimony Trichloride (carr-
price Reagent) as per 1S:5886-1970.
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f) Residual Nickel: Not more than 1.5 ppm
g) Test for argemone oil shall be negative.

2. Bakery shortening means vanaspati meant for use as a shortening or leavening agent in the
manufacture of bakery products, that is, for promoting the development of the desired cellular
structure in the bakery product with an accompanying increase in its tenderness and volume;
this will also confirm to the standards prescribed in regulation 2.2.6 (1) excepts that—

(a) "?[Trans fatty acids - Not more than 5 % by weight:
Provided that maximum limit of trans fatty acid shall not be more than 3%
by weight, on and from 1% January, 2021 and not more than 2% by weight, on and
from 1% January, 2022.]

(b) if aerated, only nitrogen, air or any other inert gas shall be used for the purpose and
the quantity of such gas incorporated in the product shall not exceed 12 per cent by
volume thereof.

(c) it may contain added mono-glycerides and diglycerides as emulsifying agents.

Test for argemone oil shall be negative.

43[2.2.7 FATTY ACID COMPOSITION:

The oils and fats covered under this regulation shall comply with the fatty acid composition of the

oils and fats specified in the table, namely:—

TABLE
Fatty acid composition of vegetable oils as determined by gas liquid chromatography (expressed as

percentage of total fatty acids)

Safflow
Safflo | erseed
Fatt Ground Coco Cotton- | Maiz | Palm Palm Palmol Rice wer oil Soya
y : nut : . . kernel . . : bean
i nut oil X seed oil | e il oil . ein bran oil | seed (high .
acid oil oil ) ? oil
oil oleic
acid)
(1) (2) (3) (4) (5) (6) (7) (8) 9) (10) (11) (12)
) ND- N
C6:0 ND 10 ND D ND ND-2.5 ND ND ND ND ND
C80| ND fbo(') ND DN ND | 20-63| ND | ND ND| ND | ND
C10: 5.0- N
0 ND 10.0 ND D ND 2.7-7.0 ND ND ND ND ND
Cl2: 44.0- ND- 39.7- ND-
0 ND-1.0 53.2 ND-0.2 03 ND-1.5 55.0 0.1-0.5 | ND-0.2 ND | ND-0.2 01
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Cl4: 13.0- ND- 11.5- ND ND-
0 ND-0.5 219 0.6-1.0 03 0.5-2.0 190 0.5-1.5 | ND-1.0 02 ND-0.2 0.2
Cl6: 7.5- 21.4- | 8.6- | 32.0- 6.0- 38.0- 5.3- 8-
0 | OO | 110 | 264 | 165 | 475 | 140 | 435 | Y23 | go | 3000 | 135
Cl6: ND- ND ND-
1 ND-0.2 | ND | ND-1.2 05 ND-0.6 | ND-0.1 | ND-0.6 | ND-0.5 02 ND-0.2 0.2
C17: ND- ND ND-
0 ND-0.1 | ND | ND-0.1 01 ND-0.2 - ND-0.2 | ND 01 ND-0.1 01
Ci7. ND- ND ND-
1 ND-0.1 | ND | ND-0.1 01 ND - ND-0.1 | ND 01 ND-0.1 01
C18: 1.0- ND- 1.9-
0 0.6-7.0 49 2.1-34 33 3.5-6.0 | 1.0-4.0 | 3.5-5.4 | 0.9-5.2 59 15-24 | 2-5.4
C1s: 5.0- 14.7- | 20.0- | 36.0- 10.5- 39.8- 8.4- | 70.0- 17-
1 35.0-69 10.0 23.5 422 | 44.0 24.6 47.0 38-48 21.3 83.7 30
C18:| 12.0- | 1.0- 46.7- | 34.0- 10.0- 21.0- 67.8 48.0-
2 | 430 | 25 | 582 | 656 | SO | 0543 ] 35 | 40 | 832 | 90199 5
C18: ND- ND- ND 4.5-
3 ND-0.3 02 ND-0.4 20 ND-0.5 | ND-0.3 | ND-0.6 | 0.1-2.9 0.1 ND-1.2 11
C20: ND- 0.3- 0.2- 0.1-
0 1.0-4.0 02 0.2-0.5 10 ND-1.0 | ND-0.5 | ND-0.9 | ND-0.9 04 0.3-0.6 06
C20: ND- 0.2- 0.1- ND-
1 0.7-1.7 02 ND-0.1 06 ND-0.4 | ND-0.2 | ND-0.4 | ND-1.1 03 0.1-0.5 05
C20: ND- ND-
5 ND ND | ND-0.1 01 ND ND ND - ND ND 01
C22: ND- ND ND-
0 15-45| ND | ND-0.6 05 ND-0.2 ND-0.2 | ND-1.0 10 ND-0.4 07
C22: N ND ND-
1 ND-0.3| ND | ND-0.3 D-0.3 ND ND ND ND 18 ND-0.3 03
C22: N
5 ND ND | ND-0.1 D ND ND ND ND ND ND ND
C24: N ND ND-
0 0.5-25 | ND | ND-0.1 D-0.5 ND - ND | ND-0.9 02 ND-0.3 05
Ci‘k ND-0.3| ND ND DN ND ND ND ND _ONZD ND-0.3 | ND
ND - non detectable, defined as <0.05%]
Olive Pf))rlr:\;ie
Rapeseed Sunflower Virain oil oil
Fatty | Mustard | Rapeseed | oil (low | Sesame | Sunflower seed oil 9 (Refin .
: : : : . . : .| olive (Refined
acid | -seed oil oil erucic seed oil seed oil (high oleic . ed .
. . oils . Olive
acid) acid) olive
. Pomace
oil) )
oil)
(1) (13) (14) (15) (16) (17) (18) (19) | (20) (21)
C6:0 ND ND ND ND ND ND - - -
C8:0 ND ND ND ND ND ND - - -
Céo: ND ND ND ND ND ND . i i
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C%)Z: ND ND ND | ND-1.5 ND-0.3 ND ; - -
Cla: ND-1.0 ND- ND- ND-0.8 ND-0.3 ND-0.1 | 0-0.1 | 0-0.1 0-0.1
0 0.2 0.2
C16: 75- | 75-
5 | 0550 1560 | 2570 7.9-146 | 4.0-8.0 2650 | 00 | 200 | 75-200
C16: ND- ND- 0.3-
1 | ND-05 20 06 ND-0.2 ND-0.3 ND-0.1 55 | 0335 0335
037: ND ONlD' ONsD' ND-02 | ND-0.2 | ND-01 |0-0.03| 0-0.03| 0-0.03
C17: ND- ND-
) ND 01 03 ND-0.1 ND-0.1 ND-0.1 | 0-03 | 0-03 | 0-0.3
Cé& 0.5-2.0 05-3.1| 0.8-3.0| 2.0-8.0 1.0-7.0 2.9-6.2 %‘% 0.5-5.0 | 0.5-5.0
C18: 8.0- 51.0- 55.0- | 55.0- | 55.0-
180230 4 o0 | 344480 140304 | 75907 | 2| 0 250
C18:| 10.0- 11.0- 15.0- 25- | 25-
5 240 230 30.0 28-47.9 | 48.3-74.0 2.1-17 510 | alo | 25210
C18: 5.0- 5.0-
3 |60180 | 20 120 ND-1.0 ND-0.3 ND-0.3 ; - -
CEO: ND-1.5 3NOD' 0212 | 01-08 | 0105 02:05 | 0-08 | 0:08 | 008
CiO: 5.0-13.0 128 0143 | ND-05 | ND-0.3 0105 | 0-04 | 004 | 0-0.4
C20: ND- ND-
> | ND-L0 10 01 ND ND ND ; - -
C22: ND- ND-
| 02-25 20 06 ND-1.1 0.3-15 05-1.6 | 0-0.3 | 0-03 | 0-0.3
C22: | 40.0- >20- ND-
1 | 580 60.0 2.0 ND ND-0.3 | ND-0.3 - - -
C22: ND- ND-
> | ND-10 20 01 ND ND ND ; - -
C24: ND-0.8 ND- ND- ND-0.5 ND-0.3 ND-0.5 | 0-1.0 | 0-1.0 0-1.0
0 2.0 0.3
C24: 0.5- ND- ND-
1 25 3.0 0.4 ND ND-0.5 ND - - -
S4[Fatty Palm Palm Kernel | Palm Kernel Palm
acid Avocado Oil Stearin Stearin Olein superlolein
(1) (22) (23) (24) (25) (26)
C6:0 ND ND 0.2 max. 0.7 max. ND
C8:0 ND ND 1.3-3.0 2.9-6.3 ND
C10:0 ND ND 2.4-33 2.7-45 ND
C12:0 ND 0.1-0.5 52.0-59.7 39.7-47.0 0.1-0.5
C14:0 0.3 max. 1.0-2.0 20.0-25.0 11.5-15.5 0.5-1.5
C16:0 7.0-35.0 48.0-74.0 6.7-10.0 6.2-10.6 30.0-39.0
Cl16:1 2.0-16.8 0.2 max. ND 0.1 max. 0.5 max.
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C17:0 0.3 max. 0.2 max. ND ND 0.1 max.
Ci7:1 0.3 max. 0.1 max. ND ND ND
C18:0 1.5 max. 3.9-6.0 1.0-3.0 1.7-3.0 2.8-4.5
C18:1 36.0-80.0 15.5-36.0 4.1-8.0 14.4-24.6 43.0-49.5
C18:2 6.0-21.2 3.0-10.0 0.5-15 2.4-4.3 10.5-15.0
C18:3 3.0 max. 0.5 max. 0.1 max. 0.3 max. 0.2-1.0
C20:0 0.5 max. 1.0 max. 0.5 max. 0.5 max. 0.4 max.
C20:1 0.2 max. 0.4 max. 0.1 max. 0.2 max. 0.2 max.
C20:2 ND ND ND ND ND
C22:0 ND 0.2 max. ND ND 0.2 max.
C22:1 ND ND ND ND ND
C22:2 ND ND ND ND ND
C24:0 0.1 max. ND ND ND ND
C24:1 ND ND ND ND ND
60[Fatty acid Chia Oil
(1) 27

C6:0 -

C8:0 -

C10:0 -

C12:0 -

C14:0 0.1 max

C16:0 6.0-8.0

Cil6:1 0.5 max

C17:0 -

Cil7:1 -

C18:0 3.0-45

C18:1 6.0-9.0

C18:2 17.0-22.0

C18:3 58.0 - 65.0

C20:0 0.5 max

C20:1 -

C20:2 -

C22:0 0.2 max

C22:1 -

C22:2 -

C24:0 -

C24:1 -]
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Amendment for insertion of new provision

S[Fatty acid | Grapeseed Oil
) (28)
C6:0 -
C8:.0 -
C10:0 -
C12:0 -
C14:.0 0.3 max
C16:0 5.5-11.0
Cl6:1 1.2 max
C17:0 0.2 max
Cil7:1 0.1 max
C18:0 3.0-6.5
ci18:1 12.0-28.0
C18:2 58.0-78.0
C18:3 1.0 max
C20:0 1.0 max
C20:1 0.3 max
C20:2 -
C22:0 0.5 max
C22:1 0.3 max
C22:2 -
C24:0 0.4 max
C24:1 -]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

Note 1.- ND-not detectable, defined as <0.05%]

*4[2.2.8. PEROXIDE VALUE OF OILS AND FATS

The Peroxide Value of various categories of oils and fats shall be as follows, namely:-

(i)
(i)

(iii)

(iv)
(v)
(vi)
(vii)
(viii)

(ix)

Refined oils up to 10 milliequivalents of active oxygen/kg oil (except olive oil);

Cold pressed and virgin oils up to 15 milliequivalents of active oxygen/kg oil (except olive

oil);

Cold pressed fats and oils up to 15 milliequivalents of active oxygen/kg oil (except olive
oil);

Virgin olive oils < 20 milliequivalents of active oxygen/kg oil;

Refined olive oil < 5 milliequivalents of active oxygen/kg oil;

Olive oil < 15 milliequivalents of active oxygen/kg oil;

Refined olive-pomace oil < 5 milliequivalents of active oxygen/kg oil;

Olive-pomace oil < 15 milliequivalents of active oxygen/kg oil;

Other expelled edible oils and fats up to 10 milliequivalents of active oxygen/kg oil or fat.]
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2.3: FRUIT & VEGETABLE PRODUCTS

2.3.1: Thermally Processed Fruits
1. Thermally Processed Fruits

(Canned/Bottled/Flexible packaged/Aseptically packed) means the products obtained from
sound, matured, dehydrated, fresh or frozen, peeled or un-peeled, previously packed, whole,
halves or cut pieces of fruits packed with any suitable packing medium and processed by heat, in
an appropriate manner, before or after being sealed in a container, so as to prevent spoilage.
2[Cherries may contain stems and shall be labelled accordingly.] It may contain water, fruit
juice, dry or liquid nutritive sweeteners, spices and condiments and any other ingredients
suitable to the product. The packing medium alongwith its strength shall be declared on the
label.

2. The product may contain food additives permitted in these Regulations and Appendices. The
product shall conform to the microbiological requirements given in Appendix B. Drained weight
of fruits shall be not less than the weight given below:-

Not less than 50.0 percent of net weight of the

(i) Liquid pack contents
Not less than 70.0 percent of net weight of the
(ii) Solid Pack contents

2[In case of cherries with stems, drained weight of the cherries shall be calculated after removal

of the stems from the cherries.]

3. The container shall be well filled with the product and shall occupy not less than 90.0 percent of
the water capacity of the container, when packed in the rigid containers. The water capacity of
the container is the volume of distilled water at 20°C which the sealed container is capable of
holding when completely filled.

%[2.3.2: Thermally Processed Fruit Salad/Cocktail/Mix

1. Description.-Thermally Processed fruit salad/Cocktail/Mix (Canned, Bottled, Flexible pack and/
or Aseptically Packed) means the product,-

(@) prepared from mixture of fruits;
(b) such fruits may be fresh, frozen or canned;

(c) the fruit mixture is packed with water or other suitable liquid packing medium and may be
packed with nutritive sweeteners and processed by heat in an appropriate manner before or after
being sealed in a container so as to prevent spoilage.

2. Quality factors.-
(A) Packing Media.-
(i) The product may be packed in any one of the following packing media, namely:-
a)  Water— in which water is the sole packing medium;

b)  Water and Fruit Juice— in which water and fruit juice(s) from the fruits used in
the product are the liquid packing medium;
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c)  Fruit Juice— in which one or more fruit juice(s) from the fruits used in the product
which may be strained or filtered are the liquid packing medium;

d)  With Sugar(s) — any of the above packing media, may have one or more of the
following sugars added, namely, sucrose, invert sugar syrup, dextrose, dried glucose
syrup, glucose syrup, fructose and fructose syrup.

(ii) Classification of packing media when sugars are added.-

(@) When sugars are added to fruit juice(s), the liquid media shall be not less than 10°
Brix, and they are classified on the basis of the cut out strength as follows:

1.  Extra light sweetened: (name(s) of Not less than 10° Brix and

fruit) Juice not more than 13.9° Brix;

2. Lightly sweetened: (name(s) of Not less than 14° and not
fruit) Juice more than 17.9° Brix;

3. Heavily sweetened: (name(s) of Not less than 18° and not
fruit) Juice more than 21.9° Brix;

4.  Extra heavy sweetened(name(s) of Not less than 22° Brix
fruit) Juice

(b)  When sugars are added to water or water and one or more fruit juices the liquid
media shall be classified on the basis of the cut-out strength as follows:

1.  Slightly Sweetened Water/ Extra Not less than 10° Brix and
Light Syrup not more than 13.9° Brix;

2.  Light Syrup Not less than 14° Brix and
not more than 17.9° Brix

3. Heavy Syrup Not less than 18° Brix and
not more than 21.9° Brix;

4.  Extra Heavy Syrup Not less than 22° Brix.

(B) Quality Criteria.-

(i)Colour.-Canned Tropical Fruit Salad shall have a colour characteristic of the mixed
processed fruit;

(i)Flavour.-Canned Tropical Fruit Salad shall have normal flavour and odour characteristic
for the particular blend of fruit;

(i) Texture.- The texture of the fruit ingredient shall be appropriate for the respective fruit;

(iv)Defects and Limits.-Canned Tropical Fruit Salad shall conform to the following limits:
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S.No Defects Limits

1. Blemished fruit pieces 2 pieces/100 g of drained
(consisting of pieces of fruit with dark fruit
surface areas, spots penetrating the fruit,
and other abnormalities)

2. Peel (based on averages) (considered a 6.5 c¢cm?/500 g of total

defect only when occurring on, or from contents
those fruits which are peeled)

3. Seed Material and Extraneous Vegetative 2 g/500 g of total contents
Matter

(v) Minimum Fill.-The container shall be well filled with fruit and the product (including
packing medium) shall occupy not less than ninety per cent. of the water capacity of the
container. The water capacity of the container is the volume of distilled water at 20°C which
the sealed container will hold when completely filled,;

(vi) Minimum Drained Weight.- The drained weight of the product shall not be less than fifty
percent. of the weight of distilled water at 20°C which the sealed container will hold when
completely filled.

3. Labelling.-

(@) For labelling of the product, the provisions of the Food Safety and Standards (Packaging
and Labelling) Regulations, 2011 shall apply.

(b) In addition, the following shall be declared as part of the name or in close proximity
thereto, as:

(i) When the packing medium is composed of water, or water and one or more fruit juices in
which water predominates—

"In water" or "Packed in water".

(i)When the packing medium contains water and one or more fruit juice(s), in which the fruit
juice comprises fifty percent. or more by volume of the packing medium, the packing
medium shall be designated to indicate the preponderance of such fruit juice, as, for
example—

"(name of fruits) juice(s) and water"

(il))When the packing medium is composed solely of a single fruit juice—
"In (name of fruit) juice"

(iv)When the packing medium is composed of two or more fruit juices—
"In (name of fruits) juice"

(V)When sugars are added to one or more fruit juices, it shall be mentioned as —
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“Extra light sweetened: (name(s) of fruit) Juice”
or

“Lightly sweetened: (name(s) of fruit) Juice”
or

“Heavily sweetened: (name(s) of fruit) Juice”
or

“Extra heavy sweetened (name(s) of fruit)Juice”

(vi)When sugars are added to water, or water and one or more fruit juices, it shall be mentioned
as —

“Slightly Sweetened Water/ Extra Light Syrup”
or

“Light Syrup”

or

“Heavy Syrup”

or

“Extra Heavy Syrup”]

2.3.3: Thermally Processed Vegetables

1. Thermally Processed Vegetables (Canned, Bottled/Flexible pack / Aseptically Packed)
means the product obtained from fresh, dehydrated or frozen vegetables either singly or in
combination with other vegetables, peeled or un-peeled, with or without the addition of water,
common salt and nutritive sweeteners, spices and condiments or any other ingredients suitable to
the product, packed with any suitable packing medium appropriate to the product processed by
heat, in an appropriate manner, before or after being sealed in a container so as to prevent spoilage.
The packing medium alongwith its strength shall be declared on the label. The product may be
prepared in any suitable style appropriate to the product. The product may contain food additives
permitted in these Regulations and Appendices. The product shall conform to the microbiological
requirements given in Appendix B. The name of the vegetables used in the product and prepared in
any style shall be declared on the label alongwith the range of percentage of each vegetable used in
the product. Drained weight of vegetables shall be not less than the weight given below:—

(i) Liquid Pack
50.0 percent of net weight of

(@) Mushroom contents
Green beans, carrots, peas, sweet corn/ baby 50.0 percent of net weight of

(b) corn contents
25.0 percent of net weight of

(c) Mushroon Packed in sauce contents
50.0 percent of net weight of

(d) Other Vegetables contents

(i1) Solid Pack 70.0 percent of net weight of contents
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2. The container shall be well filled with the product and shall occupy not less than 90.0
percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

4112.3.3A. CANNED TOMATOES:
1. Canned tomatoes shall be prepared from selected, fresh, washed, cleaned, firm and ripe tomatoes
of variety Lycopersicum esculentum Mill, uniform shape and free from blemish, extraneous matter,
artificial colouring matter and flavouring agents, but may contain natural spices and condiments,
spice oils, aromatic herbs and their extracts, natural aromas, seasoning and salt (sodium chloride)
and where acidifying agents are used, sugars as prescribed in these regulations may be added.
2. Tomatoes used for the purpose of canning shall be of the following styles, namely:-

(1) Peeled tomatoes which are scalded, peeled and canned as whole or non-whole; and

(2) Unpeeled- tomatoes packed as whole or non-whole without prior scalding and peeling.
3. The style shall be specified according to the type of grinding or cutting for non-whole tomatoes,
namely:-

(1) Diced: tomato cut into cubes;

(2) Sliced: tomato cut perpendicularly to the longitudinal axis in rounds with a regular
thickness;

(3) Wedges: tomato cut into roughly equal parts;
(4) Pulp or crushed or chopped: tomato crushed, ground or pulped when appropriate.
4. Any of the following pack may be used, namely: —
(1) regular pack with a liquid medium added;
(2) solid pack without any added liquid.

5. Where canned tomatoes are packed in such media as tomato juice, water or tomato puree, the
media shall conform to the following requirements, namely:-

(1) the quantity of added common salt shall not exceed 3 per cent. of the net;

Note.- when determining the quantity of added common salt, the natural content of chlorides
shall be considered as equal to 2 per cent. of the dry weight content.

(2) where calcium chloride is added as a firming agent, the total calcium-ion content must not
exceed 0-045 per cent. in whole style and 0-080 per cent. in non-whole style;

(3) the pH of the covering liquid shall be not higher than 4-5.

6. Canned tomatoes on opening shall display the following characteristics, namely:-
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(1) the product shall possess a good, practically uniform colour, characteristic of well-
matured fruit, practically free from 'green shoulders' or any discoloration due to oxidation,
processing and other causes;

Note.- Uneven distribution of pigment and changes in colour normally associated with proper
processing shall not be considered as defects.

(2) the product shall possess a good texture which means that it is just firm but not hard or
unduly soft and have characteristic of tomato of proper stage of maturity and practically be
uniform in size;

(3) Tomatoes shall be free from off odours and their colour shall be characteristic of the
variety used and proper processing;

(4) the product shall be practically free from defects, the peeled product shall be virtually free
from peel and in unpeeled product, the peel should be virtually intact.

7. The product shall not exceed the following tolerances given for 1 kg net weight to comply with
the requirements, namely:-

(1) Blemishes: 3-5 cm? aggregate area;
(2) Presence of peel (peeled tomatoes)

- whole style: 30 cm? aggregate area;

- Non-whole: 125 cm? aggregate area;
(3) Absence of peel (unpeeled tomatoes)
- Whole style: 30 cm? aggregate area;

- Non-whole:125 cm? aggregate area.

8. The product shall also conform to the requirements specified in table below, namely:-

Table
S.No. Characteristic Requirement
1) 2) ®)
1. | Vacuum in the can, in mm,(Minimum) Negative
2. | Head space in the can in mm, (Maximum) 7
3. | Drained weight of the content of the 56
can as percentage of  the net
weight,(Minimum)
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9. Containers shall be well filled with the product which shall occupy not less than 90 per cent. of
the water capacity of the container.

Note 1.- The water capacity of the container is the volume of distilled water at 27°C which
the sealed container will hold when completely filled.

Note 2.-When the product is packed in glass containers, the water capacity shall be reduced
by 20 ml.

Explanation:- for the purpose of this sub-regulation,-

(a) “whole, peeled tomatoes” means peeled tomatoes of suitable varieties having undergone a
heat treatment, packed in hermetically sealed containers with or without added water or
tomato juice.

(b) “non-whole, peeled tomatoes” means pieces of peeled tomatoes of suitable varieties
having undergone a heat treatment, packed in hermetically sealed containers with or without
added water or tomato juice.

(c) “whole, unpeeled tomatoes” means unpeeled tomatoes of suitable varieties having
undergone a heat treatment, packed in hermetically sealed containers with or without added
water or tomato juice.

(d) “non-whole, unpeeled tomatoes” means pieces of unpeeled tomatoes of suitable varieties
having undergone a heat treatment, packed in hermetically sealed containers with or without
added water or tomato juice.

(e) “head space” means the distance between the top of the double seam and the level of the
surface of the contents.

(f) “absence of defects” means the degree of freedom from extraneous material, such as
remnants of peel (in peeled tomatoes), core and other inedible matter, and also freedom from
damage due to mechanical injury.

(g) “blemished Units” means units that are blemished with some injury caused by scab, hail,
frost, sunburn, insect damage or physiological disorder, black spots or enzyme activity on the
surface or any other; abnormality readily visible to the naked eye to a noticeable degree.]

2.3.4: Thermally Processed Curried Vegetables / Ready to Eat Vegetables

1. Thermally Processed Curried Vegetables / Ready to Eat VVegetables means the product
prepared from fresh, dehydrated or frozen or previously processed vegetables, legumes, cereals or
pulses, whether whole or cut into pieces. The vegetable(s), either singly or in combination, may be
prepared in any suitable style applicable for the respective vegetable in normal culinary
preparation. It may contain salt, nutritive sweeteners, spices and condiments, edible vegetable oils
and fats, milk fat and any other ingredients suitable to the product and processed by heat, in an
appropriate manner, before or after being- in a container, so as to prevent spoilage.
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2. The product may contain food additives permitted in these Regulations and
Appendices. The product shall conform to the microbiological requirements given in Appendix B.

3. The container shall be well filled with the product and shall occupy not less than 90.0
percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.5: Thermally Processed Vegetable soups

1. Thermally Processed Vegetable Soups (Canned, Bottled, flexible pack And/ Or Aseptically
Packed) means unfermented but fermentable product, intended for direct consumption, prepared
from juice/ pulp/puree of sound, mature vegetables, fresh, dehydrated, frozen or previously
processed, singly or in combination, by blending with salt, nutritive sweeteners, spices and
condiments and any other ingredients suitable to the product, cooked to a suitable consistency and
processed by heat in an appropriate manner, before or after being sealed in a container, so as to
prevent spoilage. It may be clear, turbid or cloudy.

2. The product shall have total soluble solids (m/m) not less than 5.0 percent except for
tomato soup where it shall be not less than 7.0 percent (w/ w).

3. The product may contain food additives permitted in these Regulations and
Appendices. The product shall conform to the microbiological requirements given in Appendix B.

4. The container shall be well filled with the product and shall occupy not less than 90.0
percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

72[2.3.6: FRUIT JUICES
(1) For the purpose of this clause,-

a) Thermally Processed Fruits Juices (Canned, Bottled, Flexible and/or
Aseptically Packed) means unfermented but fermentable product, pulpy, turbid or
clear, intended for direct consumption obtained by a mechanical process or suitable
means from sound, ripe fruit or the flesh thereof and processed by heat, in an
appropriate manner, before or after being sealed in a container, so as to prevent
spoilage. Some juices may be processed with pips, seeds and peel, which are not
usually incorporated in the juice, but some parts or components of pips, seeds and peel
which cannot be removed by good manufacturing practices (GMP) will be acceptable.
The juice may have been concentrated and later reconstituted with water suitable for
the purpose of maintaining the essential composition and quality factors of the juice.
b) Non-Thermally Processed or Cold-pressed Fruit Juices means unfermented
but fermentable product, pulpy, turbid or clear, intended for direct consumption

obtained directly by mechanical extraction processes, from the edible parts of sound,
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ripe and fresh fruit. It may undergo non-thermal processing, in an appropriate

manner. No external heat shall be applied during the process.”

(2) Product shall maintain the essential physical, chemical, organoleptic and nutritional
characteristics of the fruit from which it comes. It may contain salt, spices, herbs and
condiments and their extracts and nutrients (vitamins, minerals) which are prescribed
under these regulations. One or more of the nutritive sweeteners may be added in amounts
not exceeding 50 g/kg but not exceeding 200g/kg in very acidic fruits except in case of
Apple Juice, Orange Juice (reconstituted from concentrate), Grape Juice, Pineapple Juice
(reconstituted from concentrate).

(3) The product shall have the characteristic colour, aroma and flavour of the fruit from

which it has been prepared taking into consideration the addition of permitted ingredients.

(4)  The product shall meet the following requirements, namely:—

Table
S.No. | Name of the Fruit | Botanical name Total Soluble | Acidity expressed
Solids in as Citric Acid
°Brix Max.(%)
(Min)
1) ) ®) (4) ()
1 Cashewapple Anacardiumoccidentale L. 115 35
2 Pineapple Ananascomosus (L.) Merrill | 10.0 3.5
Ananassativis L. Schult. f.
3 Soursop Annonamuricata L. 14.5 3.5
4 Sugar Apple Annonasquamosa L 14.5 3.5
5 Carambola / Averrhoacarambola L. 7.5 35
Starfruit
6 Water Melon Citrulluslanatus (Thunb.) | 7.0 35
Matsum. &Nakai var. Lanatus
7 Lime Citrus aurantifolia(Christm.) | 7.0 3.5 (Min)
(swingle)
8 Lemon Citrus limon(L.)) Burm. f.| 6.0 5.0(Min)
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Citrus limonumRissa

edulusPassifloraedulis Sims. f.

Flavicarpa O. Def.

9 Grape fruit Citrus paradisiMacfad 8.0 35
10 Sweetie grapefruit | Citrus paradisi, Citrus grandis | 7.5 35
11 Mandarine/ Citrus reticulataBlanca 10.0 1.2
Tangerine
/Orange
12 Sweet Orange Citrus sinensis (L.) 10.0 11
13 Coconut” Cocosnucifera L. 4.5 3.5
14 Melon Cucumismelo L. 4.5 3.5
15 Casaba Melon CucumismeloL subsp. | 7.5 35
melovar. inodorusH. Jacq.
16 Honeydew Melon | CucumismeloL. subsp. | 10.0 35
melovar. inodorusH. Jacq
17 Quince CydonniaoblongaMill. 11.2 35
18 Crowberry Empetrumnigrum L. 6.0 35
19 Suriname Cherry | Eugenia unifloraRich. 6.0 35
20 Fig Ficuscarica L. 18.0 35
21 Strawberry Fragaria X. | 7.5 35
ananassaDuchense(Fragariac
hiloensisDuchesnex
FragariavirginianaDuchesne)
22 Genipap Genipaamericana 17.0 35
23 Buckthorn berry | Hipppohaerhamnoides L. 6.0 35
or Sallow-
thornberry
24 Litchi/Lychee Litchi chinensisSonn. 11.2 35
25 Acerola (West Malpighia sp. (Moc. &Sesse) | 6.5 35
Indian Cherry)
26 Apple MalusdomesticaBorkh. 10.0 3.5 (as malic
acid)
27 Crab Apple Malusprunifolia(Willd.) 154 3.5
Borkh. MalussylvestrisMill.
28 Mango Mangiferaindica L 135 3.5
29 Passion Fruit Pasifloraedulis Sims. f.| 12.0 35
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30 Date Phoenix dactylifera L. 18.5 3.5
31 Apricot Prunusarmeniaca L. 10.0 3.5
32 Sweet Cherry Prunusavium L. 20.0 35
33 Sour Cherry Prunuscerasus L. 14.0 3.5
34 Stonesbaer PrunuscerasusL. cv. | 17.0 3.5
Stevnsbaer
35 Plum / Quetsche | Prunusdomestical. subsp. | 10.0 35
domestica
36 Prune PrunusdomesticalL. subsp. | 18.5 35
domestica
37 Nectarine Prunuspersica(L.) Batsch var. | 10.5 35
nucipersica(Suckow) c¢. K.
Schneid.
38 Peach Prunuspersica(L.) Batsch var. | 10.0 35
persica, Prunus communis
39 Sloe Prunusspinosa L. 6.0 35
40 Guava Psidiumguajava L. 8.5 35
41 Pomegranate Punicagranatum L. 12.0 3.5
42 Pear Pyruscommunis L. 10.0 3.5
43 Black Currant Ribesnigrum L. 11.0 35
44 Red Currant Ribesrubrum L. 10.0 35
/White Currant
45 Goosberry Ribesuva-crispal. 75 35
46 Rosehip Rosa sp. L. 9.0 35
47 Cloudberry Rubuschamaemorus L. 9.0 35
48 Blackberry Rubusfruitcosus L. 9.0 35
49 Dewberry Rubushispidus(of North | 10.0 35
America) R. caesius(of
Europe)
50 Red Raspberry RubusidaeusL. 8.0 35
RubusstrigosusMichx.
51 Loganberry RubusloganobaccusL. H. | 105 35
Bailey
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52 Black Raspberry | Rubusoccidentalis L. 111 35
53 Boysenberry RubusursinusCham. &Schltdl. | 10.0 35
54 Youngberry Rubusvitifolius x 10.0 35
Rubusidaeus
Rubusbaileyanis
55 Elderberry SambucusnigraL. 10.5 35
Sambucuscanadensis.
56 Rowanberry Sorbusaucuparia L. 11.0 35
57 Caja Spondialutea L. 10.0 35
58 Umbu SpondiastuberosaArruda  ex | 9.0 35
Kost.
59 Tamarind (Indian | Tamarindusindica 13.0 35
date)
60 Cocoa pulp Theobroma cacao L. 14.0 35
61 Cupuagu Theobromagrandiflorum L. 9.0 35
62 Cranberry VacciniummacrocarponAiton | 7.5 35
&
VacciniumoxycoccosL.
63 Bilberry/Blueberr | VacciniummyrtillusL. 10.0 3.5
y VacciniumcorymbosumL.
Vacciniumangustifolium
64 Lingonberry Vacciniumvitis-idaeal. 10.0 3.5
65 Grape Vacciniumvitis-idaeal. 16.0 35
VitisViniferaL. or  hybrids
thereof
VitisLabruscaorhybrids
thereof
66 Tomato™ SolanumlycopersicumL. 5.0 35
67 Sapota Manilkara zapota 16.0 0.5
68 Jamun Syzygiumcumini 9.0 35
69 Banana Musa  acuminata, Musa | 19.0 15
balbisiana and Musa X
paradisiaca
70 Other fruit juices 10.0 35
71 Juice of two or 10.0 35
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more fruits

Amendment for insertion of new provision

3[72 Monk Fruit Siraitia grosvenorii 14.0 0.013]

[Amendment in force from 4™ March 2021; FBOs to comply with the provisions by 1% January
2022]

Note: *This product is “coconut water” which is obtained from the tender coconut without expressing the
coconut meat.

** For Non thermally processed/Cold pressed/Fresh tomato juice only.

(5)The container shall be well filled with the product and shall occupy not less than 90 percent of
the water capacity of the container, when packed in the rigid containers. The water capacity of
the container is the volume of distilled water at 20°C which the sealed container is capable of

holding when completely filled.
(6)The product may contain food additives permitted in Appendix A.
(7)The product shall conform to the microbiological requirement given in  Appendix B.

(8) The products covered by this Standard shall be labelled in accordance with the Food Safety and
Standards (Labelling and Display) Regulations, 2020. In addition, in the ingredient list, the word
“reconstituted” shall be mentioned against the name of the juice, which is reconstituted from the
concentrate. The product shall be labelled as Sweetened juice if the added nutritive sweeteners are
in excess of 15 gm/kg.]

2[2.3.7 VEGETABLE JUICES
(1) For the purpose of this clause,-

(@) Thermally Processed Vegetable Juices(Canned, Bottled, Flexible Pack and/or
Aseptically Packed) means the unfermented but fermentable product intended for
direct consumption obtained from the edible part of vegetables including roots,
tubers, stems, shoots, leaves, flowers, legumes singly or in combination. The
product may be clear, turbid or pulpy, may have been concentrated &
reconstituted with water suitable for the purpose of maintaining the essential
composition & quality factors of the juice and processed by heat, in an
appropriate manner, before or after being sealed in a container, so as to prevent

spoilage;
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(b) Non-Thermally Processed/Cold-pressed/ Fresh Vegetable Juices means the
unfermented but fermentable product intended for direct consumption obtained
from the edible part of vegetables, including roots, tubers, stems, shoots, leaves,
flowers and legumes singly or in combination. The product may be clear, turbid or
pulpy. It shall be obtained directly expressed by mechanical extraction processes,
packed in suitable packaging material and may undergo non-thermal processing in
an appropriate manner.No external heat shall be applied during the process.

(2) The product may contain edible salt, spices and condiments and their extracts,
vinegar, nutritive sweeteners and nutrients (e.g. vitamins, minerals) which are prescribed
under these regulations.

(3) Whey or lactoserum having undergone lactic acid fermentation may also be added
not more than 100 ml/litre.

(4) The product shall have the characteristic colour, aroma and flavour of the vegetables
from which it has been prepared taking into consideration the addition of ingredients.

(5) The container shall be well filled with the product and shall occupy not less than 90
percent of the water capacity of the container, when packed in the rigid containers. The
water capacity of the container is the volume of distilled water at 20°C which the sealed
container is capable of holding when completely filled.

(6)The product may contain food additives permitted in Appendix A.

(7)The product shall conform to the microbiological requirement given in  Appendix B.
(8)The products covered by this Standard shall be labelled in accordance with the Food
Safety and Standards (Labelling and Display) Regulations, 2020. In addition, in the
ingredient list, the word “reconstituted” shall be mentioned against the name of the juice,
which is reconstituted from the concentrate. “Vegetable juice with added lactic acid

fermented whey/lactoserum” shall be mentioned when whey or lactoserum is added.]

41[2.3.8 THERMALLY PROCESSED TOMATO JUICE:

1. Thermally processed tomato juice means the unfermented juice obtained by mechanical
process from sound, fresh and fully ripe tomatoes and processed by heat, before or after being
sealed in a container so as to prevent spoilage. The juice may also be obtained by
reconstituting the concentrate with water for the purpose of maintaining the essential
composition and quality factors of the juice. The product shall be free from extraneous plant
material including skins, seeds and other coarse parts of tomato but may contain finely
divided insoluble solids from tomato flesh.

2. The product shall have characteristic red colour and good flavour which is characteristic of
properly processed product and have an evenly divided texture and consistency and product
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shall be free from foreign taste, in particular, the taste of burned or caramelized products.
Mineral impurities content shall not exceed 0-1 per cent of the dry weight content reduced by
common salt.

3. The substances that may be added to the tomato juice are common salt, sugar, dextrose,
spices, aromatic herbs and their extracts and natural aromas and other ingredients whose
standards are prescribed in these regulations.

4. The product shall be free from any added colours or artificial flavours.
5. The product shall also conform to the requirements prescribed in table below:-

Table

S.No. Characteristic Requirement

(1) (2) @)

1. | Vacuum in the can, in mm,(Minimum) | Negative

2. |Head space in the can in|7
mm,(Maximum)

3. | Total soluble solids 5.0

(exclusive of salt )% by
weight,(Minimum)

4. | Sodium Chloride % by weight, | 3.0
(Maximum)

5. | Total titrable acidity (expressed as citric

acid) % by weight, (Maximum
) % by weight, ( ) 10.0

6. | Volatile acidity (expressed as acetic | 0.4
acid) % by weight, (Maximum)

7. | pH, (Maximum) 4.5

8. | Sugar content (expressed as invert | 42.0
sugar), % by weight, (Maximum)

6. Containers shall be well filled the product which shall occupy not less than 90 per cent. of
the water capacity of the container.

Note 1.- The water capacity of the container is the volume of distilled water at 27° C which
the sealed container will hold when completely filled.
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Note 2.- When the product is packed in glass containers, the water capacity shall be reduced
by 20 ml.]

2.3.9 Thermally Processed Fruit Nectars:

1. Thermally Processed Fruit Nectars (Canned, Bottled, Flexible Pack And / Or
Aseptically Packed) means an unfermented but fermentable pulpy or non-pulpy, turbid or clear
product intended for direct consumption made from fruit singly or in combination, obtained by
blending the fruit juice / pulp/fruit juice concentrate and/ or edible part of sound, ripe fruit(s),
concentrated or unconcentrated with water, nutritive sweeteners and any other ingredient
appropriate to the product and processed by heat, in an appropriate manner, before or after being
sealed in a container, so as to prevent spoilage.

2. Lemon and Lime juice may be added as an acidifying agent in quantities which would
not impair characteristic fruit flavour of the fruit used. The product may contain food additives
permitted in these regulations including Appendix A. The product shall conform to the
microbiological requirements given in Appendix B. It shall meet the following requirements:—

Acidity
T2[FeHx] Min. Fruit Juice Expressed
Content (%) as Citric Acid
Max (%)
NECTARS OF CITRUS
JUICE
Orange Nectar 40 1.5
Grape Fruit Nectar 20 1.5
Pineapple Nectar 40 15
Mango Nectar 20 1.5
Guava Nectar 20 1.5
Peach Nectar 20 1.5
Pear Nectar 20 1.5
Apricot Nectar 20 15
Non-pulpy Black Currant
Nectar 20 1.5
Other Fruit Nectar 20 15
Other Fruit Nectars of High Acidity/Pulpy /
Strong flavour 20 15
Mixed Fruit Nectar 20 1.5
3. The container shall be well filled with the product and shall occupy not less than 90.0

percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.10: Thermally Processed Fruit Beverages / Fruit Drink/ Ready to Serve Fruit Beverages
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1. Thermally Processed Fruit Beverages / Fruit Drink/ Ready to Serve Fruit Beverages
(Canned, Bottled, Flexible Pack And/ Or Aseptically Packed) means an unfermented but
fermentable product which is prepared from juice or Pulp/Puree or concentrated juice or pulp of
sound mature fruit. The substances that may be added to fruit juice or pulp are water, peel oil, fruit
essences and flavours, salt, sugar, invert sugar, liquid glucose, milk and other ingredients
appropriate to the product and processed by heat, in an appropriate manner, before or after being
sealed in a container, so as to prevent spoilage.

2. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
The product shall meet the following requirements:—

(I) 72[****]

(if) Fruit juice content (m/m)

Lime/Lemon ready to serve Not less than 5.0

(@) beverage percent
Not less than 10.0

(b) All other beverage/drink percent

3. The container shall be well filled with the product and shall occupy not less than 90.0
percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.11: Thermally Processed Mango Pulp / Puree and Sweetened Mango Pulp / Puree

1. Thermally Processed Mango Pulp / Puree and Sweetened Mango Pulp / Puree (Canned,
Bottled, Flexible Pack And/ Or Aseptically Packed) means unfermented but fermentable product
intended for direct consumption obtained from edible portion of sound, ripe mangoes (Mangifera
indica.L.), by sieving the prepared fruits, where as, the puree is obtained by finely dividing the pulp
by a finisher or other mechanical means and processed by heat in an appropriate manner, before or
after being sealed in a container, so as to prevent spoilage.

2. It may contain one or more nutritive sweeteners in amounts not exceeding 50 gm/ kg.
However, the product shall be described as sweetened Mango pulp/ puree if the amount of nutritive
sweeteners is in excess of 15 gm / kg.

3. The product may contain food additives permitted in these regulations including Appendix
A. The product shall conform to the microbiological requirements given in Appendix B. It shall
meet the following requirements:-

(i) Total Soluble Solids (m/m)

Not less than 15.0

(@) Sweetened percent
Unsweetened (Natural Mango Not less than 12.0
(b) Pulp) percent
Not less than 0.3
(it) Acidity as Citric Acid percent

(For sweetened canned mango pulp)

4. The container shall be well filled with the product and shall occupy not less than 90.0
percent of the water capacity of the container, when packed in the rigid containers. The water
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capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.12 Thermally Processed Fruit Pulp / Puree And Sweetened Fruit Pulp / Puree other than
Mango

1. Thermally Processed Fruit Pulp / Puree And Sweetened Fruit Pulp / Puree other than
Mango (Canned, Bottled, Flexible Pack And / Or Aseptically Packed) means unfermented but
fermentable product intended for direct consumption obtained from edible portion of sound, ripe
fruit of any suitable kind & variety by sieving the prepared fruits, where as, the puree is obtained
by finely dividing the pulp by a finisher or other mechanical means and processed by heat in an
appropriate manner, before or after being sealed in a container, so as to prevent spoilage.

2. It may contain one or more nutritive sweeteners in amounts not exceeding 50 gm/Kg.
However, the product shall be described as sweetened pulp/puree if the amount of nutritive
sweeteners is in excess of 15 gm. /kg.

3. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
It shall meet the following requirements:-

(i) Total Soluble Solids (m/m) exclusive of Not less than 6.0 percent
added sugar
(if) Acidity as Citric Acid Not less than 0.3 percent

The container shall be filled with the product and shall occupy not less than 90.0 percent of
the water capacity of the container, when packed in the rigid containers. The water capacity of the
container is the volume of distilled water at 20°C which the sealed container is capable of holding
when completely filled.

2.3.13 Thermally Processed Concentrated Fruit / Vegetable Juice Pulp/ Puree

1. Thermally Processed Concentrated Fruit / Vegetable Juice Pulp/ Puree (Canned,
Bottled, Flexible Pack And/ Or Aseptically Packed) means the unfermented product which is
capable of fermentation, obtained from the juice or pulp or puree of sound, ripe fruit(s) /
vegetable(s), from which water has been removed to the extent that the product has a total soluble
content of not less than double the content of the original juice/ pulp/ puree prescribed vide in
regulation 2.3.6 and 2.3.7. Natural volatile components may be restored to the concentrates where
these have been removed. It may be pulpy, turbid or clear and preserved by heat, in an appropriate
manner, before or after being sealed in a container, so as to prevent spoilage.

2. The container shall be well filled with the product and shall occupy not less than 90.0
percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.14 Thermally Processed Tomato Puree And Paste

1. Thermally Processed Tomato Puree And Paste (Canned, Bottled, Flexible Pack And/
Or Aseptically Packed) means unfermented product which is capable of fermentation, obtained by
concentrating the juice of sound ripe tomatoes to the desired concentration. It may contain salt and
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other ingredients suitable to the products.

2. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
It shall meet the following requirements:—

S.No Product Total Soluble Solids (w/w)
Tomato
1 puree Not less than 9.0 percent
Tomato
2 Paste Not less than 25 percent
3. The container shall be well filled with the product and shall occupy not less than 90.0

percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.15  Soup Powders:

1. Soup Powders means the products obtained by mechanical dehydration of fresh
vegetables/ fruits juice/ pulp/puree of sound, vegetables / fruits and or earlier concentrated,
dehydrated, frozen or processed fruits & vegetables, singly or in combination by blending with salt,
nutritive sweeteners, spices and condiments and any other ingredients suitable to the product, as
appropriate to the product and packed suitably to prevent spoilage.

2. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
The product shall comply with the following requirements:—

Not more than 5.0

(i) Moisture (m/m) percent
Total soluble solids (m/m) (on dilution on ready to Not less than 5.0
(if) serve basis) percent

2.3.16  Fruit/Vegetable Juice / Pulp/ Puree With Preservatives For Industrial Use only:

1. Fruit/Vegetable Juice / Pulp/ Puree With Preservatives For Industrial Use only means
an unfermented but fermentable product, pulpy, turbid or clear, obtained by a mechanical process
from sound ripe fruits/ vegetables.

2. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
3. The container shall be well filled with the product and shall occupy not less than 90.0

percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.17 Concentrated Fruit Vegetable Juice /Pulp / Puree With Preservatives For Industrial
Use Only:

1. Concentrated Fruit Vegetable Juice /Pulp / Puree With Preservatives For Industrial Use
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Only means an unfermented product, which is capable of fermentation, obtained from the juice or
pulp or puree of fruit(s) / vegetable (s), from which the water has been removed to the extent that
the product has a soluble solids content of not less than double the content of the original juice,
pulp, puree prescribed under Regulation 2.3.6 and Regulation 2.3.7. It may be pulpy, turbid or
Clear.

2. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
3. The container shall be well filled with the product and shall occupy not less than 90.0

percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.18 Tamarind Pulp/Puree and Concentrate:

1. Tamarind Pulp/Puree and Concentrate means the unfermented product which is capable
of fermentation, obtained from fresh or dried tamarind, by boiling with water and sieving it, and
preserved either by thermal processing or by using permitted preservatives.

2. The Tamarind Concentrate is the product obtained from tamarind pulp/ puree from
which water has been removed by evaporation to achieve appropriate concentration.
3. The product may contain food additives permitted in these regulations including

Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
It shall meet the following requirements:—

Minimum Ash Insoluble in dilute
Minimum TSS  Acidity HCI
Percent Percent Percent (Maximum)
Tamarind Pulp/Puree 32 4.5 0.4
Tamarind Concentrate 65 9.0 0.8
4. The container shall be well filled with the product and shall occupy not less than 90.0

percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.19 Fruit Bar/ Toffee:

1. Fruit Bar/ Toffee means the product prepared by blending Pulp/Puree from sound ripe
fruit, fresh or previously preserved, nutritive sweeteners, butter or other edible vegetable fat or milk
solids and other ingredients appropriate to the product & dehydrated to form sheet which can be cut
to desired shape or size.

2. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
The product shall comply with the following requirements:—
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(i)  Moisture (m/m) Not more than 20.0 percent
(i)  Total soluble solids (m/m) Not less than 75.0 percent

(i) Fruit content (m/m) Not less than 25.0 percent

2.3.20 Fruit/Vegetable, Cereal Flakes:

1. Fruit/VVegetable, Cereal Flakes means the product prepared by blending fruit(s)
Pulp/Puree of sound ripe fruit(s) / vegetables of any suitable variety, fresh, frozen or previously
preserved, starch, cereals & nutritive sweeteners, other ingredients appropriate to the product with
or without salt & dehydrated in the form of flakes.

2. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
The product shall comply with the following requirements:—

(i)  Moisture (m/m) Not more than 6.0 percent
(i)  Acid insoluble Ash (m/m) Not more than 0.5 percent
(iii)  Starch (m/m) Not more than 25.0 percent

2.3.21 Squashes, Crushes, Fruit Syrups/Fruit Sharbats and Barley Water:

1. Squashes, Crushes, Fruit Syrups/Fruit Sharbats and Barley Water means the product
prepared from unfermented but fermentable fruit juice/puree or concentrate clear or cloudy,
obtained from any suitable fruit or several fruits by blending it with nutritive sweeteners, water and
with or without salt, aromatic herbs, peel oil and any other ingredients suitable to the products.

1.1 Cordial means a clear product free from any cellular matter, obtained by blending
unfermented but fermentable clarified fruit juice with nutritive sweeteners & water with or without
salt and peel oil and any other ingredients suitable to the products.

1.2 Barley water means the product prepared from unfermented but fermentable fruit juice
by blending it with nutritive sweeteners, water with or without salt and peel oil and barley starch
not less than 0.25 percent and any other ingredient suittable to the product.

1.3 The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
The product shall comply with the following requirements:—

Min (%) of fruit juice/  Total Soluble  Acidity expressed

puree in the final Solids Min as Citric Acid
Name of the products product (%) Max (%)
Q) Squash 25 40 35
(2)  Crush 25 55 35
3 Fruit Syrup/Fruit Sharbats 25 65 35
(4)  Cordial 25 30 3.5
(5) Barley Water 25 30 2.5
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1.4 Any syrup/ sharbats containing a minimum of 10 percent of dry fruits shall also
qualify to be called as fruits syrups.

1.5 The container shall be well filled with the product and shall occupy not less than 90.0
percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.22 Ginger Cocktail:
1. Ginger Cocktail (Ginger Beer Or Gingerale) means the product prepared by blending
ginger juice or its oleoresin or essence with water and nutritive sweeteners.
2. The product shall be free from extraneous matter. When suitably diluted shall have the
colour and flavour characteristic of the product.
3.The minimum total soluble solids shall not be less than 30.0 percent (m/ m).

4. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
5. The container shall be well filled with the product and shall occupy not less than 90.0

percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.23 Synthetic Syrup for use in Dispensers for carbonated water:

1. Synthetic Syrup for use in Dispensers for carbonated water means carbonated water
obtained by blending nutritive sweeteners with water and other ingredients appropriate to the
product.

2. The total soluble solid content (m/m) of the product shall not be less than 30 percent.
The product when suitably reconstituted shall conform to the requirements of carbonated water and
match in all respects, except Carbon Dioxide contents, with similar product as bottled for direct
consumption. It shall be free from extraneous matter.

3. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
4. The container shall be well filled with the product and shall occupy not less than 90.0

percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.24 SYNTHETIC SYRUP or SHARBAT

1. Synthetic syrup or sharbat means the syrup obtained by blending syrup made from sugar,
dextrose or liquid glucose.

It may also contain fruit juice and other ingredients appropriate to the product. It shall be free
from burnt or objectionable taints, flavours, artificial sweetening agents, extraneous matter and
crystallization. It may contain citric acid, permitted colours, permitted preservatives and permitted
flavouring agents. It shall also conform to the following standards namely:—

Total soluble solids Not less than 65 per cent by weight.
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2.3.25 Murabba

1. Murabba means the product, prepared from suitable, sound whole or cut grated fruits,
rhizome or vegetables, appropriately prepared, suitable for the purpose, singly or in combination,
by impregnating it, with nutritive sweeteners to a concentration adequate to preserve it.

2. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
The product shall conform to the following composition:

(i) Total soluble solids (m/m) Not less than 65.0 percent
(i1) Fruit contents (m/m) Not less than 55.0 percent

3. The container shall be well filled with the product and shall occupy not less than 90.0
percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.26 Candied, Crystallised And Glazed Fruit / Vegetable / Rhizome / Fruit Peel:
1.1 Candied Fruits / Vegetables/ Rhizome / Fruit Peel means the product prepared from

sound and ripe fruits, vegetables, rhizomes or fruit peel, of any suitable variety, appropriately

prepared, by impregnating it with nutritive sweeteners to a concentration adequate to preserve it.

1.2 Crystallised Fruit / Vegetable/ Rhizome / Fruit Peel means the product prepared from
candied product by coating with pure crystallised sugar or by drying the syrup on wet candied fruit.

1.3 Glazed Fruit/ Vegetable/Rhizome / Fruit Peel means the product prepared from
candied product by coating it with a thin transparent layer of heavy syrup with or without pectin
which has dried to a more or less firm texture on the product.

1.4 The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
It shall meet the following requirements:—

(i) | The percentage of total sugar (w/w) Not less than 70.0
(if) | Percentage of reducing Sugar to total sugar Not less than 25.0

2.3.27 Tomato Ketchup and Tomato Sauce:

1. Tomato Ketchup and Tomato Sauce means the product prepared by blending tomato
juice/Puree/Paste of appropriate concentration with nutritive sweeteners, salt, vinegar, spices and
condiments and any other ingredients suitable to the product and heating to the required
consistency. Tomato Paste may be used after dilution with water suitable for the purpose of
maintaining the essential composition of the product.

2. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.

It shall meet the following requirements:—

(i) Total Soluble solids (m/m) Not less than 25.0 percent
Salt free basis
(ii) Acidity as acetic acid %[Not less than 0.2 percent]
3. The container shall be well filled with the product and shall occupy not less than 90.0
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percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.28 Culinary Pastes / Fruits and Vegetable Sauces Other Than Tomato Sauce and Soya
Sauce

1. Culinary Pastes / Fruits and Vegetable Sauces Other Than Tomato Sauce and Soya
Sauce means a culinary preparation used as an adjunct to food, prepared from edible portion of any
suitable fruit/vegetable including, roots, tubers & rhizomes, their pulps/purees, dried fruits, singly
or in combination by blending with nutritive sweeteners, salt, spices and condiments and other
ingredient appropriate to the product.

2. The product may contain food additives permitted in these regulations including
Appendix A. It may contain caramel but shall not contain any other added colour whether natural
or synthetic. The product shall conform to the microbiological requirements given in Appendix B.
It shall meet the following requirements:—

Name of the Product Total Soluble Solids Acidity %
(Salt free basis) (m/m) (as acetic acid)
(1) Chilli Sauce Not less than 8.0 percent Not less than 1.0 percent
(2) Fruits / Vegetable Sauces Not less than 15.0 percent Not less than 1.2 percent
(3) Culinary Paste/ Sauce Not less than 8.0 percent Not less than 1.0 percent
(4) Ginger Paste Not less than 3.0 percent Not less than 1.0 percent
3. The container shall be well filled with the product and shall occupy not less than 90.0

percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

2.3.29 Soyabean Sauce:

1. Soyabean Sauce means the product obtained from wholesome soyabeans, by
fermenting the soyabean paste in which trypsin inhibitors have been inactivated & blending with
salt, nutritive sweeteners. It may contain spices and condiments and other ingredients appropriate to
the product preserved by using permitted preservative.

2. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.

It shall meet the following requirements:—

(1) Total Soluble solids (m/m) Not less than 25.0 percent
Salt free basis
(i)  Acidity as acetic acid Not less than 0.6 percents
3. The container shall be well filled with the product and shall occupy not less than 90.0

percent of the water capacity of the container, when packed in the rigid containers. The water
capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.
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Amendment for substitution of highlighted provision
5[2.3.29 SOYBEAN SAUCE. - (1) Soybean Sauce means the product obtained from wholesome soybeans,
by fermenting the soybean paste in which trypsin inhibitors have been completely inactivated & blending
with salt, nutritive sweeteners. It may contain spices and condiments and other ingredients appropriate to the
product preserved by using permitted preservative.

(2) The product may contain food additives permitted in these regulations including Appendix A. The
product shall conform to the microbiological requirements given in Appendix B. It shall meet the following
requirements, namely: —

Sr. No. Parameter Limit
1. Total Soluble Solids (m/m) not less than 15.0 percent Salt
free basis
2. Acidity as acetic acid not less than 0.6 percent
3. Total nitrogen m/m not less than 1.0 percent

(3) The container shall be well filled with the product and shall occupy not less than 90.0 percent of the
water capacity of the container, when packed in the rigid containers. The water capacity of the container is
the volume of distilled water at 20°C which the sealed container is capable of holding when completely
filled.]

[Amendment in force from 26" July 2021; FBOs to comply with the provisions by 1% February 2022]

2.3.30 Carbonated Fruit Beverages or Fruit Drinks:

1. Carbonated Fruit Beverages or Fruit Drink means any beverage or drink which is
purported to be prepared from fruit juice and water or carbonated water and containing sugar,
dextrose, invert sugar or liquid glucose either singly or in combination. It may contain peel oil and
fruit essences. It may also contain any other ingredients appropriate to the products.

2. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
It shall meet the following requirements:—

(I) 72[****]

(if) Fruit content (m/m)

(@ Lime or Lemon juice Not less than 5.0 percent
(b) Other fruits Not less than 10.0 percent
3. The product shall have the colour, taste & flavour characteristic of the product & shall

be free from extraneous matter.

22[3A. In case the quantity of fruit juice is below 10.0 per cent. but not less than 5.0 per cent. (2.5
per cent. In case of lime or lemon), the product shall be called ‘carbonated beverages with fruit
juice’ and in such cases the requirement of TSS (Total Soluble Solids) shall not apply and the
quantity of fruit juice shall be declared on the label.]

4. The container shall be well filled with the product and shall occupy not less than 90.0
percent of the water capacity of the container, when packed in the rigid containers. The water
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capacity of the container is the volume of distilled water at 20°C which the sealed container is
capable of holding when completely filled.

4[2.3.31 JAMS, FRUIT JELLIES AND MARMALADES:

1. Jam means the product prepared from a suitable fruit ingredient of one or two or more types
which shall be—

(i) whole fruit, pieces of fruit, fruit pulp or fruit puree;

(i) with or without fruit juice or concentrated fruit juice or dehydrated fruit as an optional
ingredient;

(iii)  mixed with a nutritive sweetener, with or without water; and

(iv)  processed to a suitable consistency.

2. Fruit jelly means product prepared by boiling fruit juice or fruit(s) or aqueous extracts of one or
more fruits of sound quality, with or without water, expressing and straining the juice, adding
nutritive sweeteners, and concentrating to such a consistency that gel formation takes place on
cooling. The product shall be clear, sparkling and translucent. It may also contain any other
ingredient suitable to the products including derivatives like fibre, extracts, spices and condiments.

3. Marmalade means a mixture brought to a suitable gelled consistency of sugars and one or more
of the products obtained from fruit including pulp, puree, juice, aqueous extracts and peel.

4. Jelly marmalade means product from which all the insoluble solids, or all insoluble solids except
for a small proportion of thinly cut peel, have been removed during the process of manufacture.

5. Jams, fruit jellies and marmalades shall be prepared from any fruit ingredient singly or in
combination.

6. The prepared fruit content in jams, jellies and marmalades shall be not less than 45 per cent. by
weight, except in strawberry, raspberry and ginger jams when the minimum fruit content shall be
not less than 25 per cent. by weight. The minimum fruit content for cashew apples shall be 23 per
cent. and 8 per cent. for passion fruit.

7. The total soluble solids content, in the case of jams shall be not less than 65per cent. by weight
and not less than 60 per cent. by weight in case of jellies and marmalades.

8. The other substances that may be added to the products are cane sugar, sucrose, dextrose, and
invert sugar, liquid glucose, honey, salt, herbs, spices, condiments and their extracts and other
ingredients appropriate to the product whose standards are prescribed in these regulations.

9. Pectin derived from any fruit may be used at GMP level.
10. The product shall conform to the following quality factors, namely:-
(1) in case of jams, the finished product shall have gelled consistency. It shall have colour

and flavour of original fruit and shall be free from burnt or objectionable flavours, weeping,
crystallization, mould growth and shall show no sign of fermentation;
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(2) in case of jellies and marmalades, the finished product shall be reasonably uniform and
shall be of good keeping quality and attractive colour. Fruit jellies shall be of gelatinous
consistency. It shall be clear, sparkling of attractive colour. It shall not be syrupy, sticky or
gummy and should retain the flavour or aroma of original fruit. The product shall be free
from burnt or objectionable flavours, weeping, and crystallization. Marmalades shall have a
uniform suspension of peel.

11. The product shall be free from extraneous matter normally associated with the fruits such as
skin, pits, pit fragments and seeds.

12. Containers shall be well filled with the product which shall occupy not less than 90 per cent. of
the water capacity of the container.

Note 1.- The water capacity of the container is the volume of distilled water at 27°Cwhich the
sealed container will hold when completely filled.

Note 2.- When product is packed in glass containers, the water capacity shall be reduced by 20 ml.
13. Standards specified in this sub-regulation shall not apply to—

(@) the products when indicated as being intended for further processing including as those
intended for use in the manufacture of fine bakery wares, pastries or biscuits;

(b) the products which are clearly intended or labelled as intended for special dietary uses;
(c) the reduced sugar products or those with very low sugar content;

(d) the products where the foodstuffs with sweetening properties have been replaced wholly
or partially by food additive sweeteners.

Explanation:- for the purpose of this sub-regulation,-

(@) “fruit” means fresh, frozen, canned, concentrated or otherwise processed or preserved
fruit, free from deterioration containing all its essential constituents and sufficiently
ripe for use in the removal of blemishes, topping and tailing, cores, pits and mayor
may not be peeled,

(b) “fruit pulp” means the edible portions of the fruit, mashed or cut into pieces, but not
reduced to a puree;

(c) “fruit puree” means fruit ingredient finely divided by sieving, screening or other
mechanical means;

(d) “fruit juice” means the juice obtained from fruit, fermentable but unfermented,
having the characteristic colour, aroma and flavour typical of the juice from the fruit
from which it comes;

(e) “soluble solids” means per cent. by weight of soluble solids as determined by the

refractometric method corrected to 20°C using the International Sucrose Scale but
making no correction for insoluble solids or seeds;
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(f) “pit ” means whole pit or stone in fruits, such as cherries, that are normally pitted; or
a piece of pit of approximately one-half pit;

(g) “pit fragments” means pieces of pit less than the equivalent of one-half pits, and
which weighs at least 5 mg.]

2.3.33 Fruit Cheese:

1. Fruit Cheese means the product prepared from pulp/puree of sound, ripe fruit (),
whether fresh, frozen or previously preserved or dry fruits, by cooking with salt, nutritive
sweeteners to attain a thick consistency so that it sets on cooling. Cheese shall be neither too soft
nor too hard to chew. It may be prepared from any of the suitable fruits, singly or in combination. It
shall have the flavour of the original fruit(s) and shall be free from burnt of objectionable flavours
and crystallization.

2. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
It shall meet the following requirement:—

Total soluble solids (m/m) Not less than 65.0 percent

3. The product shall be manufactured from not less than 45 percent by weight, of original
prepared fruit, exclusive of any added sugar or optional ingredients of finished product except
where fruit is strawberry or raspberry where it shall contain not less than 25 percent fruit.

2.3.35 Dehydrated Fruits:

1. Dehydrated Fruits means the product, prepared from edible part of suitable variety of sound
fruit, free from blemishes, insect or fungal infection, of appropriate maturity, from which, moisture
has been removed, under controlled conditions of temperature, humidity and airflow, to the extent
that the product is preserved. t may be whole, sliced, quarters, pieces or powdered. The finished
product shall have uniform colour and shall be free from extraneous matter. The product shall have
moisture content not more than 20 percent m/m. When in powder form, it shall be free flowing and
free from agglomerates.

2. The product may contain food additives permitted in these regulations including Appendix A.
The product shall conform to the microbiological requirements given in Appendix B.

2.3.36 Dehydrated Vegetables:

1. Dehydrated Vegetables means the product, prepared from edible portions of suitable
variety of sound vegetable, free from insect or fungal infection, free from blemishes, suitably
prepared, from which moisture has been removed under controlled conditions of temperature,
humidity & airflow, to the extent that the product is preserved.

2. It may be whole, sliced, quarters, pieces, flakes, kibbled granules or powdered. The
finished product shall have uniform colour and shall be free from discolouration due to scorching
or enzymatic reaction. It shall be free from stalks, peels, stems and extraneous matter. WWhen in
powder form, it shall be free flowing and free from agglomerates.

3. The product may contain food additives permitted in these regulations including
Appendix A. The product shall conform to the microbiological requirements given in Appendix B.
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It shall meet the requirements as given in the Table below

S. Name of Vegetables Moisture not Sulphur Total ash  Ash Peroxidase
No. more than Dioxide not not more insoluble Test
(percent) more than  than dilute HCI
(PPM) (percent) not more
than
(percent)
1. Green Leafy 7 2000 ppm - - Negative
Vegetables
2. (@) Tubers like Arvi 7 2000 ppm - - Negative
(b) Lotus Root Tapioca
(¢) Yam
(d) Carrot
(e) Potato
3. Karela 6 - - - Negative
4. Cabbage 6 2000 ppm - - Negative
5. Okra 8 2000 ppm - - Negative
6. Other Vegetables 8 2000 ppm 5 0.5 Negative

Powders of onion and

7. Garlic 5 - 5 0.5 Negative
Powders of other
vegetables including

8. tomatoes 5 2000 ppm 5 0.5 Negative

2.3.37 Frozen Fruits/Fruit Products:

1. Frozen Fruits/Fruit Products means the product frozen in blocks or individually quick
frozen and offered for direct consumption, if required. Frozen Fruits/Fruit products are prepared
from fresh, clean, sound, whole, fruits of suitable maturity, free from insect or fungal infection,
which are washed, sufficiently blanched to inactivate enzymes, if required, and are subjected to a
freezing process in appropriate equipment. Freezing operation shall not be regarded as complete
unless and until the product temperature has reached (minus) - 18°C at the thermal center after
thermal stablization. It may be prepared in any style appropriate for the respective Fruits/Fruit
product in normal culinary preparation. It may contain salt, nutritive sweeteners, milk solids, spices
and condiments and any other ingredient suitable to the product.

2. The product may contain food additives permitted in these regulations including Appendix
A. The product shall conform to the microbiological requirements given in Appendix B.

2.3.38 Frozen Vegetables:

1. Frozen Vegetables means the product frozen in blocks or individually quick frozen and
offered for direct consumption, if required. Frozen vegetables are prepared from sound, clean
vegetables of suitable maturity, free from insect or fungal infection, which are washed, sufficiently
blanched to inactivate enzymes and are subjected to a freezing process in appropriate equipment.
Freezing operation shall not be regarded as complete unless and until the product temperature has
reached (minus) - 18°C at the thermal center after thermal stabilization. It may be prepared in any
style appropriate for the respective vegetable in normal culinary preparation. It may contain salt,
nutritive sweeteners, milk solids, spices and condiments and any other ingredient suitable to the
product.
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2. It shall have normal colour characteristic of the individual Vegetable. It shall have taste &
flavour characteristic of the kind & variety of the vegetable used & shall be free from sand, grit &
other foreign matter.

3. The product shall test negative for peroxidase. The product shall conform to the
microbiological requirements given in Appendix B.

67[2.3.38.A FROZEN BEANS

1. Frozen Beans shall be prepared from fresh, clean, sound, succulent pods of the plants of the
species Phaseolus vulgaris L. or Phaseoluscoccineus L. Strings, stems, and stem ends shall be
removed, and the pods are washed and sufficiently blanched to ensure inactivation of enzymes and
adequate stability of colour and flavour and shall be stored at -18°C or below.

2. The product shall be of reasonably uniform colour and free from foreign flavour or odour, other
than those imparted by any added ingredients. It shall be clean, free from sand, grit and other
foreign material and shall test negative for Peroxidase. It shall not contain any added colour.

3. The product may contain sugars (Sucrose, invert sugar, dextrose, fructose, glucose syrup, and
dried glucose syrup), salt, spices and herbs, edible fats and oils, sauces, milk solids and any other
ingredients suitable to the product whose standards are prescribed under Food Safety and Standards
(Food Products Standards and Food Additives) Regulations, 2011.

4. Frozen beans may be of the following styles and shall be labelled accordingly:-
(i) Whole;
(ii) Cut;
(iii) Short cut;
(iv) Sliced; and
(v) Other- Any other style of presentation is permitted provided that it is sufficiently
distinctive from other forms of presentation laid down in this standard and is adequately
described on the label to avoid confusing or misleading the consumer.

5. The product shall not exceed the tolerance for visual defects as given in table below. The
maximum number of defects in each category shall not exceed thetolerance given in column (3).
The combined total of each category shall not exceed the limits indicated in S.N0.10 of the Table.
The standard sample size shall be 1kg for Category 1 defects and 300gm for other defect
categories.

S.N | Defects Total allowable numbers of defects for
0 each Category (Maximum)
1) ) ©)

Category 1 Category 2

(For all styles except | For whole style
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whole style)
L Extraneous Vegetable
Material (EVM)
(i) Bean Leaf (each piece) 15 15
(i) Other Extraneous
Vegetable Material (EVM)
(each piece)
2. Stem end
3. Major and Minor blemish 30 20
4. Mechanical Damage(Whole
and cut style) 20 10
5. Undeveloped (whole style)
6. Tough strings 10 6
7. Fibrous unit
8. Combined total Allowable | 60 40
number of defects
(Maximum)
9. Small pieces(Whole, cut and | Not more than 20 per cent. mm
slices styles)

Explanation:-for the purposes of this sub-regulation,-

(i) Extraneous Vegetable Material(EVM).- Vegetable material from the bean plant, other than
pod, such as leaf or vine, but excluding stem ends; other harmless vegetable material, not purposely
included as an ingredient. For the purpose of assessment, extraneous vegetable material comprising
bean leaf material shall be differentiated from the other.

(if) Stem End.- A piece of the immediate stem which attaches the pod to the vine stem, whether
present still attached to the pod or present loose in the product.

(iii) Minor Blemish.-Each piece blemished due to insect or pathological damage affecting an area
greater than a 3 mm diameter circle, or blemished by other means to a degree which noticeably
detracts from its appearance.

(iv) Major Blemish.-Each piece blemished due to insect or pathological damage affecting an area
greater than 6 mm diameter circle, or blemished by other means to a degree which seriously
detracts from its appearance.

(v) Mechanical Damage.-A unit, in whole and cut styles, that is broken or split into two parts,
crushed, or has very ragged edges to an extent that the appearance is seriously affected.

(vi) Undeveloped (Whole Style only).- Each unit which measures less than 3 mm at its widest
point.

(vii)Tough Strings.-Tough fibre which will support a weight of 250 g for 5 seconds or more.
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(viii) Fibrous Unit.-Each piece having parchment like material formed during the ripening of the
pod, to the extent that the eating quality is seriously affected.

(ix) Small Pieces.-(Cut and Sliced Styles): bean pieces less than 10 mm in length including loose
seeds and pieces of seeds.

2.3.38.B FROZEN CAULIFLOWER:

1. Frozen cauliflower shall be prepared from fresh, clean, sound heads of the cauliflower plant of
the species Brassica oleraceal. var. botrytis L., from which heads may be trimmed and separated
into parts, are washed and sufficiently blanched to ensure inactivation of enzymes and stability of
colour and flavour and shall be stored at -18°C or below. The product may contain salt, spices and
herbs, sugars, edible fats and oils, sauces, milk solids and any other ingredients suitable to the
product whose standards are prescribed under Food Safety and Standards (Food Products Standards
and Food Additives) Regulations, 2011.

2. The product shall be of reasonably uniform white to dark cream colour which may be slightly
dull and have a tinge of green, yellow or pink over the flower surface. The stem or branch portions
may be light green or have a tinge of blue. It shall be free from foreign flavours or odours, other
than those imparted by any added ingredients. The product shall be clean, free from sand, grit and
other foreign material and shall test negative for peroxidase. It shall not contain any added colour.

3. The product may be presented in one of the following styles and shall be labelled accordingly:-
()Whole: the whole, intact head, which is trimmed at the base and which may have
attached small, tender, modified leaves.

(i1)Split: the whole head, cut vertically into two or more sections.

(iii)Florets: segments of the head, which may have a portion of the secondary stem
attached. Small, tender modified leaves may be present or attached to the units.

(iv) Others: any other presentation of the product is permitted provided that it is
sufficiently distinctive from other forms of presentation laid down in this standard and is
adequately described on the label to avoid confusing or misleading the consumer.

4. The product shall not exceed the tolerance for visual defects as given in Table below. The

maximum number of defects shall not exceed the tolerance given in column (3) (4) and (5) of the

following Tables. The combined total of all categories shall not exceed the limits indicated in

S.No.9 of Table 1 for whole styles and S.No 11 of table 2 for split, florets and other styles. The

standard sample size shall be 500gm.

Table 1
Whole Style
S.No | Defects Total allowable numbers of defects for
each Category (Maximum)
Category 1 | Category 2 | Category 3
(Minor) (Major) (Serious)
(1) ) @) (4) (%)
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1 Discolouration(each unit)- Light
and Dark

2 Blemished (each head)- Minor,
Major and Serious

3 Mechanical Damaged (each head) 10 6 4

4 Fibrous (each unit)- Fibrous
Major and Fibrous Serious

5 Poorly trimmed (each head)
6 leaves (each 2cm?)
7 Not compact (Each area or

combined area of 12 cm?)

8 Combined total Allowable 10
number of defects(Maximum)

Table 2
Split, Florets and Other Styles

S.No | Defects Total allowable numbers of defects for
each Category (Maximum)

Category 1 | Category 2 | Category 3
(Minor) (Major) (Serious)

1) @) ©) (4) ()

1 Discolouration(each  unit)-Light
and Dark

2 Blemished (each unit)- Minor,
Major and Serious

3 Mechanical Damaged (each unit)
4 Fibrous (each unit)- Fibrous
Major and Fibrous Serious 25 16 4
5 Poorly trimmed (each unit)
6 Leaves (each 2 cm?)
7 Fragments (each 3per cent. m/m)
8 Not compact (Each area or
combined area of 12 cm?)
9 Loose stem (each piece)
10 Combined  total  Allowable 25

number of defects(Maximum)
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Explanation:- for the purpose of this sub-regulation,-

(i) Discolouration.- grey, brown, green or similar discolouration confined essentially to the flower
surface of the unit and which materially detracts from the appearance of the product. Branches or
stems with a bluish or greenish tinge are not be considered as discoloured.

(a)Light.- the discolouration disappears almost entirely upon cooking.
(b)Dark.- the discolouration does not disappear upon cooking.

(if) Blemished.-A unit affected by pathological or insect injury, and which may extend into the
cauliflower.

(a) Minor.-The appearance of the unit is only slightly affected.
(b) Major.-The appearance of the unit is materially affected.

(c) Serious.-The appearance of the units is objectionably affected to such an extent
that it would customarily be discarded under normal culinary preparation.

(iii) Mechanically Damaged.-

(a) Major (for split and floret styles).-A unit in which more than 50 per cent. of the
curd (head or combine florets) has been mechanically damaged or is missing.

(b) Major (for whole Styles).-A unit in which more than 25 per cent. of the
curd(head or combine florets) has been mechanically damaged or is missing.

(iv) Major Fibrous.-A unit which possess tough fibres that are quite noticeable and materially
affect the eating quality.

(v) Serious Fibrous.-A unit which possesses tough fibres that are objectionable and of such nature
that it would be customarily discarded.

(vi) Poorly Trimmed.-A unit which had deep-knife gouges or a ragged appearance.
(vii) Leaves.-Coarse green leaves or parts thereof whether or not attached to the unit.
(viii) Fragments.-Portions of the florets 5 mm or less across the greatest dimension.

(ix) Not Compact.-A unit in which the florets are spreading, or the flower head has ‘ricey’
appearance or the flower head is very soft or musty.

(x) Loose stem.- Each piece of stem exceeding 2.5 cm in length detached from a cauliflower unit.
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2.3.38.C FROZEN PEAS:

1. Frozen peas shall be prepared from fresh, clean, sound, whole, immature seeds of peas plant of
the species Pisumsativum L which have been washed, sufficiently blanched to ensureinactivation of
enzymes and adequate stability of colour and flavour. It shall be stored at -18°C or below.

2. The product may contain sugars (Sucrose, invert sugar, dextrose, fructose, glucose syrup, dried
glucose syrup), salt, spices and herbs, edible fats and oils, sauces, milk solids and any other
ingredients suitable to the product whose standards are prescribed under Food Safety and Standards
(Food Products Standards and Food Additives) Regulations, 2011.

3. The product shall be of reasonably uniform green colour according to type, whole, clean, free
from foreign matter and damage by insects or diseases. It shall be free from any foreign taste or
smell and shall have a normal flavour, taking into consideration any ingredients added. It shall not
contain any added colour.

4. The Alcohol-insoluble solid content (m/m) of the product shall not be more than 23 per cent. for
the sample size of 500 gm of product tolerance limits of defects shall not exceed the following:

S.No. | Defects Tolerance limits
1. | Blond Peas, m/m Not more than 10 per cent.
2. | Blemished Peas, m/m Not more than 8 per cent.
3. | Seriously Blemished Peas, m/m Not more than 4 per cent.
4. | Pea Fragments, m/m Not more than 15 per cent.
5. | Extraneous Vegetable Matter, m/m Not more than 1 per cent.

Explanation:- for the purpose of this sub-regulation,-

(i) Blond Peas.-Peas which are yellow or white but which are edible (that is, not sour or rotted).

(ii) Blemished Peas.-Peas which are slightly stained or spotted.

(iii) Seriously Blemished Peas.-Peas which are hard, spotted, discoloured or otherwise blemished
to an extent that the appearance or eating quality is seriously affected. These shall include worm-
eaten peas.

(iv) Peas Fragments.-Peas which are separated into portions or individual cotyledons; crushed,

partial or broken cotyledons; and loose skins, but does not include entire intact peas with skins
detached.
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(v) Extraneous Vegetable Material. - Any vine or leaf or pod material from the pea plant, or other
vegetable material such as poppy heads or thistles.

2.3.38.D FROZEN SPINACH:

1. Frozen spinach shall be prepared from fresh, clean, sound edible parts of the spinach plant of the
species Spinuciuoleruceul.. Frozen spinach shall be sorted, washed sufficiently and drained to
ensure adequateinactivation of enzymes and stability of colour and flavour. It shall be stored at -
18°C or below. The product may contain salt, spices and herbs, sugars, edible fats and oils, sauces,
milk solids and any other ingredients suitable to the product whose standards are prescribed under
Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011.

2. The product shall be of a reasonably uniform green colour, characteristic of the variety. It shall
be free from any foreign flavours and odours other than those imparted by any added ingredients. It
shall be clean, sound and free from sand, grit and other foreign material. It shall also be free from
fibrous material and for the styles of whole leaf and cut leaf not materially disintegrated due to
mechanical damage. The product in pureed style shall be free from any dark particles or flower
buds which affect the overall appearance of the product.It shall not contain any added colour.

3. The product may be presented in one of the following styles and shall be labelled accordingly:-
(i) Whole spinach: the intact spinach plant with root removed.
(if)Leaf spinach: substantially whole leaves most of which are separated from the root
crown
(iii)Cut leaf spinach: parts of leaves of spinach cut into pieces.
(iv) Chopped spinach: parts of leaves of spinach cut into small pieces but not
comminuted to a pulp or puree.
(v)Pureed spinach: spinach finely divided or finely chopped or having passed through a
sieve.
(vi)Others: any other presentation of the product shall be permitted provided that it is
sufficiently distinctive from other forms of presentation laid down in this standard and is
adequately described on the label to avoid confusing or misleading the consumer.

4. The product shall not exceed the tolerance for visual defect as given in Table below. The
maximum number of each defects shall not exceed the tolerance indicated in column (3) (4) and (5)
of the table 1 and column (3) and(4) of table 2. The combined total of all categories shall not
exceed the limits indicated in S.No0.8 of Table 1 for whole leaf and cut leaf style and S.No 6 of
Table 2 for chopped style. The standard sample size shall be 300 gm for Table 1 and 100 gm for
Table 2 and 3.
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Table 1
Whole Leaf and Cut leaf Style

S.No | Defects Total allowable numbers of defects for
each Category (Maximum)

Category 1 | Category 2 | Category 3
(Minor) (Major) (Serious)

® 1@ ©) (4) (%)
1. Loose leaves (Whole style
only)(each leaf)
2. Discolouration- Minor and Major
3. E.V.M- Minor and Major 20 10 4

4. Seed heads (each whole head)

5. Seed heads (each portion)

6. Crowns (exclusive of whole
style)(each whole crown)
7. Root material (each piece)
8. Combined total  Allowable 20
number of defects(Maximum)
9. Mineral impurities, m/m not more than 0.1 per cent.
10. | Salt-free dry matter, m/m not less than 5.5 per cent.
Table 2
Chopped Style
S.No | Defects Total allowable numbers of defects
for each Category (Maximum)
Category 1| Category 2
(Minor) (Major)
® 1@ ©) (4)
1. Discolouration (each cm?)- Minor
and Major
2. E.V.M (each 1 cm)- Minor and 20 10
Major
3. Flower buds (each 50 pieces)

Version-XVIIl (10.11.2021)



4. Crown material (each piece)
5. Root material (each piece)
6. Combined total Allowable number 20
of defects (Maximum)
7. Mineral impurities, m/m not more than 0.1 per cent.
8. Salt-free dry matter, m/m not less than 5.5 per cent.
Table 3
Pureed Style
S.No | Defects Allowance
® @ @)
1. Any dark particle or flower bud Shall not affect the overall
appearance of the product
2. Mineral impurities, m/m not more than 0.1 per cent.
3. Salt-free dry matter, m/m not less than 5.5 per cent.

Explanation:- for the purposes of this sub-regulation,-

(i) Loose leaves (Whole Style only).- Leaves which are detached from the crown.

(ii) Discoloration.-Discoloration of any kind on the leaves or stem portions and which materially
detracts from the appearance of the product.

(a) Minor.-Discoloration which is light in colour.
(b) Major.-Discoloration which is dark in colour.
(iii) Extraneous Vegetable Matter.-Harmless vegetable material, such as grass, weeds and straw.
(a) Minor.-Extraneous vegetable matter which is green and tender.
(b) Major.-Extraneous veget